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MAP SHOWING GROUND LEVELS & CONTOQURS OF STONE QUARRY INGUT NO.116 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE
MR.VILAS BABANRAO KALOKHE
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- NAME OF WORK:- =
TOPOGRAPHICAL SURVEY OF STONE QUARRY IN GUT NO.118 OF VILLAGE. AMEALE,
TAL-MAVAL. DIST-PUNE. BY USING TOTAL STATION INSTRUMENT

TOTAL AREA OF QUARRY- 58178.080 SQ M,
[ TOTAL EXCAVATION - 808809.180 CU.M.
215126922 BRASS

DM.O COLLECTOR OFFICE

MAVAL, DIST-PUNE MINING BRANCH, PUNE

LEGEND
GUT BOUNDARY
QuARRY
1N CONTOUR

SURVEYED & PREPARED BY :-

B KPANMAND
S.NO.- 384 PLOT NO.43A, GUIARAT COLONY,
KOTHRUD, PUNE411038.

TAHSILDAR
TAL-MAVAL, DIST-PUNE

0.5M CONTOUR

NOTE :- DUE TO WATER PRESENT IN THE QUARRY THERE MAY BE SOME VARIATIONS IN LEVELS AS WELL AS QUANTITY

FOR B.KP)
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MR.VILAS BABANRAO KALOKHE

MAP SHOWING EXCAVATED LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.116 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE
NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE
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& PREPARED BY -
B K. PANMAND

S.NO.- 834 PLOT NO.43A, GUJARAT COLONY,

MINING BRANCH, PUNE

KOTHRUD, PUNE 411038

D.M.0, COLLECTOR OFFICE

. NAME OF WORK:- - :
TOPOGRAPHICAL SURVEY OF STONE CUARRY IN GUT NO.118 OF VILLAGE- AMBALE,
FOR B.KPANMANI

TAHSILDAR
TAL-MAVAL, DIST-PUNE

TAL-MAVAL, DIST-PUNE_ BY USING TOTAL STATION INSTRUMENT.

MAVAL, DIST-PUNE

SUB DIVISIONAL OFFICER

215126.922 BRASS

LEGEND

1M CONTOUR
0.5M CONTOUR

QUARRY

{NOTE - DUE TO WATER PRESENT IN THE QUARRY THERE MAY BE SOME VARIATIONS IN LEVELS AS WELL AS QUANTITY |

TOTAL AREA OF QUARRY- 58178.000 SQ.M.
TOTAL EXCAVATION - 808808.180 CUM.
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MR.VILAS BABANRAO KALOKHE

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE
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CROSS SECTIONS OF STONE QUARRY IN GUT NO.116 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE
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CROSS SECTIONS OF STONE QUARRY IN GUT NO.116 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE

MR.VILAS BABANRAO KALOKHE

Cutting: 2142.091

Cullting: 2003.639

Cutting: 2048.537

Cutting: 2013.623

ors —
= SSL0F s
— 881l -~ -
LT -
L couir o -
- se0u o 4
- ool o -
- 80011 =~ —~
L usor o -
- 60 o 3 ~
- aiso1 -
- sea0r - -
- ssaoL o -1
L szaor o -
- w01 o ]
- gacor o -
Hoceion o 4
- it -1
- g0l o "
Fowos A o -
Vr m=sc o -z -
- osicr o w6 - LE4YS - 20L0IEZ
|
L
T
| e
o = | @ 2 o §
8 g 5 @ = @
S T E = ®
E o S o ]
2 w
@
(=]
5 o =
- I -
= [ H
L 4 - =
L - - E
L 4 F )
o 1 S
= - - <
- 4 £ N
[ - f- -
13 R -
A =1 - =
o
= 2 9 8
c B c -
E 3 L]
<o 8 E 5 2
(=]
8 I o
E
2
[}
a
- | Z8Cve - 9806 - CODOMYEZ -
- I tieve - SPOSE - CODCOFZ
- - olere 1 woss - covoacz o
- L escve - 5696 - 000CEET
o | sscve - 6086 - 00D'0LET
- | iscee -1~ iogve - 0o0OeEr
- - SrET® — ClE'PE -~ O00'0GEZ
- Foueve - sauve - 0000%EZ
- I ofzre 4 LILYE - ODO'GEEZ
- g868 - 6958 — 02T
- - esSla —— PSP - G9SFIEC -
o =3 S = 8
£ c T s £
= = v
[=] = i € 2 »
] Q S Q o
© w
E
2
©
[}
|
; - - oosee o : CBO'E0ST
e B b oseiee o ¥ 000005
IR = - = Corvd - A 000°CePT <
= - ~ vSrrd - TOZSE - 0ODCEYZ —
= 4 - trrd - Z¥ZS6 — 000OLNT
L 4 - fErYE —- 10ZS8 —— 0000GYE
- - L zzeve 4 #8158 — 2000SYZ
- - L zivse - 8uS8 — Q000MYZ
r - b lovr8 —- 1056 —— 0000EYZ
- - - 1B0v8 <~ $E058 -+ CODOZYZ
- B L seces - $86¥S — COODMYZ
- - FoZeSve —- [v6W6 —— 00000V
- 4 R R B
- E b 2Er8 - 158V - 0D0ODEEC
L ovol o I iacee - €04¥6 -1 DODOLEZ
- cecor o b oZEve b S5UVE - 000DSCE
- cscon A |- vSSre - [0iv8 —+— DO0OSEZ
- Lov 0 = BSZva == 89978 -~ DOOOFEZ
=~ 8rr0. ~ ZBLvE == +i0FE =~ CODDEEZ
_é- v o - le0i8 - £95¥8 — O0DOZEZ
oy o I zozs - vZsve - GEBLIEE
(=
o =] e ]
c = £ 2
=2 3 2 I}
| & E | & z
o3 Q LE | © o
= |
=2 |
[
fa |

1780

1750

1740

1730

Cutting: 2367.701

Datum: 83.0

Cutting: 2254.770

Datum: 83.0

Cutting: 2213.295

Datum: 83.0

LBL L]

FrTTTTT e T PR T T o

T

zig Ll
Ll
M5
SLpLL
el
o

00 ] A NV N T L O

L i

) O

111

Cutting

Formation

Ground

Distance

L L L

11

TN T T T I G

TTTT T 0171

T

TTrTTY

TTTT

- D00DLEZ

LA

Al 5 U R

Cutting

I T

Formation

Ground

Distance

T T T

FELE
B2 Ll

E9ZLL
90T'4Hi
el
¥TULE
260 L1
a0 1L
LED'LL
000'LL
0.8°01
oveaL
60601
628001

2180
JLIET
95L01
05901
¥20 &
B850

3 e A I O

TYTITTV01?

T T

T T

Zow
serrE
]
e
(]
e v8
prp el
Strvd
vibva
CLr v
£0r v8
26E¥8
L8 va
LiEve
08¢ ve
ari P8
60 vE
LT}
fuire
crcTe
o8 L8
o re

) |

Il

N S |

1}

]

0 55T T T O

Cutting

Filling

Formation

Ground

Distance

1780

1780

177c




2043

4000
4000

Hori.Scale 1
Vert.Scale 1

Cutting: 104,567
Datum: 84.0

Cutting: 2680.255

Datum: 81.0

MR.VILAS BABANRAQO KALOKHE

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE

Cutting: 2609.314
Datum: 81.0

CROSS SECTIONS OF STONE QUARRY IN GUT NO.116 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

Cutting: 2418.250

Datum. 83.0

wse - ooevs -+ 00008z 4 £
ey I 8988 —+ 0ooiET 4 =
m o E g TR
Foiiivi 4= v
i
- B L swmze 4+ woe 000055
L - - vseze <+ 9 000'0v5z @
L B I isite + .es9e 0000652 |
c L. - F 8w 4 96996 0000252 |
o . k=] ° s - N = riYYE -4 CSL96 0000i5Z
= 2 - S c L < — tvve - 63806 000005¢
E = E 2 o] - - — ures - SEESE 000 06¥Z ~{
8 v = [z} - H [ CaPEE - MO0V 000'08¥Z
2 o o L - - covve - LTL6 ooo'osvz |
L - L BSP¥R —- CECUE 000'08vZ
L - F esvee 4 osrus woosvz 4 g
~ - - orrye 4 9%GU8 ooz - @
| - s B T 000'06¥Z
r - - zrve o esll6 c00'02¥Z
. - - strve - misie 00001¥Z
| - I eirvs - ooBE 000'00FT
= — - Zivre = (v 000'08EZ —
— 86t BEYZE — US98 - 000'OKSZ — - — [~ 9orre - CST88 00008CZ
- soszi - 0LLE8 ~- GIE98 - O0CODESZ F - I sseve - eues o000z |
oeecie sy - riZ98 - 0000Z5Z — F - I zseve - s6rEs 0000867 ~f
- orELlL o [~ 6iree —— €E296 - 0000LST I — [~ 98E¥e -t L1906 000'0SEZ |
-oozzit o |- civve —- 8196 -~ 00000ST L 4 b ogmss - oo 000 0¥6Z
[ 2 ] b i Foer B ER Sk
sz v - G098 E [ i - 818Z0s - BEves wociez -
ot o - %sve - 2098 - 0000SKT
Loesi Lo ] . -
- s 1 - oezrre 4+ 4§
Fovie o - oave 4 =
= BslL —| - oL —E -
ezl o - toves - -
- osegiL — - esEvE —— ~ c
boozssit o L escvs - ] o~ s
ooz A Fosees 1 - o 2 @ = e g
b oemz o - oscva - =1 el £ = 3 g 3
- pzezy = Fooowrs - - M~ O 3 = E -4 7]
bowerzn o I osstes 4 B © o (&) w S o o
E ossel - zeces - 2l N b} &
ez - - S T @ = !
ED Cofe® T £ g |
- olvis - - § s |
c o |
!
=
o F oseow o L ess zas e 0000857
2 2 B e [ soees A [ ieeza orsse 000 K5
= o = @ - seiel o - setee 667 96 000 085
-3 E o s ~ osei ] asyos 000025
(&) o [0} a ol = | pirrE L4798 000 0LST
w L oosii A I ores 3UC96 0000057~
bowsl o - evve 98¢ 98 000'06KZ
boacozt I soves £05 96 00008k
| e LA L 81996 000 0L¥E —
- wezzr o - Lsrve §CL 96 000°'09¥E
- sorzt o i) 15898 000'0SKZ - g
L oessz o - etres % 19898 —+ ocooOwE - 2
A L zsoz o F oscrre £R016 — DODOSKT
; . - osaee o - szree 00Z(8 —+— DODTZNT —
J’ el A I I B 7] - esezi o - siree SLEL8 —— 0OOOLKZ
Mol o o r r ] - oot o L zisrs - zovis 000'00YZ
- soce o N - - T L erigl j = sovvs Brsi8 000'08EZ —
o o B = . s8¢l ] Yoo L6 000°08EZ ~
r ;"g” j C - o 7 Foeseel ] VBLL 000062
B 92;':: ] B C £ 7 - aistr [: SHEPE 16816 000'09EZ -
LT = — - . booggest - gﬁ;g afae 000°08€EZ 5
- sosiL - - - - [ =it g F esgl L;§ - %ﬁ -
| ST T - - - - - EOL A - 8086 %9& 1£905 1
l: vy - - r 12 il [ et beods c000ice
et C C N 1= —1 v
i - - o e !
oz o = o o 1
AT - - eeess -
Foestir o - T =
T AT = - 60868 - =
osos i - - gees8 4 - &
- orEzir — - t~ Z0L98 —— -1 w
- oseit - - AL + - 5 2 2 2 g
Lozesn o £ o s ] =
[ aie 3 E - + 3 o £ g 3 g
Lo C = o e 8 5 (‘5 2
- ee0s - E e o o ] ~ g LE o
gE
£ 2
3 0
(S =]
gl g | £ ¢ ¢
E=} ] |
=] i E 2 | g - I stsze eves o00ovsz |
O S © | a - - igse lov9s 0000552
w E - aee 99 96 0000252
- - srve 526 08 0000i5Z
- - awre vezes 0000057 |
| - - iseve €998 0000672 |
| e - : 00008%Z |
- L 0000452 |
4 - ’ 0000962 |
4 - %6 —— 000DSYZ —
wuser | SS0ve - ZELE - OOOOEST . C T oo &
eIl L ievve - 18098 - 0000ZST = - T T ooyt 4 =
v - ~ SSPv@ - 69008 - 0000LEZ - A - by rd - 000°0Z¥Z -
oes i - - errve - 90098 - 00000ST 1 B T b s
ozs il - irvre - /o858 - 0000SKZ — . - + 98, = 000T0OFE
erit - CEPIE —t- G286 ~+ 000DSKT — 2 . i =i DOD0BEE )
v |- serre - seRse - oooOurZ - =} r T oeiv T mooets o
it |- Zcvee -+ VrBSE - 000QIWT - u T - 000704z
settL I oorve 4+ 20956 - 00005%T 4 - T 7 Do00sE
wEil - Lipre = 19156 —1~ 0000bPZ X ~ 48 = Qo0eek
roe 1L I noee 1 ozess 1 ooooeez | 3 B C T T oooorez
2L o - onwve - B958 o 4 - T r I e = ﬁsg =
- oz o = owizrE —— GE056 - - = - =+ eerike -
- sl botere - 96556 1 00000FZ — |__ - + 00004 :1
ST b ocsevs - sese6 1 oovosez — & o S i
- fti o - ZeEws = ¥IS66 -+ 00008CZ
L oo o |- zicrs o~ wrss - c000sZ
= criiy = tBEFE - S06E8 <+ 'o8Ez
- oo o [ osre. - sl o oo o
VBC L - [ % - 3 0 ) & .
- sosii il 12 [ E T 8& ]
Foise o = + 20 =
Foweo o = 3 I & & =] @ 2 2 ]
@ k= < = 5 s
E =} 5 e E 2 »
| & o o N o [=]
g g
(=1 =
o S k=] & 5 &
= = c c [S -]
B ] 3 5
E o -
3 5 G s |
w o




4000
4000
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Cutting: 2461.417

Cutting: 2418.748

MR.VILAS BABANRAO KALOKHE

NAME OF OWNER - MR.VIKRAM BALASAHEB KAKADE

CROSS SECTIONS OF STONE QUARRY IN GUT. NO.116 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE
Cutting: 2397.368

Cutting: 3076.898

1940

1930

920

1810

1900

- = ey 8 —+ risz - o6l - =
K TEXET T E Tk 22 ] i ]
o - 0(vve - TBISE —- 00CDOST — L caziy - L 4
- - Wrre + BE68 - 0000SKZ L ‘soe i .
- g - ewrs - SEP8E — 0000GKZ L cpor - <
o - F rvs -+ LIE66 1~ 0000LFE - ocro o = =
o - b Sivre -+ (2066 1+ 00COBPT — E =
— -  erve -+ ©¥a88 - 000DSYZ H L 2
- e - cove - gcase — oovowZ - 3
- F 6ovve - §I0000 —- 0ODDERZ o
- - - zevee o~ TBIO0L - cnc:mj
e b | ~ 6vrPe -1 BOEOOL —— 000DLPT
- B - mree - KIVOOL - 0000OFZ o pid
= E b erevB ~+ OPSO0L —1- 0000BEZ — =
b= = - ivr¥E —— SCO00L -1+ COUOBEZ — o -
- ~ - ZiLO0L - 000OICZ ~f g b 5 - ]
- - = 68001 —t- 000 0%6Z —| © 2 = € 2
- E - Y8000~ DOUDSEZ & = g @ 8 g
_ 2 = ivi0r - oo 0er c £ E = o
s 2 (] 5] [&] o
3 ® w
(& »}
- oo o - - 000015
c I s - —+ 0000052
2 o 2 B 3 o o - - 067z
o= £ @ =) E Fosse - ~- 00008z
o = = E o ozoewe - - 000042
o c = 1G] o L szza A - —+ ooo0avz
o 2 Q b osoza o b - 000'08¥Z
e E I R
E odeve - b ﬁm
% £ + 200085z
g = s = B 1
— e6r - » — 0000662
- 4 L oec - 4
C = C % - 3
- - [ oo + -
o 4 b s — B ©
- 1 L owrwe B "N'-
o - - oseeve E o
- - ST E
; o o =
— - I sivve 4 - B o
[ E sovvi e =3 @ 2 B 2
- si0s o v - -4 & i B © S 8
- soig o g - . g E 5 g | ] %
- Leest o = =1 s 3 (5} =] o ~
- secot L - =2 &5 w (=]
- olssL o + = Q a
- ieagk o + -
- piSy o t~ = 5
o oweost o o = - ez o H 83e L0 .
- g - FoE - i ;
- eoio0u = L 4 I ]
- saiool -4 oL - auv 1oL -
t- el — o 1Z9'10L -
oozEiet o = PSLHOL -
- ocogwe o - 18010} -
Foren o - o¥8'L0L -
osccor o - 79810+ -
- wri o ECr s - SZELOL =1
= I Lowise - - Eirs 186 104
o 5] -] ] Fosais o [ &6 - eoiz0b
= = € s L oee0s ~ I e 4 sizzon
= @ 2 8 - cerii [~ &r@ D8 —— SEEZOL
a ) E 8 w L co0s I oemee L iorzo
O (] =} et
] w (a]
E
=2
8
o I~ @
g g s 2 g
& =
[ 3 < Lo-dm n =) = E 3 o
F o O 3 = = 17
N 3 Lo o E ™ 5] 5] Q a
P -1 - rviveve = -1 E o w
- ﬁ - ivvs — S S
- - VTR T < S =
- - R LI - = 3
— - F osrre E -1
= — - verrd 4 B (SR a)
= b arvrr - ®
- — R CI 4 L ~ |
- 1 [ owves - . CowEe o =
= — ozvee -1 - teL9r L
— - - aves 4 . L evzor =
~ - e - L oscor L
= - - sg;'g e - wrel -
L 5l I veosg o - oig91 =
- - F e F - erson -
F ecoon Lowta o -
F omzzon - + maer =
= oern o -
L osos o E
b owsez - -
- ocoist -
- ozl - -
Foeree o -
< - €08 - -
=3 S i 8
c = ol e
£ | ™ 3 I
o 5 | E 2 ®
2] 5] S & =]
el w
£ © c
=] < 2 S o 3
2 & £ ] 5 g
a o E £ <} a
® o 3 E 2 ]
N o &) S ] B
- - oszze 4+ B o = %
— HowcEzE -
- - oamze 4+ - & E
E I oisiee o+ — | B
- - oBirvE - 8 S
~ - bireR B
< Hoawre 4 —
= [+ vree - - 1295 - - Irg66 | S60°8IST
E b s - - oGEvGL F - 65686 - 0000ISET |
- - ooarrs - - ooosL F - B
B -oowrs 18 - wog - Ty B
B L e~ 4 g L eos - & <
B  fSrve —- .88 —- COOOVPZ L orese o - - -
- - orrvg - 08208 ~{- QOOOCKZ L eces - - -
- b owrve - eetE8 —- 0000ZYZ - cesse - L -
- - efeve —- 0568 -4~ 000OLKT - swE o - - -
- - urre -~ 8ZGE8 -4 OCOTORZ ~f - ooie o - - B
ﬁ - Ofrws - GH/98 1 OCOTCBCZ — - ocaze: - - -
B  £i2¥8 - 18998 - 000TECT - sre A - = -
- b ovores - u898 - 00ODLEET - cosan - - B
~ - ocoves —+ cs088 T 0000SEZ — - s - L -
B b oz - oizss 1 aooower o b oyzon o S — B
- ~ grses —+ -+ 000z - L osoct . g =
: C o I PSR A ] - + .
L Es5Z0L - 2086 - 000026 - o5z 3 £ i
| ~ [~
=] s o 8 - o 5] ° 2
£ = ] c i < s 5 =
=] E 3 a8 @ £ 3 a
a1 3 E & 5 = 3 E & %
o G a) ] S =]
@ w o o~ 3 L [=]
. o an
E c E
2 | =z 2
@ > @
Q 1 QO




2045

Volume Report of Stone Quarry of Mr.Vikram Kakade & Vilas Kalokhe

Sl.| Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters | Cubic Meters
1 1650.000 - 0.000 60.000 544,685 0.000 272.343 0.000
2| 1660.000f 1650.000 10.000 93.771 831.711 544.685 688.198| 6881.980
3| 1670.000f 1660.000 10.000 170.000] 1452.641 831.711] 1142176 11421.760
4| 1680.000f 1670.000 10.000 170.000{ 1551.825 1452.641( 1502.233| 15022.330
5/ 1690.000| 1680.000 10.000 170.000] 1627.780 1651.825| 1589.803] 15898.025
6| 1700.000{ 1690.000 10.000 180.000f 1771.085 1627.780| 1699.433| 16994.325
7] 1710.000f 1700.000 10.000 190.000] 1858.135 1771.085| 1814.610| 18146.100
8] 1720.000) 1710.000 10.000 196.534| 1973.925 1858.135| 1916.030| 19160.300
9| 1730.000] 1720.000 10.000 197.842| 2013.623 1973.925| 1993.774| 19937.740
101 1740.000f 1730.000 10.000 199.233| 2048.537| 2013.623| 2031.080] 20310.800
11 1750.000) 1740.000 10.000 192.699] 2003.639] 2048.537| 2026.088] 20260.880
12| 1760.0001 1750.000 10.000 209.298] 2142.091 2003.639] 2072.865| 20728.650
13| 1770.000f 1760.000 10.000 210.000f 2213.295| 2142.091| 2177.693| 21776.930
141 1780.000f 1770.000 10.000 210.000] 2254770 2213.295| 2234.033| 22340.325
15[ 1790.000f 1780.000 10.000 224.933] 2367.701 2254770 2311.236| 23112.355
16| 1800.000] 1790.000 10.000 223.258] 2418.250| 2367.701| 2392.976f 23929.755
17| 1810.000f 1800.000 10.000 231.583] 2609.314] 2418.250| 2513.782| 25137.820
18| 1820.000] 1810.000 10.000 229.909| 2680.255] 2609.314] 2644.785| 26447.845
19{ 1830.000f 1820.000 10.000 240.000] 2679.820] 2680.255| 2680.088] 26800.875
20| 1840.000f 1830.000 10.000 240.000] 2810.376] 2679.920{ 2745.148] 27451.480
21 1850.000f 1840.000 10.000 240.000f 2875.722] 2810.376] 2843.049| 28430.490
22| 1860.000] 1850.000 10.000 240.000| 3076.998| 2875.722| 2976.360( 29763.600
23| 1870.000f 1860.000 10.000 188.773] 2397.368 3076.998| 2737.183| 27371.830
24| 1880.000] 1870.000 10.000 181.882] 2418748 2397.368| 2408.058| 24080.580
25| 1890.000{ 1880.000 10.000 174,990 2461.417| 2418.748| 2440.083| 24400.825
26| 1900.000f 1890.000 10.000 168.098| 2508.517| 2461.417| 2485.467| 24854.670
27| 1910.000{f 1900.000 10.000 151.207| 2232.646] 2509517 2371.082| 23710.815
28| 1920.000f 1910.000 10.000 140.000f 1730.960| 2232.646| 1981.803| 19818.030
29| 1930.000f 1920.000 10.000 120.000] 1097.278 1730.960 1414.119] 1414:.190
30{ 1940.000f 1930.000 10.000 70.000 446.766 1097.278 772.022 7720.220
31 1950.000] 1940.000 10.000 30.000 104.567 446.766 275.667| 2756.665
Total 608809.190
Brass 215126.922

&
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Environmental Conditions:

1) Only ongoing/existing lease are recommended for renewal. The validity period of the
EC will be as per MoEF Notification but limited by the period of lease.

2) Precise mining area will be jointly demarcated at the site by officials of
Mining/Revenue Department prior to mining operations, for all proposals under
consideration. Record of such site plan, duly verified by competent authority shall be
maintained.

3) Where the quarry is in 2 hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, deepening the existing
operational area may be preferable done.

4) The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level
and quality shall be carried out around the mine lease area during the mini
operation. If at any stage, it is observed that the groundwater table is g
depleted due to the mining activity; necessary corrective  measures shall be
out. District collector/Mining officer shall ensure this.

5) Effective safeguard measures, such as regular water sprinkling shall be carried oufin
critical areas prone to air pollution and having high levels of particulars matter,séch |,
as loading and unloading point and all transfer points. Extensive water spriﬁkl g &

~T
Ta

2%

<2

shall be carried out on haul roads. It should be ensured that the Ambient Air Qualityd¥=

in this regard. The status of implementation of measures taken shall be report
Environment Department and work shall be completed before the start of san
mining.

6) No tree-felling shall be done in the leased area, except only with the permission from
complete authority.

7) Shall necessary statutory clearances shall be obtained before start of mining
operations.

8) Mining shall be limited to day hours time only. The loading shall not be done during
night hours.

9) No mining shall be carried out in the safety zone of any bridge and/or embankment.

10) No mining shall be carried out in the vicinity of natural/manmade archeological sites.

11) The lease holder shall obtain necessary prior permission of the competent
authorities for withdrawal of requisite quantity of water (surface water and
groundwater),if required for the project.

12) Wastewater, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

13) No wildlife habitual will be infringed.

14) Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to any project.

15) Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.

16) Parking of vehicles should not be made on public places.

17) Transpiration of materials shall be done by covering the trucks/tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

parameters conform to the norms prescribed by the Central Pollution Control Eiar@
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18) tgpg;zzi::;etlr?;;tatgve measures shall be taken to prevent any king of pollution. It shall
SUre ere are no leakages of oil and grease from the vehicles used for
transpiration.

19) Vehlc_ula_r emissions shall _be kept under control and regularly monitored The mineral
transptratlon s.hall be carried out through the covered trucks cnly and the vehicles
carrying the mineral shall not be overloaded.

20)_Special Meagu_res shgil_ _be adopted to prevent the nearby settlements from the
mpacts_of mining activities. Maintenance of roads through which iransporation of
minor minerals is to be undertaken, shall be carried-out regularly

21) Dispensary facilities for first-aid shall be provided at the site.

22) Occupational health surveillance program of the workers should be undertaken
period leally.

23) Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fuel for cooking safe drinking water, medical
health care and sanitation etc.

24) Ambient air quality will be regularly monitored at the site and the nearest habitation.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by CPCB.

25) Measures shall be taken for control of noise level to the limits prescribed by CPCB

26) Regular Environmental Audit shall be annually carried out during the operational
phase.

27) Digital processing of the entire lease area in the District Gising remote sensing
technique shall be done regularly once in three years for monitoring and submit the
report to the Environment Department. ' ‘

28) The funds earmarked for environmental protection measure shall be kept in a

separate account and shall not be diverted for other purpose. Year wise expenditure

shall be reported to the Environment Department.

The Mining officer shall submit six monthly reports in hard and soft copy on the

tatus of compliance of the stipulated environmental clearance conditions including

esults of monitored data (both in hard & soft copies) to the District Collector, the
respective Regional Office of the Maharashtara Pollution Control Board & Regional

Office of MoEF at Bhopal.

30) Any change in mining area, khasara/Gat numbers entailing capacity addition with
change in process and or mining technology, modernization and scope of working
shall again require prior Environmental Clearance as per provisions of EIA
Notification 2006 (as amended)

31) Mining Officer shall submit the list of blocks satisfying conditions stipulated above to
SEIAA/Environment dept. The revised list of blocks and conditions stipulated above
shall be made available in public domain. It should be published in two local
language newspapers and at each block where mining operation is proposed District
mining officer should ensure this and submit compliance report to Environment
department with approval form Collector.

32) The environmental clearance is being issued without prejudice to the action initiated
under EP Act or court case pending in the court of law and it does not mean that
project proponent has not violated any environmental laws in the past and whatever
decision under EP Act or of the Hon'ble court will be binding on the project
proponent. Hence this clearance does not give immunity to the project proponent in
the case filed against him, if any or action initiated under EP Act.

33) In case of submission of false document and non compliance of stipulated conditions,
Authority/Environment Department wili revoke or suspend the Environmental
Clearance without any intimation and initiate appropriate legal action under
Environmental Protection Act, 1986.

34) The Environment department reserves the right to add any stringent condition or to
revoke the clearance if conditions stipulated are not implemented to the satisfaction of
the department or for that matter, for any other administrative reasonafter
consultation with SEIAA.

35) in case of any deviation or alteration in the project proposal from the one submitted to
this department for clearance, a fresh reference should be made to his depariment to
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assess the adequacy of the condition(s) imposed and to incorporate additional
environmental protection measures required, if any.

36) The above stipulations would be enforced among others under the Water (prevention
and Gontrol of Pollution) Act 1974, the Air (Prevention and Control of Pollution) Act
1981. the Environment (Protection) Act, 1986 and rules there under,Hazardous
Wastes (Management and Handling) Rules 1889 and its amendments, the public
Liability Insurance Act, 1991 and its amendments.

1) Any appeal against this environmental clearance shall ile with the National
GreenTribunal Van Vigyan Bhavan, Sec-5, R.K.Purum. New Dehli-110022, if
preferred, within 30 days as presscribed under Section 16 of the National Green
Tribunal Act, 2010. e
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(Regarding mining lease approval for minor
minerals)
Read:-1) Shri. Sachin Sambhaji Kalokhe and Mr.
Sandeep Sambhaji Kalokhe, Res. House no. 188
Dada-Tai Bungalow, Kalokhewadi, Talegaon
Dabhade, Taluka Maval, District Pune.
Application dated 29/11/2021 and
accompanying documents
2) From  this officeOrder No. Mining
work/SR/N/37/2019, dated 20/12/2019
3) Mines and Minerals (Regulation and
Development) Act, 1957
4) Maharashtra Land Revenue Act, 1966
5) Maharashtra  Minor  Mineral  Mining
(Development and Regulation) Rules 2013 |
6) Hon. Principal Secretary, Environment
Department State Level Environmental Impact
Assessment (SEIAA) Letter No
SIA/MH/MIN/141766/2020 Date 31/03/2020
Collector's Office, Pune
Mining Branch
No. Mining work/SR/80/2021
Pune-1, dt. 07/01/2022
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Sub:- Mining Lease Approval
Land at Mauje Amble, Taluka Maval,
District Pune Total area between
G.N.117/2/2 and 117/32/2 18 00 Ha.80
R Shri. Sachin Sambhaji Kalokh, and
Mr. Sandeep Sambhaji Kalokhe.

ORDER

By virtue of the power conferred under
Chapter Two, Rule 14 (1.2) of the Maharashtra
Minor Mineral Mining (Development and
Regulation) Rules, 2013 Shri. Sachin Sambhaji
Kalokhe, and Mr. Sandeep Sambhaji Kalokhe,
Res. House no. 188 Dada-Tai Bungalow,
Kalokhewadi Talegaon Dabhade, Taluka Maval,
District Pune in the name of Mauje Amble,
Taluka Maval, District Pune land plot no.
117/1/1 and 117/1/2 Area 00.H 80R areaOrder

No. Mining works/SR/Mu/37/2019 from this
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office. Mining lease has been granted for a period
of 2 years from 20/12/2019 ie. ending on

10/06/2022.

The applicant has submitted a request
application dated 29/11/2021 to this office for
approval of mining lease in the said area in
violation of the Maharashtra Subsidiary Mining

(Development and Regulation) Rules, 2013.

The said Mining has been counted by ETS
machine from this office on date 11/02/2021
and it is seen that 155459.705 brass has been
mined by the applicant in the said area.
Similarly, looking at the sheet 12 of Tehsildar
Maval regarding the payment of amount as per
calculation sheet (585-591 BC) it is seen that the
applicant has collected 150632 brass royalty till

date. Also for the remaining 4828 brasses, the
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applicants have paid through bills dated
09/03/2021 and 22/12/2021 and the bills have
been submitted.Deputy Director Kolhapur has
been submitted approved mining plan by the No.
min-adm / 3538 / II / 2019/648 date

29/05/20109.

State Level Environmental Impact Assessment
Committee, Mumbai vide letter No.
SIA/MH/MIN/141766/2020 dated 31/03/2020
has given environmental clearance to the said

area dated 22.01.2024.

The terms and conditions of the original order of
this office as well as all the terms/conditions of
Rule No. 3 to 57 of the Maharashtra Minor
Mineral Mining (Development and Regulation)
Rules, 2013 and Environmental Protection and

Mining
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Subjeét to compliance with the plan, the State
Level Environment Impact Assessment
Committee is approving mining lease (quarry
lease) permission for minor minerals Murum and
Dabur for the period ending 22/01/2024 on the

following terms and conditions.

1) The mining lease holder must comply with
the relevant provisions of the Maharashtra
Subordinate Mineral Mining (Development and
Regulation) Rules, 2013 and the Maharashtra

Land Revenue Act, 1966.

2) The mining lease holder must comply with
the rules, orders and conditions prescribed by
the Government and the Additional Collector,

Pune from time to time regarding minor minerals.
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3) Execution (agreement) of the mine plot must
be done within 60 days from this order. For this,
the concerned taluka inspector, land records
should submit a copy of the map at their own
expense of the area approved by the mine. For
the said counting, the mining lease holder must
make an application to the Taluka Inspector
Land Records regarding urgent fee for counting
within fifteen days from this order. Otherwise,
the sanctioned mining lease and license shall
automatically be canceled and no refund shall be
given to the mining lease holder, holding the
lease holder responsible for the delay in

execution.

4 a) The lease holder shall not commence mining
unless the mining lease is executed. If it is found

that the mining has started before the execution,
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the said mining will be considered unauthorized
and the mined minor mineral will be penalized
under Section 48 (7) of the Maharashtra Land

Revenue Act, 1966.

5) The lessee shall also pay a surface rent
(surface rent) for the surface of the land to be
used for mining at a rate fixed by the District
Collector and specified in the mining lease and
not exceeding the amount of land revenue and

cessleviable on that land.

6) The lessee shall erect at his own expense the
necessary boundary marks and poles to indicate
the area granted by the mining lease and shall

maintain them in good condition.

7) The lessee shall comply with the provisions

of any law for the time being in force relating to
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mining and matters affecting the safety, health
and comfort of the lessee's employees or the
public working in the lessee's mine and shall
respect the rights of way, water and other
existing facilities in connection therewith. Also,
according to the provisions of the mine belt order
and rules, no one should suffer from the dust
coming from the mine belt area and the roads
used for its transportati_on. And if gravel
machines and similar systems are to be set up
for this purpose, before setting up the same, the
lessee shall strictly comply with the terms and
conditions of the Maharashtra Pollution Control
Board's approval -certificate and submit the
shadow copy of such approval certificate to this

office.
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8) It will be mandatory for the lease holders to
fulfill the following points in order to curb the
pollution caused by the construction of standing
machinery in the Mining area as well as the

transportation of minerals.

9) a) While preparing gravel from stone by gravel
machine, water spraying system should be
installed promptly and care should be taken to

keep it working regularly.

10) b) The main road to the road leading to the
mine as well as the mine road should be watered

regularly so that dust does not fly.

(11) ¢) 50 per hectare on the boundaries of the
sanctioned area as well as adequate number of

trees (every 20 feet) at workman's place of
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residence and roadsides shall be planted and

properly maintained.

d) Stone quarrying in the mine vertical machine
transportation of mineral should be done only
from sunrise to sunset and no mining and

transportation should be done at night.

12) If the lessee or his assignee does not permit
any access or inspection below the mine, the
Raksham Authority may cancel his mining lease
and forfeit his security in whole or in part as

aforesaid.

13) Lessee to report all accidents to concerned
Magistrate and District Superintendent of Police
Hon. should be given to Director, Mine Safety,

Mandgaon Goa.
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a) By Chief Executive Officer, Pune
Metropolitan Region Area Development Authority,
Pune, The report given in the said case comes to
the agriculture and marine development

department of the said area

b) It is mandatory for the mining lease holder
to provide a transport pass certified by the
competent authorities for the transport of stone,
soil, mud from the approved area every time
along with each vehicle. If the vehicles with
which the transport pass is not found, the entire
secondary mineral in those vehicles will be
treated as illegal and penal action will be taken
against them as per rules. Similarly, the mining
lease holder i.e. mined minor mineral sales and
transported minor mineral must keep a daily

account register. It shall be mandatory to make
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the register and other accounting documents
available to the Additional Collector, District
Mining Officer or the Inspecting Officer of the
Directorate of Geology and Mines at the mining
site otherwise the said mining lease shall be

canceled.

14) Compensation for any land included in the
mining lease of the lessee if it is subsequently
- found that it was not available for lease.The
Government shall be exempt from any claim of

the lessee in connection with the acquisition.

15) The lessee or his transferee, or assignee,
shall not erect any building in contravention of
the provisions of any law for the time being in
force relating to the erection of buildings or of
any order made by the authority having

jurisdiction over the area granted by the mining
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lease or by any officer competent to make such

order.

16) The Government shall have the first right to
purchase secondary minerals available from the
land in respect of which the mining lease has

been granted.

17) The right of the State Government or the
Central Government to construct any road,
railway, canal or reservoir or to carry any electric
or telephone wire line (line) in or on the land

granted by the mining lease shall be reserved.

18) In addition to the above conditions of the
Government, the following conditions are at the
discretion of the Collector, Punebinding on the

lessee.
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a) Full royalties (royalty) of mined minerals
should be paid by the mining lease holder to the
concerned Tehsildar at least every Month (6)
months. However, if it is convenient for the
lessee, he can pay the royalty at any time and
from time to time, even within a period of less
than six months. But the lessee will not be forced

to pay the royalty earlier than six months.

b) If the lease holder has taken a mining lease
on private land, he must pay the compensation
amount to the land owner and get a non-
cancellation certificate from the land owner

before a notary or before the Tehsildar.

c) Trees/trees etc. which are prohibited to be
felled by the lessee as per rules. It should not be
cut or disposed of in mining areas without

permission.
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d) If any area is restricted for any government
official purpose after approval, the lessee shall

not be allowed to mine in that area.

e) No mining shall be done in such area if it is
a forest area or a government park/grove area.
The lessee must take full responsibility for this.
Otherwise such mining shall be considered as
encroachment on Government land / Violation of
Forest Protection Act and the mining lease shall

be canceled without any separate notice.

f) It is necessary for the lessee to secure the
mine pits with adequate and suitable fencing.
Failure to do so, if an accident occurs to
man/animal falling into the pit, the liability will
remain on the lease holder and he/she will be
eligible for legal action and the mining lease may

-

be cancelled.
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g) In case of dispute / court case of the lessee
with other person regarding the leased area, the
lessee shall indemnify (separate) the Government

from such claim.

h) On the expiry of the period of the lease or if
the lease is cancelled, then the area of the lease,
including the mines thereon and all minerals
remaining in the mine, shall be taken over by the
Government and all property in such area shall

be seized and taken over by the Government.

i) The Government may exercise the power to
take possession of all mines on the mining lease

area including all such areas, plants etc.

19) For the purpose of computing the due
ownership, the lessee shall calculate the said

amount on the basis of self-determination and
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shall make the payment from the treasury
accordingly. After the final determination, the
lessee shall be bound to pay the difference in
ownership as demanded by the competent

authority.

Provided that without prejudice to the provisions
contained in this rule, the competent authority
shall, from the sixtieth day after the expiry of the
date fixed by the Government for the payment of
dues and other dues in connection with mining
works, on late payment of dues and other dues in
connection with mining till the payment of such
dues and other dues in connection with mining,
15 per cent per annum. Direct interest will be

charged at the rate.

20) The lessee shall submit to the Competent

Officer and the Director a quarterly statement in
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Form-L for the period ending on 30th June, 30th
September, 31st December, 31st March in

respect of the provision of ownership capital.

21) The lessee shall pay an annual fixed rent as
may be specified by the Government from time to
time for each calendar year of the lease and more

than one mineral from the same area.

If mining permission is granted to the lessees,
they shall die such separate made for each such
mineral as may be fixed by the Government from
time to time. But the fixed rent can be revised

once every three years.

Provided further that the lessee shall be entitled
to pay the higher of the lock-up rent or the
royalty in respect of each subsidiary mineral, but

not both.



2088

But further, for the first three months from the
commencement of the lease, no rent shall be

payable.

22) The mining lease holder of the area for
which the lessee is permitted to work shall pay
every calendar year the surface rent and cess
equal to the non-agricultural assessment of that
area. The period is calculated from the date of
execution of the lease as well as the leased area
for which permission has not been granted for
commencement of work. For that too it will be

done with prospective effect.

23) The lessee shall commence mining
operations within three months from the date of
execution of the lease unless otherwise duly
licensed by the competent authority and shall

transfer and execute the work in an efficient and
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proper manner ensuring the safety of miners,

protection of ore.

Provided that in the interest of the regulation of
mining and the development of mines, in the
interests of protecting against pollution or of
preventing danger to public health or
communication or of ensuring the safety of
buildings, monuments or other structures, or for
such other purposes as the Government may
think fit, the permanent termination of any
mining lease may, in the opinion of the
Government, be desirable. Provided, that such
mining lease in respect of any land may be
terminated or terminated by giving reasonable

notice of 30 days to the lessee.

Provided further that, after premature

termination of the mining lease, the mining lease
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may be granted to such other eligible person or
to such Government company or corporation
owned or controlled by the Government as the

Government may think fit.

24) Before commencing mining operations, the
lessee shall, in consultation with the competent
authority and at his own expense, demarcate the
area of the lease through the District
Superintendent of Land Records and shall erect
such prominent boundary markers and pillars as
may be necessary to indicate the area allotted to
him by the lease, and shall maintain such
boundary markers and pillars in good condition
at all times. The lessee shall maintain and
maintain any road passing through his area,
power transmission, tramways, railways, aerial

ropeways, waterways, etc. It will also prepare
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proper roads for proper transportation of water
required for mining. shall maintain any type of
land (Government or private land) within the

holding area of his lease.

25) The lessee shail take adequate measures to
ensure that:

(a) steps in the open pit are of adequate height
and width for easy removal of minerals and other

waste.

If the surface of the mine is silt or slag or stone
chips or debris or any other friable or soft layer,
the slope of the mine is at a safe angle of forty-
five degrees from the horizontal line, the steps in
thelmine shall be made by the lessee in such a
way that steps are formed and the height of each

step is not more than one and a half meters. No.
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The width of the steps shall not be less than the

height.

If the surface of the mine is made of hard rock,
the slope of the mine shall be at an angle not
exceeding sixty degrees from the horizontal line
and the surface of the mine shall bein the form of
steps. The height of any step shall not exceed six
meters and its width shall not be less than the

height.

(b) the work surface shall be kept clean at all

times and

(c) Mined secondary minerals shall be stored in
piles of certain suitable measurements and each

pile shall be numbered.

26) If at any time a minor mineral not specified

in the lease is found in the mining area, the
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lessee shall without delay report the same to the
competent authority and the Director and shall
not undertake any mining operations in respect
of such minor mineral or dispose of such minor
mineral without obtaining a separate lease for

that purpose.

If the lessee fails to apply for such lease within
three months from the date of discovery of the
subsidiary mineral, the competent authority may
grant the lease in respect of such subsidiary

mineral to any other person.

27) The lessee shall arrange for proper
cleanliness in the area allotted to him by the

lessee.

28) The lessee shall comply with all such

instructions or directions as may be issued by
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the State Government or the Director from time
to time in respect of conservation and

development of the subsidiary mineral.

29) The lessee shall comply with the provisions
of any law in force in relation to matters affecting
the safety, health and convenience of the mining
operations and its employees visiting the site and
shall respect all existing rights of way, water and

other facilities belonging to any other person.
30) Pattdar is,

(@) any additional without the written
permission of the Railway Authority concerned

from the boundary of railway line,

(b) from the boundary of any reservoir, canal,
road, river, drain, irrigation works or public &

works or buildings, within a distance of 50
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meters if not involved in blasting and 200 meters
if involved in blasting, except with the permission
in writing of the concerned authority of the
Government in this behalf. No mining operations
shall be carried out or permitted to be carried out

at any place within the distance.

While granting any such permission, the Railway
Authority may impose conditions on the advice of
any relevant authority and the lessee shall

comply with such conditions.

31) The lessee shall keep accurate and true
accounts of the expenses incurred by him in
mining and the quantity and other particulars of
all kinds of minor minerals excavated, the names
of purchasers, receipts of money received, the
number of employees now employed in the mine,

and a complete map of the mines, and the
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competent authority and The Director shall from
time to time furnish such information reports
and statements as may be required, together
with representative samples of the mineral
obtained during the mining operations, and shall
submit to the Officer by the 10th of every month
a statement in Form-D of the total quantity and
value of mineral produced during the preceding
calendar month. The lessee shall submit to the
Competent Officer and the Director by 15th
January of each year an annual statement
showing the total quantity and value of mineral
goods extracted during the previous year in

Form-D.

However, if the lease period ends before the end
of the year, the lessee shall submit a return for

such shorter period.
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32) Lessee means any officer or competent
authority authorized in this behalf by the
Government or any officer authorized by the
competent authority shall permit entry into any
building within his lease for the purpose of
making excavations or inspection of the land or
for inspecting such accounts, maps and records
as may be required to be produced to such
officer. Any such officer may give such
reasonable instructions as he thinks fit to
prevent wasteful mining of minerals and it shall
be the duty of the lessee, his representative or
manager, to comply with such instructions

within such period as the officer may fix.

33) Where it is necessary to strengthen or
support any part of the mine for the safety of any

railway, reservoir, canal, road or any other public
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work or structure, if the lessee is covered by
railway safety, the Railway Authority concerned
or any competent authority authorized for the
purpose. He will arrange to do so till the

satisfaction of the officer.

34) If the lessee defaults in taking up the mining
within a period of 180 days from the date of
execution of the lease or stops the mining for a
consecutive period of 180 days after the
commencement of the lease, the lease shall be
deemed to have lapsed after the completion of the
period of 180 days from the date of execution of

the lease or stoppage of mining as the case may

be.

Provided that the competent authority may, on
an application made by such lessee before the

expiry of the lease under this sub-rule and if the
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lessee is satisfied that it is not possible for the
lessee to undertake or continue the mining
operations due to reasons beyond the control of
the lessee, subject to such conditions as may be
specified in the order, an order to the effect that

such lease shall not lapse may be made.

Provided further that on an application
submitted by the lessee within a period of six
months from the date of expiry of the lease and if
the State Government is satisfied that the work
beyond the control of the lessee has not been
commenced or stopped from such prospective or
retrospective date as the Government may think
fit but not before the date of expiry of the lease.

The belt can be restarted.
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or instruction in force in connection with the
construction of the building or in contravention
of any order issued by any officer having
jurisdiction over the leased area or by any
authority competent to make such order under
any such law, order or instruction; No building

will be constructed.

38) In respect of the land in respect of which the
lease is granted, all such minerals shall be paid
to the lessee at the fair market price prevailing at

the time of pre-emption.

39) The right of any local authority of the
Central Government to construct any road,
railway, canal, reservoir or public works under or
over the leased land under or over the leased
land or of any local authority of the Central

Government or of any authority to carry any
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But also, no mining lease under the aforesaid
provisions shall be recommenced not more than

twice in the whole period of the lease.

35) The lessee shall immediately report all
accidents to the District Magistrate,
Superintendent of Police and competent
authorities and if necessary considering the
seriousness of the accident, the concerned

Director of Mine Safety, Government of India.

36) If any land covered by this lease is
subsequently found not to be available for lease,
the Government shall be exempt from the claim

of the lessee for damages arising out of any such

land.

37) The lessee or his transferee or assignee in

contravention of the provisions of any law order
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electric or telephone wire or erect any pole is

being reserved.

Provided that before the use of such officers, the
lessee shall give a notice of not less than thirty
days, and the area used for any of the purposes
aforesaid shall be excluded from the area of the

lease.

40) The lessee is,
(a) if the depth of any disturbed excavation
reaches six meters from its height to its lowest

point or,

(b) if tunnel explosives are used, and if the
District Magistrate or Chief Inspector of Mines so
directed, the collector, District Magistrate, Chief
Inspector of Mines Dhanbad, Comptroller

General of Indian Mines Department and the
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Director or Senior Geologist or Junior Geologist

in that area shall immediately submit the report.

41) The lessee shall, on receipt of written
instructions from the competent authority,
permit any department of the Government to
remove, as the work of the department, any
secondary minerals necessary for any bona fide
government work, from any unmined portion of
the leased area, without taking ownership. shall,
on receipt of a specific request in writing from
any officer of any particular department, be
competent to certify such beneficial Government
work, having regard to the scope of such work
aﬁd the quantity of minor minerals or ores
specially required for such work, shall give such

notice to the competent authority.
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But if a lease in private land has been granted,
the Government Department shall send
compensation to the land owner or, as the case

may be, the lessee.

42) Lessee shall be transported outside the area
by any means of transport with each outcrop of
minor mineralization, the transporter will pass

through the sample-N.

43) In case of fragmentation of land due to
mining, the lessee shall pay to the surface
occupier of the land such compensation as may
be mutually agreed upon by the lessee and the

private landowner before any land is fragmented.

The Lessee shall, at the time of executing the
mining deed for this purpose, submit an affidavit

to the effect that he has not entered into
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agreements with the land holders, the lessee
shall have obtained a provisional written order
from the concerned sub-divisional officer to enter
into such land agreements for the purpose of

commencing mining operations.

Provided that the Sub-Divisional Officer
concerned shall register such case in his Court

under the provisions of Section 48 of the

Maharashtra Land Revenue Code, 1966.

But further, the Sub-Divisional Officer concerned
shall settle such case of compensation for
compensation relating to mining leases on
priority and taking into account the merits of the

case.

44) If a mining lease has been granted on any

Government land, the lessee shall pay
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(i) The lessee shall re-establish this situational

balance before mining.

(ii) The lessee shall plant and maintain trees
around the mining lease area. He will ensure that

the greenery of the area is preserved.

46) (1) Subject to the approval of the
Government, the competent authority may

specify any other special conditions.

(2) If any of the conditions specified under rule
(46) (1) (one) to (thirty-one) above is violated by
the lessee or his transferee or assignee, the
competent authority shall within 30 days from
the date of notice to the lessee or his assignee
take action in respect of such violation. shall
issue a notice in writing asking him to do so and

if the contravention is not remedied within such
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compensation to the Government in gross value

as decided and fixed by the Revenue Authority.

45) The Lessee shall comply with all relevant
provisions of the following Acts and Rules and
relevant procedures framed by the Central and
State Governments under these Acts and Rules

strictly follow.
(a) the Mining Act, 1952,

(b) Mineral Conservation and Development

Rules 1988

(c) any Act and rule made by the Central or
State Government from time to time in relation to
subsidiary minerals (thirty) (one) the land on
which the mining lease has been granted shall be

made usable by the lessee.
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period, the competent authority shall impose a
penalty not exceeding twice the fixed rate of rent
applicable under the written order after the
expiry of such notice and such penalty shall be
payable within a period of 8 days from the date of
such order. .The non-delivery of the power so
imposed within the specified period shall be
liable to a daily penalty of corporal punishment
during the period during which such

contravention continues.

Provided further that, if such violation continues,
the competent authority shall issue a final notice
to the lessee or transferee or assignee of the
same to remedy such violation within a period of
15 days from the date of such notice and, even
after the expiry of such notice, fully remedy such

violation. Otherwise, the competent authority
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shall immediately terminate the mining lease and
recover the amount of penalty and fine as if it

were arrears of revenue.

47) Also the government and Hon. All
orders/decisions passed by the High Court,
Supreme Court shall be binding on the mining

lease holder.

48) Mining of minor mineral as per mining plan
of demand area as per the affidavit given on

stamp paper of Rs. 200/-

49) If private forestry area is found, mining
should be done excluding the said area.
Otherwise, it will be the responsibility of the

mining lease holder.

50) If the Pune Metropolitan Regional

Development Authority (PMRDA) requires the



2110

said area, the mining lease will be canceled

automatically.

51) Hon. National Green Arbitrator, West
Division Bench, Pune should ensure that no
violation of the terms/ éonditions of the Mining
Lease Order is avoided in order to avoid

environmental complaints.

52) The right to cancel the mining license

without any prior notice is reserved.

53) It will be the responsibility of the mining
lease holders to renew the mining plan and
environmental approval before the expiry of the
term and submit it to this office and care should

be taken.

54) If unauthorized mining or penal action has

been taken in the mining lease sanctioned area
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before this, the mining lease holder shall be

entitled to the said proceedings as per rules.

55) The State Level Environmental Impact
Assessment Authority of the State Government
for the said mining lease dt. A copy of the terms
and conditions dated 31/03/2020 is enclosed.
Those terms and conditions shall remain

binding.

Environmental Conditions:

1)  Only ongoing/existing lease are
recommended for renewal. The validity period of
the EC will be as per MOEF Notification but

limited by the pén’od of lease.

2) Precise mining area will be jointly
demarcated at the site by officials of

Mining/Revenue Department prior to mining
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operations, for all proposals under consideration.
Record of such site plan, duly verified by

competent authority shall be maintained.

3) Where the quarry is in a hilly terrain and
where some part of the hill is already cut for
quarrying, further hill cutting shall not be done.
In such cases, deepening the existing operational

area may be preferable done.

4) The lease holder shall undertake adequate
safeguard measures during extraction of material
and ensure that due to this activity, the hydro
geological regime of the surrounding area shall
not be affected. Regular monitoring of ground
water level and quality shall be carried out
around the mine lease area during the mining
operation. If at any stage, it is observed that the

groundwater table is getting depleted due to the
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mining activity; necessary corrective measures
shall be carried out. District collector/Mining

officer shall ensure this.

5) Effective safeguard measures, such as
regular water sprinkling shall be carried out in
critical areas prone to air pollution and having
high levels of particulars matter such as loading
and unloading point and all transfer points.
Extensive water sprinkling shall be carried out
on haul roads. It should be ensured that the
Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution
Control Board in this regard. The status of
implementation of measures taken shall be
reported to Environment Department and work

all be completed before the start of sand mining.
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6) No tree-felling shall be done in the leased
area, except only with the permission from

complete authority.

7) Shall necessary statutory clearances shall

be obtained before start of mining operations.

8) Mining shall be limited to day hours time
only: The loading shall not be done during night

hours.

9) No mining shall be carried out in the safety

zone of any bridge and/or embankment.

10) No mining shall be carried out in the vicim

of natural/manmade archeological sites.

11) The lease holder shall obtain necessary prior
permission of the competent authorities for

withdrawal of requisite quantity of water (surface
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water and groundwater), if required for the

project,

12) Wastewater, if any, shall be properly
collected and treated so as to conform to the

standards prescribed by MOEF /CPCB.
13) No wildlife habitual will be infringed.

14) Environmental clearance is subject to
obtaining clearance under the  Wildlife
(Protection) Act, 1972 from the competent

authority, if applicable to any project.

15) Green belt development shall be carried out
considering CPCB guidelines including selection
of plant species and in consultation with the

local DFO /Horticulture Officer.
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16) Parking of vehicles should not be made on

public places.

17) Transpiration of materials shall be done by
covering the trucks/tractors with tarpaulin or
other suitable mechanism so that no spillage of

mineral/dust takes place.

18) Appropriate imitative measures shall be
taken to prevent any king of pollution. It shall be
ensured that there are no leakages of oil and

grease from the vehicles used for transpiration.

19) Vehicular emissions shall be kept under
control and regularly monitored. The mineral
transpiration shall be carried out through the
covered trucks only and the vehicles carrying the

mineral shall not be overloaded.
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20) Special Measures shall be adopted to
prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads
through which transportation of minor minerals
is to be wundertaken, shall be carried-out

regularly.

21) Dispensary facilities for first-aid shall be

provided at the site.

22) Occupational health surveillance program of

the workers should be undertaken period legally.

23) Provision shall be made for housing the
workers at site, if required, with all necessary
infrastructure and facilities such as fuel for
cooking safe drinking water, medical health care

and sanitation etc.



2118

24) Ambient air quality will be regularly
monitored at the site and the nearest habitation.
Ambient air quality at the boundary of the
precise mining area shall conform to the norms

prescribed by CPCB.

25) Measures shall be taken for control of noise

level to the limits prescribed by CPCB.

26) Regular Environmental Audit shall be
annually carried out during the operational

phase.

27) Digital processing of the entire lease area in
the District using remote sensing technique shall
be done regularly once in three years for
monitoring and submit the report to the

Environment Department.
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28) The funds earmarked for environmental
protection measure shall be kept in a separate
account and shall not be diverted for other
purpose. Year wise expenditure shall be reported

to the Environment Department.

29) The Mining officer shall submit six monthly
reports in hard and soft copy on the status of
compliance of the stipulated environmental
clearance conditions including results of
monitored data (both in hard & soft copies) to the
District Collector, the respective Regional Office
of the Maharashtra Pollution Control Board &

Regional Office of MOEF at Bhopal.

30) Any change in mining area, khasara/Gat
numbers entailing capacity addition with change
in process and or mining technology,

modernization and scope of working shall again
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require prior Environmental Clearance as per

provisions of EIA Notification 2006 (as amended)

31) Mining Officer shall submit the list of blocks
satisfying conditions stipulated above to
SEIAA /Environment dept. The revised h'ét of
blocks and conditions stipulated above shall be
made available in public domain. It should be
published in two local language newspapers and
at each block where mining operation is proposed
District mining officer should ensure this and
subject compliance report to Environment

department with approval form Collector.

32) The environmental clearénce is being issued
without prejudice to the action initiated under EP
Act or court case pending in the court of law and
it does not mean that project proponent has not

violated any environmental laws in the past and
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whatever decision under EP Act or of the Hon'ble
court will be binding on the project proponent.
Hence this clearance does not give immunity to
the project proponent in the case filed against

him, if any or action initiated under EP Act.

33) In case of submission of false document and
non compliance of stipulated conditions,
Authority/Environment Department will revoke
or suspend the Environmental Clearance without
any intimation and initiate appropriate legal
action under Environmental Protection Act,

1986.

34) The Environment department reserves the
right to add any stringent condition or to revoke
the clearance if conditions stipulated are not
implemented to the satisfaction of the

department or for that matter, for any other
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administrative reason after consultation with

SELAA.

35) In case of any deviation or alteration in the
project proposal from the one submitted to this
department for clearance, a fresh reference
should be made to his department to assess the
adequacy of the condition(s) imposed and to
incorporate additional environmental protection

measures required, if any.

36) The above stipulations would be enforced
among others under the Water (prevention and
Control of Pollution) Act 1974, the Air (Prevention
and Control of Pollution) Act 1981, the
Environment (Protection) Act, 1986 and rules
there under, Hazardous Wastes (Management

and Handling) Rules 1989 and its amendments,



2123

the public Liability Insurance Act, 1991 and its

amendments.

37) Any appeal against this environmental
clearance shall be with the National Green
Tribunal Van Vigyan Bhavan, Sec-5, R.K.Purum,
New Dehli-110022, if preferred, within 30 days
as prescribed under Section 16 of the National

Green Tribunal Act, 2010.

(Vijaysingh Deshmukh)
Additional Collector, Pune.

Copy
Mr. Sachin Sambhaji Kalokhe and

Shri Sandip Sambhaji Kalokhe

Res. House No. 188, Dada- Tai Bunglow,
Kalokhewadi, Talegaon Dabhade,
Taluka Maval, Dist. Pune- 410506
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Copy

1)  Sub Divisional Officer Maval-Mulshi Sub
Division Maval

2) Tehsildar Maval for information and

appropriate action.

Do the leaseholders comply with the
terms/conditions of the order or how? Also
instructions should be given to the concerned
Talathi and Mandal Officers to verify whether the
royalty of the secondary minerals mined from the
approved mining lease area is collected by the
government as per the prevailing rate at that
time. Copy:- Director, Directorate of Geology and
Mines, Government of Maharashtra, Mineral
Bhavan, 27, Cement Road, Shivajinagar, Nagpur
- 440010.

(Sanjay M. Bamane)
District Mining Officer
Collector's Office Pune
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Ref.:1) Application dated 24.08.2020 of Mr.
Sachin Sambhaji Kalokhe and Mr.
Sandeep Sambhaji Kalokhe, House no.
188, Dada-Tai Bungalow, Kolokhewadi,
Talegaon, Dabhade, Tal. Maval, Dist.
PLITETE,

2) Mines and Minerals Regulation and
Development Act 1957.
3) Maharashtra Land Revenue Act 1966.
4) Maharashtra General Mining Digging
Development and Regulation Rules 2013.
5) Mining Scheme passed under Rule 58 of
Maharashtra General Mining Digging
Development and Regulation Rules 2013.
Collector Office, Pune,
Mining Department,
No. Mining/SR/133/2020.
Piitie, dated. 23, 10.2020,

Sub.: Provisional General Mining License under
work order of Executive Engineer, Public

Works Department, for Gut No. 117/2,
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Village Ambale, Tal. Maval, Admeasured
02H 92R to dig 2500 brass, soil, sand and

stone general mines.
Order,

Mr. Sachin Sambhaji Kalokhe and Mr.
Sandeep Sambhaji Kalokhe, House no. 188, Dada-
Tai Bungalow, Kolokhewadi, Talegaon, Dabhade,
Tal. Maval, Dist. Pune, filled application on
24.08.2020 with our office to get provisional
general mining license for soil, sand and stone
under work order of Executive Engineer, Public
Works Department for 2500 brass stone at Gut
No. 117/2, Admeasured 2H 92R at Village
Ambale, Tal. Maval under PN-27 Improvements to
roads in industrial sector on pune district
Hinjewadi Chakan Talegaon Ranjangaon Jejri and
Add Jejuri) (Part II- Talegaon SH 55 to Ambi

Navlakh Umbre Km 8/00 to Km 12/320 Umbre to
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Karanhivihire Road KM 12/320 to Km 14/358

Vandre ga.

Description of property asked is as below :

Village | Taluka | S.No./ | Admeas | Name | Brass
G.No. | urement of passed

mines

Ambale | Maval |117/2 |2H 92R |Stone, | 2500
soil
and

sand

No objection is there to pass Provisional
General Mining License there under terms and

conditions of district mining scheme.

Executive Engineer, Public Works
Department passed said work order for PCIL HAM

Industrial Sector, Chakan, Talegaon Private
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Limited. They submitted demand letter with Mr.
Vikram Balasaheb Kakde, M/s. B. M. K. Built-Con
Pvt. Ltd. (Applicant) since PCIL HAM Industrial
Sector, Chakan, Talegaon Private Limited not

having general mining required for said business.

Said property under case belongs to
applicant and permission is granted for digging at
said property for applicant under affidavit dated

21.08.2020.

Applicant submitted affidavit executed on
stamp paper of Rs. 100/- with application for
general mining, 7/12 abstract, zone certificate,
work order from Executive Engineer, Public Works

Department, Pune, plan.
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Applicant deposited following amount with

government to dig and transport 2500 brass

general mining on following date.

Sr. No. Royalty and Tax Amount
Rupees
1 Application fee 5,000/-
2 Royalty at Rs. 400/- per | 10,00,000/-
brass for 2500 brass
stone general mining.
3 Land rent 20,250/-
- 2.5% Maharashtra | 25,000/ -
Government G.S.T.
5 2.5% Central Government | 25,000/ -
L€ 5
6 2% T.C.S. 20,000/ -
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7 10% on royalty by DD in | 1,00,000/-
favour of District Mining

Department.

Total 11,955,250/~

Hence 1, Vijaysingh Deshmukh, Upper
Collector Pune, pass provisional general mining
license for 180 days for 6 months from 23.10.2020
to 22.04.2021 for digging and transporting for
2500 brass stone, soil and sand at Group no.
117 /2, admeasured 2H 92R, Village Ambale, Tal.
Maval for Mr. Sachin Sambhaji Kalokhe and Mr.
Sandeep Sambhaji Kalokhe, House no. 188, Dada-
Tai Bungalow, Kolokhewadi, Talegaon, Dabhade,
Tal. Maval, Dist. Pune as authorized me Under
Section 959 of Maharashtra Mining Digging
Development and Regulation Rules 2013 on

following terms and conditions.
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Terms and conditions :

L

Not to dig if got any other mining besides
mining passed during digging. To report the

same to concerned designated officer.

Not to dig at any forest property or private

forest property.

To record and maintain upto date general
mining digging and sale register in form

prescribed daily.

To dig leaving 200 meter distance from forest
property outside forest while sanctuary zone

for general mining.

To leave 500 distance from colony/village

and to dig general mining leaving source of
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natural water passing the hill top and hill

slope.

To be careful not to pollute air and to affect

water by licensor.

Penalty action shall be taken considering
unauthorized if digged general mining after

said validity.

Note that, i1t shall be considered the
unauthorized digging, if digged general

mining before sunrise and after sunset.

Licensor is responsible for any kind of loss

and wastage caused by the general mining

digging.

Licensor is responsible fully if arised dispute,

claim of civil or criminal for rights of property
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granted the general mining digging license or

loss compensation, dispute.

Licensor is responsible fully for safety of
labours or local residents or their pet animals

due to general mining digging.

Not to continue digging after tenure, if not
removed general mining of quantity passed in
tenure and digged general mining more than
quantity digged passed the general mining,
otherwise penalty action shall be taken under

rules considering said mining unauthorized.

13. Royalty amount shall not be refunded if digged

less than quantity passed in digging period of

the general mining.

14. Licensor is binding to follow instructions given

from time to time by designated officer.
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To refer transport receipt passed to transport
general mining, action shall be taken under
rules considering said general mining
unauthorized if not found receipt during

transport.

Rights is reserved to terminate provisional
general mining license without serving any

prior notice.

17. Licensor is entitled for said action under rules

18.

if taken ©penalty action or digged
unauthorised earlier in property passed

license.

VAT or G.S.T. is binding to deposit as asked
by government since decided nothing for VAT
or G.S.T. by government, otherwise shall be

taken penalty action under rule.
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License shall be terminated if violated any of
the above terms and conditions, when general
mining digged shall be declared the government
property and royalty deposited shall be passed for
government and penalty action shall be taken

under Section 48(7) of Land Revenue Act, 1966.

Sd/-,
Vijaysingh Deshmukh,
Upper Collector, Pune.

(Hon’able Upper Collector, Pune signed original

copy.)

To,

Mr. Sachin Sambhaji Kalokhe and Mr. Sandeep
Sambhaji Kalokhe, House no. 188, Dada-Tai
Bungalow, Kolokhewadi, Talegaon, Dabhade, Tal.
Maval, Dist. Pune.

Copy for information and proper action to-
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1. Sub divisional officer, Maval Mulshi, sub
division Mulshi.

Tahsildar, Maval — Provisional digging license is
passed for 2500 brass stone, soil and sand general
mining digging at Gut No. 117/2, Amble, Tal.
Maval admeasured 2H 95R, to act on inspection
by concerned zonal officer whether digged 2500
brass general mining there, to report our office the
action taken.

Sd/-,
23.10.2020
Sanjay M. Bamne,
District mining officer,

Collector office, Pune.
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assessment authority Honourable Principal
Secretary passed no objection certificate under his
order no. SEAC.2015/CR.239.II.TC.2 dated

10.03.2016.

Hence I Vijaysingh Deshmukh
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Passed under following terms and conditions to
renew mining for applicant under sr. no. 6 of said
letter no. G.33.322. C.110.B.2 dated 5.5.2022 of
government under said proposal, and mining
applicant submitted following documents under
government letter dated 5.5.2022, hence it is just

and proper to renew mining for applicant.

Mining plan passed under no. M.A.538.
[1.2019.543 dated 2.5.2019 of Honorable deputy

director, Kolhapur is submitted.

And applicant submitted proposal with
environment department for environment no
objection for mining from environment technical
advisor authorized by Central government.

Accordingly  state  environment  disastrous
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mining digging development and regulation rules,

2013,

Applicant filed request application on 3.3.2021
with our office to get approval to renew mining
since tenure terminated for mining for said
property under Maharashtra general mining

digging development and regulation rules, 2013.

We submitted proposal under our letter no.
M/0O/3871/2020 dated 31.12.2021  with
government to pass permission to renew property
of stone mining in Pune district under provisions
under rule 18 of Maharashtra general mining
digging development and regulation rules, 2013
under said application, application of applicant

was considered under said proposal, approval is
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7. Letter no. G.33.322.C.110.B.2 dated 5.5.2022

of government.

Collector office, Pune,

Mining department,

No. M/SR/R/124 /2022,

Pune 1, dated 14.11.2022.

Sub.- To renew mining license passed,

For s. no. 141, Amble, Tal. Maval, dist. Pune for

04 h. 00 r. out of total admeasured 05 h. 86 r.,
For Mr. Navnath Shantaram Shete.

Order,

Our office passed mining for 5 years under order
no. M/S/106/2016 dated 16.4.2016 for Mr.
Navnath Shantaram Shete, At- Shetewadi, Post-
Amble, Tal. Maval, Dist. Pune as authorized under

part- two, rule- 14.1,2 of Maharashtra general
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To pass property for general mining,

Ref.- 1. Application dated 3.3.2021 of Mr. Navnath
Shantaram Shete, at- Shetewadi, post- Amble,

Tal. Maval, dist. Pune with annexure.

2. Order no. M/SR/106/2016 dated 16.4.2016 of

our office.

3. Mines and minerals regulation and

development act, 1957.
4. Maharashtra land revenue act, 1966.

5. Maharashtra general mining digging

development and regulation rules, 2013.

6. Letter no. SEAC.2015.CR.239.I1.TC.2 dated
10.3.2016 of Honourable principal secretary,
environment department state environmental

disastrous assessment.
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To,

Mr. Sandeep Sambhaji Kalokhe and Mr. Sachin
Sambhaji Kalokhe, House no. 188, Dada-Tai
Bungalow, Kolokhewadi, Talegaon, Dabhade, Tal.
Maval, Dist. Pune.

Copy for information and proper action to-

1. Sub divisional officer, Maval Mulshi, sub
division Mulshi.

Tahsildar, Maval — Provisional digging license is
passed for 20000 brass stone, soil and sand
general mining digging at Gut No. 117/2, Amble,
Tal. Maval admeasured 2H O92R, to act on
inspection by concerned zonal officer whether
digged 20000 brass general mining there, to report

our office the action taken.

Sd/-,

(Dr. Suyog Jagtap),
District Mining Business
Officer,
Collector office, Pune.
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unauthorised earlier in property passed

license.

18. VAT or G.S.T. is binding to deposit as asked
by government since decided nothing for VAT
or G.S.T. by government, otherwise shall be

taken penalty action under rule.

License shall be terminated if violated any of
the above terms and conditions, when general
mining digged shall be declared the government
property and royalty deposited shall be passed for
government and penalty action shall be taken

under Section 48(7) of Land Revenue Act, 1966.

Sd/-,
Vijaysingh Deshmukh,
Upper Collector, Pune.

(Hon’ble Upper Collector, Pune signed original

copy.)
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13. Royalty amount shall not be refunded if digged
less than quantity passed in digging period of

the general mining.

14. Licensor is binding to follow instructions given

from time to time by designated officer.

15. To refer transport receipt passed to transport
general mining, action shall be taken under
rules considering said general mining
unauthorized if not found receipt during

transport.

16. Rights is reserved to terminate provisional
general mining license without serving any

prior notice.

17. Licensor is entitled for said action under rules

if taken penalty action or digged
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11,

12,
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Licensor is responsible for any kind of loss

and wastage caused by the general mining

digging.

Licensor is responsible fully if arised dispute,
claim of civil or criminal for rights of property
granted the general mining digging license or

loss compensation, dispute.

Licensor is responsible fully for safety of
labours or local residents or their pet animals

due to general mining digging.

Not to continue digging after tenure, if not
removed general mining of quantity passed in
tenure and digged general mining more than
quantity digged passed the general mining,
otherwise penalty action shall be taken under

rules considering said mining unauthorized.



2146

To dig leaving 200 meter distance from forest
property outside forest while sanctuary zone

for general mining.

To leave 500 distance from colony/village
and to dig general mining leaving source of
natural water passing the hill top and hill

slope.

To be careful not to pollute air and to affect

water by licensor.

Penalty action shall be taken considering
unauthorized if digged general mining after

said validity.

Note that, it shall be considered the
unauthorized digging, if digged general

mining before sunrise and after sunset.
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Bungalow, Kolokhewadi, Talegaon, Dabhade, Tal.
Maval, Dist. Pune as authorized me Under Section
59 of Maharashtra Mining Digging Development
and Regulation Rules 2013 on following terms and

conditions.

Terms and conditions :
1. Not to dig if got any other mining besides
mining passed during digging. To report the

same to concerned designated officer.

2. Not to dig at any forest property or private

forest property.

3. To record and maintain upto date general
mining digging and sale register in form

prescribed daily.



2148

2 Royalty at Rs. 400/- per|80,00,000/-
brass for 20000 brass

stone general mining.

3 Land rent 27,000/ -

4 2% T.C.S. 1,60,000/-

5] 10% on royalty by DD in | 8,00,000/-
favour of District Mining

Department.

Total 8,99,2000/-

Hence 1, Vijaysingh Deshmukh, Upper
Collector Pune, pass provisional general mining
license for 180 days for 6 months from 18.12.2018
to 17.06.2019 for digging and transporting for
20000 brass stone at Gut No. 117/2, admeasured
2H 92R, Village Ambale, Tal. Maval for Mr.
Sandeep Sambhaji Kalokhe and Mr. Sachin

Sambhaji Kalokhe, House no. 188, Dada-Tai
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Said property is owned by applicant. Prime
Minister, Village Road Scheme, Executive
Engineer, Maharashtra Rural Road Development
Corporation passed work order for Shree
Associates  for RD RRUN  23-Proposed
Improvement of road from MDR 26 (Permanent) to
Malewadi (MRL-13, VR-21), Tal. Maval, Dist.
Pune. Permission is granted to use for general
mining on digging stone at his property for

applicant by Shree Associates.

Applicant deposited following amount with
government to dig and transport 20,000 brass

general mining on following date.

Sr. No. Royalty and Tax Amount

Rupees

1 Application fee 5,000/ -
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Description of property asked is as below :

Village | Taluka | S.No./ | Admeas | Name | Brass
G.No. | urement of | passed

mines

Ambale | Maval |117/2 |2H 92R |Stone 20000

Accordingly to dig general mines leaving 200
meter distance from forest property and out of wild
life sanctuary property under terms and
conditions of District Mining Business Scheme on
leaving 500 meter distance from colony/village.
Besides not to dig hill top and hill slope, but to dig
general mines excluding natural source of water.
Approval is passed to grant permission for
provisional general mining there on said
conditions. Said Group number is passed under

District Mining Business Plan.
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Gut No. 117/2, Village Ambale, Tal. Maval,
Admeasured 02H 92R to dig 20,000 brass

stone general mines.

Order,

Mr. Sandeep Sambhaji Kalokhe and Mr. Sachin
Sambhaji Kalokhe, House no. 188, Dada-Tai
Bungalow, Kolokhewadi, Talegaon, Dabhade, Tal.
Maval, Dist. Pune, filled application on
04.12.2018 with our office to get provisional
general mining license for stone under work order
of Prime Minister, Village Road Scheme, Executive
Engineer, Maharashtra Rural Road Development
Corporation for 20,000 brass stone at Gut No.
117/2, Admeasured 2H 92R at Village Ambale,
Tal. Maval under RD PUN 23- Proposed
Improvement of road from MDR 26 (Pawananagar)
to Malewai (MRL-13, VR-21), Tal. Maval, Dist.

Pune.
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Ref.:1) Application dated 04.12.2018 of and Mr.
Sandeep Sambhaji Kalokhe and Mr.
Sachin Sambhaji Kalokhe, House no. 188,
Dada-Tai Bungalow, Kolokhewadyi,
Talegaon, Dabhade, Tal. Maval, Dist.
Pune-410506.

2) Mines and Minerals Regulation and
Development Act 1957.
3) Maharashtra Land Revenue Act 1966.
4) Maharashtra General Mining Digging
Development and Regulation Rules 2013.
S) Mining Scheme passed under Rule 58 of
Maharashtra General Mining Digging
Development and Regulation Rules 2013.
Collector Office, Pune,
Mining Department,
No. Mining/SR/96/2018.
Pune, dated 18.12.2018.

Sub.: Provisional General Mining License under
work order of Prime Minister, Village Road
Scheme, Executive Engineer, Maharashtra

Rural Road Development Corporation for
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" {loor,
Mantralaya Annexe,
Mumbai 400 032

Date: 24" January. 2014

To,

Collector, Pune

Ofttice of the Collector,
Punec.

Subject: Environmental clearance for Stone quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-1, Maharashtra in its 71 meeting and SEIAA in its 61™ & 64" meeting,

2. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA. '

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category l(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013. -

SEAC in its 71% meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

-

=0



2154

. *}‘_m \achiwads | Hawveh [ 26 [M/s.Sonai Stone C‘rusllcr | 2.00 R
4 } Nandoshi THaveli | 4 Chabu Baburao Ranwade 2.20
5 | Nandoshi | Haveli 4 Nandkumar Gopalrao | 274

Kulkarni
6 | Lonikand “aveli 4906B/1 M/s.RMC Readymix India 4.09
7 | Bhilarewadi T Haveli | 14#1& 2 | Kashinath Yashwant Kashid 2.00
8 Mangadewadi Haveh 3/4/1, M/s. Kedareshwar Stone Co 1.04
RIATA
9 | Mangadewadi Haveli 3471 Chandrkant T.Mangade 1.03
10 | Mangadewadi Haveli 33 | Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, R
19/7B,
19/9,
19/11,
19/12,
18/1B, IB
12 Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 210,221 | M/s.Kakade Stone Crusher 4.90
20 Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37,38 M/s.Kakade Stone Crusher 495
22- | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00

i 23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158,121 | M/s. Sai Stone Crusher 4.95
27 | Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95

150/1, Stone Crusher)
15072,
153/1,

153/2, 151

e
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| 28 | Amble | Maval 125 | Sarika Sunil Shelke 3.57
\‘r.— 29 7 T\l]-ﬂ;léi T \ilidﬁ\ilili : la‘:iijé 777SL111” S]l(ll'll(lll'l'il‘.} \SIICH\Cﬁ S :I-T)(#)AAI
© 30 [ Amble | Maval | 1202 | M/s Namrata Stone Crusher 1.80
3l i Amble - "_-J_ni‘_vl?\-’-ul 1118 [ MYs. Namrata Stone Crusher | 2.83
32 [Aamble I Maval [ 116 ] Vikram Balasaheb Kakade 495
33 [Amble | Maval | 120 Sagar Shivajirao Pawar 3.04
34 Amble Maval 118 Santosh Vasant Gholap 1205
35 Avasair Budruk | Ambegao 87/2 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 | Phalkewadi Ambegao 63/l | Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.1
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 4238 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girim Daund 725/1, 736 | M/s.1IM (India) Infrastructre 1.02
Litd. _
45 Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 Mot Khed 511 Sopan Dondipa Karpe 1.01
47 | Moi Khed 630 Sopan Satu Sapore 1.02
48 | Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde _ 1.01
50 | Moi Khed 570/3 Balasaheb Kisan Gavari 1.03
51 | Moi Khed 521 | Anis Bashabhai Pathan 1.04
52 | Moi Khed 441 Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Mot Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Mot Khed 508 Tanaji Nana Karpe 1.04
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60 | Moi Khed | 473 Suresh Damu Karpe 03 _l
Tl | Moi | Khed 511 Sopan Kondipa Karpe 1.06
62 | E:lgﬁ - —_llhﬁudpy 214 Maruti Rambhau Mugase 1.06
63 | Korcegaon - Khed | 112 Anup Ramesh Bothara 1.04
64 |Tayedwadi Khed 58/2 Ramchandra B.Jadhay, 197
Rajendra Kisan Rokade
65 | Karanjvihire Khed 86 Ramchandra Damodar Kad 4.00
66 | Kadus Khed 2714 Manik Shivaji Kadam 1.07
67 | Moi Khed 571 Shivaji Kondiba Sonavane 1.03
68 | Karegaon Shirur | 33/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirar 2302/3, | Madhukar Haribhau Temgire 2.79
2692/2
2 Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 | Karegaon Shirur 676 Madhukar Haribhau Temgire 141 |
74 | Annapur Shirur - 2365 Vijay Dattu Lande 4.00
75 | Shirur Shirur | 1125/1/2 | Somnath Shankar Ghawate 2.84
76 | Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00
77 Tardobachiwadi Shirur 82171 Vithalrao Laxman Gore 1.63
78 Kardelwadi Shirur 2355/1 Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06
81 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde
85 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04
86 Uralgaon Shirur 511 | Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi - Haveli 84 Pramod Babanrao Kande - 2.00
89 Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 Lonikand Haveli 611 Rupali Shankar Bhumkar 2.43
91 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

4.
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02 Ambegaon J [Haveli 79/1 Shivaji Raghunath I'engasc 1.94
93 | Dhayar l Hlavel 89,9 —5]—]_1\-1Jl Dultzur;@ Chakankar 2.16
94 | Yevlewadi | Haveli | 14172 [ Shirish Rupchand 1.03
Dharmawat
95 | Lonikand 1 Haveli | 603 | Shantaram Sadashiv Sakore 1.31
96 Lonikand Haveh 55471 Satav M.Pandit .56
97 | Lonikand | Haveli 600 Avinash Pandurang Sakore 2.00
98 | Lonikand Haveli 590 | Maruti Ramchandra 435
Bhumkar
99 | Lonikand | Haveli 564 Bapusaheb G.Kand - 2.00
100 | Lonikand Haveli 601 Chetan Dallatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 2.33
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 550
103 | Lonikand . Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 391 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lonikand | Haveli 593 Namdev Shivram Katake 2.00
111 |Lonikand | Haveli 600 | Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walu Haveli 368,369 | Jyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayar Haveh 36/1 | Balusaheb Yashwant Dangat 2.00
124 _N;i;:u_\:ﬂi__— THaveli | 425 T\p;;\?mb Ramchandra Kalc 2.00
125 [ Yevlewadi | THaveli | 14/3/1 | Anand Dyané_b_a Kamthe 1.01
126 7Dh§§£u‘i Haveli | 80/4/3 | Sanjiv Rajaram Kusalkar 3.00
127 | Bhavdi Haveli | 157/A Sanjay Dattatl‘a;_ﬁdbhadc 1.05
128 | Yevlewad: Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi  Haveli 71 Sachin Gulabrao Deshmukh 3.00
130 | Qutade ~ | Haveli 67/5/2 | Rohidas Raghunath Ghule 12.00
Handewadi B
131 | Ambegaon Haveli 53/2 Ratnaprabha Mate 1.04
132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60
133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60
134 | Yevlewadi Haveli 397271 Somnath Suresh Dhandekar 1.06
135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07
136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00
— 137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00
578,379
138 | Sasthe | Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli 567, 569, | Uywala Vilas Palresha 4.00
576
141 | Bhavdi Haveli 248 Tatyabhau Sakharam Tambe 2.40
142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08
143 | Lonikand Haveli 496B Surekha Ramchandra Jagtap 2.00
144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33
145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53
146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00
579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.61
Fulsundar
148 | Bhavdi Haveli 201,202 | Sidharth Subhash Bhayani 4.00
149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16
150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60
Dhankawade
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151 %fhiuuddm'u . Haveli S14 " Somnath Surcsh Dhandekar | 160 |
S D ] R
152 | Charoli Havcli 76/2 Ashok Dnyanoba Khandave 1.60
153 Ei(,:haiu'-‘oii - Haveli | 7671 Balkrishna Dnyam;{_m_ 1.20
| Khandve
| 154 | Charoli Haveli | 76/5 | Rekba Balkrushana - 1.53
! Khandave
155 | Ambegaon Haveli 75/2/1, | Samarth Stone Company 1.91
Khurd 75/141/1,
‘ | 752722
156 | Bhavdi Haveli 209 Umesh Ruliram Bansal 1.06
(Agrawal)
157 |Lonikand | Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 581 Sangita Subhash Parathe "~ 1.02
159 | Lonikand Haveli 255 Kiran Bajirao Zurunge 2,00
160 l(lmmgad_u_ | Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran 1 Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 58/2 Kalpana Vilas Wabale 1.79
165 | Mandame Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Tunnar 122/7 Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale L.06
168 | Pimpalgaon Junnar 7272 D.G.Balhekar and Company 2.86
169 | Buchakewad:i Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mabhesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.2
' Sachin Sambbhaji Kalokhe
175 | Bhalgudi Maulshi 1100, Shankar T.Jambulkar 3.17
1101,
1094,
1091,
1093,
1097,
1099

2
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176 i Mugion Mulshi 511 ] L’J\T\'(lS;_l_ _C()s‘pm‘;niml Ld. 4.05 ‘}
177 w_l\()l(hﬂl_ T T Mulshi | 1/l | Lawasa Corporation Ltd. 3
178 ; Chimali Khed 250 Airju_ni'l?@é_mm Jadhav | EL
179 | Moi "Khed | 645 Sandesh Dattatray Gite 1.05
180 | Pimpri 71: Khed | 349 Sanjay Bajirao Vahile 1
181 [ Moi | Khed [ 455 Baban Bajirao Gawari 1.04
182 | Mot Khed % 484 Shantaram Dattoba Gawari 1.5
183 | Moi o Khed | 442 Swapnil G.Karpe 1.08
184 | Moi Khed 570 | Vijay Bajirao Gavari 1.04
185 | Chas  » Khed 334 | Umesh N.Dhamale 121 |
186 Dhoksangavi Shirur 839 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 ‘Mohit Sudam Dhamale 2.40
188 | Kolwadi ) Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 | Pargaon Ambegao 1538 | Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 3277, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 Yeshwant Bapuji Kale 1.03
n
194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00
743 _
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V.Khatri, Kartik V.Khatri
197 | Karhawagaj Baramati 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 | Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 1771 Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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207 | Lonikand Haveli 583 Shivaji Sonba Shinde 1.94
2[5 Imjl}mcl ty“ i | Eﬁj [ 313, nH__lli ind Sopantao Eﬁ&ll J_ 200 ;
209 | Lonikand Haveli ; 379 Sudhakar Dattatray More 200
200 | Bhavdi ‘—Hml;[h*¥ 190, 191. | Sudhir Sfﬁougu!c T 4.80
! 204, 205
211 | Lonikand Haveh ‘E 596 Amar Jaysing Tupe [.08
212 | Bhavdi Havel E 223 Yashwant Shivarkar 1.08
"~ 213 | Lonikand T Tavei | 335 | Yogesh Dnyancshwar Dalvi 200 |
214 | Fulgaon . Havcli 108 Siddh Ganesh Stone Crusher 1.60
|
215 | Bhavdi 1T Havdli 200 S-ll{;d} Babanrao Paygude 1.20
216 | Lonikand Haveli | 582 Mahesh Vitthalrao Shinde 1.08
Eiv Fulgaon | Haveli 194 Sampat Mahadu Sakore 1.61
218 | Yevlewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli 31/8/12 | Najir Gulab Inammdar 1.03
220 | Bhavdi i Havdli 169 | Anish Ashok Kalbhor 1.08
221 | Wagholi Iaveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 | Vijay Singh Jadhay 1.02
223 | Bhavdi Haveli 358/2 | Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191,204 | Manoj Laxman Mane 2.08
225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 1578 Kaluram Namdco Tambe 2.00
[ 230 | Bhavdi Haveli 434 | Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe L.75
232 | Lonikand Haveli 609, 610, | Z.M.Bharucha 4.00
614
233 | Charoli Haveli 78/2,94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 141
236 | Moshi Haveli 327/24 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe
238 | Wadachiwadi Haveli 9/3A72 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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241 | Bhavdi Havcli 75 | Vithal Bhumkar lM
232 | Lontkand o Haveli | 607 | Vivek Madhav Reddy 4.00
F?iﬁ#wiPuﬂzgml_ 1 Haveli 399 Smita Chandrkant Kolte 2.00
‘ — e —
244 [.Supc'aih) Purandar 541 Sumit Vasantrao Jagtap 1.08
245 | Nand Qaon Bhor 845, 846 | Ajay Vijay Dhoot 2.78
246 ‘ Mordewadi Haveli 36739, DC\“S"UHi Santosh Morde 1.85
i | 36/41,
36/47,
36/73,
247 | Kodewad Haveli 5/1/2A/1 | Nikhil Construction 235
248 | Bhavdi Haveli 169 Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yeviewadi T Haveli 39 “Somnath Suresh Dhandekar 1.00
251 | Bhavdi | Haveli 211 | Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveli 199 Balasaheb Bapusaheb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharatﬁatmtray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
L e Ramchandra Bhumkar _
259 | Wadgaon Shinde | Haveli 410 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B | Dilip Namdeo Tambe 2.0
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Suslul M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 2.32
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4,98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

10s
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3 270 | Nandoshi Haveli 4 - Milind Shankar Kiwale ! 1.20 l
| 271 | Lonikand | Haveli | 560171:2, | Pradip Bayjirao Kand | 2.00 |
| | 5624271
272 Bhavdi  Haveli | 23 Pritam VI’VI'Lll‘dpi'ZIO Khandve 2.00
275 | Wagholi | Haveli | 1537 | Ramdas Banaji Gore | 1.85 |
274 | Bhavdi | Havdli 82,83 | Shantaram Baban Ghule 1.80
275 | Charoh Bk CHaveli | 6077 Shantaram Kondiba 120
Sonawane
276 | Charoli Bk FHaveh 60/1/2/3 Sl1u.~<l1ik;|_n_t:’i?hnupant - 1.06
Khandve
277 | Yevlewadi Havceli 24/1B | Shivaji Mahadeorao Shelar 121
278 | Bhavdi Haveli 246 Somnath Lahanu Tambe L1055
279 | CharoliBk | Haveli 60/6, | Somnath Raghunath Moze 1.20
o L 60/5, 60/4
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi Haveli | 2513 | Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde Haveli 415 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveh 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charohi Bk Haveli 80, 81 Z M Bharucha - 1.60
286 | Bhavdi [Taveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Havceli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Havehi 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B | Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 43972 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25
| 295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary

-11-
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209 | Moshi L Haveli || 43971 \.\-lndlhimlra Eknath Mhaske 1.70

300 | Moshi

\
| T B N— —
II Haveli L 32728 1'{':1).;1]71\;1 Abu Pawar | 1.55 J

SEIAA in its 617 & 64™ meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Asscssment
Notitication, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease for individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

d

Specific conditions:

I. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where the quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

1. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lcase area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

=2

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

(93]

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations



il

6.

o

9.

10.
11.

13,
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

,_
N

16.

17.

18.

19,

20.

27.
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Mining shall be mited to day hours time only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior pcrmi&'sion of the competent authorities for
withdrawal of requisite quantity of water (surfuce water and groundwater), if required for
the project.

Wastewater. it any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildhie habitat will be infringed.

Environmental clearance is subject (o obtaining clearance under the Wildlite (Protection)
Act, 1972 Irom the competent authority, if applicable to any project.

. Green belt development shall be carried out considering CPCB guidelines  including

selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby scttlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site.

Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarcst habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environmment Department

. The Mining officer shall submit six monthly reports in hard and soft copy on the status of

compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

Any change in mining area, khasra /Gat numbers, entailing capacity addition with changc
in process and or mining technology, modernization and scope of working shall again

w] B
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require prior Environmental Clearance as per provisions of EIA Natification, 20006 (as
amended).

2% Mining Officer shall submit the list of blocks satislying conditions stipulated above to
SELAA Environment depl. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local Tanguage
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action initiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 19806.

6. The Environment department rescrves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason alter consultation with SEIAA.

7.1n case ol any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the

adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, if any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appcal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

ie oA ..

(R.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.
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Addinonal Scerctary. MOEF, “Paryavaran Bhawan” CGO Complex, Lodhi Road,
New Delhi - 0510

Additional Chief Scerctary. Revenue,Revenue & FForest Department.

Member Secrctary, Mubarashtra Pollution Control Board,

The CCF, Regional Office, Ministry of Environment and Forest (Regional Oftice,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-3. Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Reeional Office, MPCB, Pune

District Mining Officer, Pune.

1A- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Dethi-110003.

Dircctor (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

Rl

(EC Uploaded on - 29 Javy 4.4)
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MAP SHOWING GROUND LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.117/1/1,117/1/2 & 117/2 lOF

2169

VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE
NAME OF OWNER - MR.SACHIN & SANDEEP SAMBHAJI KALOKHE
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TOTAL AREA OF QUARRY- 33848.142 SQ.M.
TOTAL EXCAVATION - 522503.730 CU.M.
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NAME OF WORK:-

TOPOGRAPHICAL SURVEY OF STONE QUARRY iN GUT NO.117//1 11712 & 11772 OF VILLAGE-AMBALE,
TAL-MAVAL, DIST-PUNE. BY USING TOTAL STATION INSTRUMENT.

SUB DIVISIONAL OFFICER
MAVAL, DIST-PUNE

D.M.0, COLLECTOR OFFICE
MINING BRANCH, PUNE

SURVEYED & PREPARED BY :-

BUCPANMAND
S.NO.- B4 PLOT NO.43A, GUJARAT COLONY,
KOTHRUD, PUNE-411038.
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MAP SHOWING EXCAVATED LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.117/1/1,117/1/2 & 117/2 OF
VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE
NAME OF OWNER - MR.SACHIN & SANDEEP SAMBHAJI KALOKHE
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CROSS SECTIONS OF STONE QUARRY IN GUT NO.117/1/1,117/1/2 & 117/2 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE.

NAME OF OWNER - MR.SACHIN & SANDEEP SAMBHAJI KALOKHE
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CROSS SECTIONS OF STONE QUARRY IN GUT NO.117/1/1,117/1/2 & 117/2 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.SACHIN & SANDEEP SAMBHAJI KALOKHE
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Volume Report of Stone Quarry of Mr.Sachin & Sandeep Sambhaji Kalokhe

Sl

Section

Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sqg. Meters | Cubic Meters
1 1640.000 - 0.000 40.000 440.800 0.000 220.400 0.000
2| 1650.000] 1640.000 10.000 70.000 893.465 440.800 667.133| 6671.325
3] 1660.000] 1650.000 10.000 90.000f 1319.825 893.485| 1106.645| 11066.450
4 1670.000 1660.000 10.000 90.000 1386.455] 1319.825 1353.140{ 13531.400
5 1680.000 1670.000 10.000 100.000 1439.830f 1386.455 1413.143| 14131.425
6| 1690.000/ 1680.000 10.000 114.489] 1691.857| 1439.830| 1565.844| 15658.435
7] 1700.000{ 1690.000 10.000 117.543] 1791.497| 1691.857| 1741.677| 17416.770
8] 1710.000] 1700.000 10.000 121.688| 1881.643] 1791.497| 1836.570| 18365.700
9| 1720.000{ 1710.000 10.000 129.202] 2011.653] 1881.643| 1946.648| 19466.480
10 1730.000{ 1720.000 10.000 130.000] 2081.019| 2011.653| 2046.336| 20463.360
11]  1740.000{ 1730.000 10.000 143.881| 2306.420( 2081.019| 2193.720| 21937.195
4 1750.000]  1740.000 10.000 151.117] 2471.725| 2306.420] 2389.073| 23890.725
13| 1760.000{ 1750.000 10.000 158.732| 2629.287| 2471.725/ 2550.506| 25505.060
14| 1770.000{ 1760.000 10.000 168.840] 2855.335] 2629.287| 2742.311| 27423.110
15| 1780.000| 1770.000 10.000 170.000] 2925.100] 2855.335| 2890.218| 28902.175
16] 1790.000] 1780.000 10.000 181.273| 3122.122{ 2925.100] 3023.611| 30236.110
17{ 1800.000{ 1790.000 10.000 180.000f 3159.750{ 3122.122| 3140.936f 31409.360
18] 1810.000{ 1800.000 10.000 180.000] 3229.910| 3159.750f 3194.830] 31948.300
19 1820.000 1810.000 10.000 180.000 3202.330] 3229.910 3216.120] 32161.200
20] 1830.000] 1820.000 10.000 180.000] 3270.570| 3202.330| 3236.450] 32364.500
21| 1840.000{ 1830.000 10.000 180.000| 3330.410f 3270.570] 3300.490( 33004.900
22| 1850.000| 1840.000 10.000 180.000( 3338.920{ 3330.410] 3334.665] 33346.650
23| 1860.000] 1850.000 10.000 180.000f 3381.700f 3338.920{ 3360.310| 33603.100
Total 522503.730
Brass 184630.293
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Environmental Conditions:

1) Only ongoing/existing lease are recommended for renewal. The validity pericd of the
EC will be as per MoEF Notification but limited by the period of lease,

2) Precise mining area will be jointly demarcated at the site by officials of
Mining/Revenue Department prior to mining operations, for all proposals under
consideration. Record of such site plan, duly verified by competent authority shall be
maintained.

3) Where the quarry is in a hilly terrain and where some part of the hill is aiready cut for
quarrying, further hill cutting shall not be done. In such cases, deepening the existing
operational area may be preferable done.

4) The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro geological regime of the
surrounding area shall not be affected. Regular menitoring of ground water level
and quality shall be carried out around the mine lease area during the minin
operation. If at any stage, it is observed that the groundwater table is gett;
depleted due to the mining activity, necessary corrective  measures shall be car,r'
out. District collector/Mining officer shall ensure this.

5) Effective safeguard measures, such as regular water sprinkling shall be carried d _
critical areas prone to air polluiton and having high levels of particulars matter s\i
as loading and unloading point and all transfer points. Extensive water sprink
shall be carried out on haul roads. It should be ensured that the Ambient Air Qua
parameters conform to the norms prescribed by the Central Pollution Control Boar
in this regard. The status of implementation of measures taken shall be reported to
Environment Department and work shall be completed before the start of sand
mining.

6) No tree-felling shall be done in the leased area, except only with the permission from
complete authority.

7) Shall necessary statutory clearances shall be obtained before start of mining
operations.

8) Mining shall be limited to day hours time only. The loading shall not be done during
night hours.

9) No mining shall be carried out in the safety zone of any bridge and/or embankment.

10) No mining shall be carried out in the vicinity of natural/manmade archeological sites.

11) The lease holder shall obtain necessary prior permission of the competent
authorities for withdrawal of requisite quantity of water (surface water and
groundwater),if required for the project.

12) Wastewater, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

13) No wildlife habitual will be infringed.

14) Environmental clearance is subject to obtaining clearance under the Wildiife
(Protection) Act, 1972 from the competent autharity, if applicable to any project.

15) Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticuliure Officer.

16) Parking of vehicles should not be made on public places.

17) Transpiration of materials shall be done by covering the trucks/tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.
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18) Appropriate imitative measures shall be taken to prevent any king of pollution. It shall
be ensured that there are no leakages of oil and grease from the vehicles used for
transpiration.

19) Vehicular emissions shall be kept under control and regularly monitored. The mineral
transpiration shall be carried out through the covered trucks only and the vehicles
carrying the mineral shall not be overloaded.

20) Special Measures shall be adopted to prevent the nearby settiements from the
impacts of mining activities. Maintenance of roads through which transporation of
minor minerals is to be undertaken. shall be carried-out regularly

21) Dispensary facilities for first-aid shall be provided at the site.

22) Occupational health surveillance program of the workers should be undertaken
period leally.

23) Provision shall be made for housing the workers at site. if required, with all necessary
infrastructure and facilities such as fuel for cooking safe drinking water, medical
health care and sanitation etc.

24) Ambient air quality will be regularly monitored at the site and the nearest habitation.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by CPCB.

25) Measures shall be taken for control of noise level to the limits prescribed by CPCB

26) Regular Environmental Audit shall be annually carried out during the operational
phase.

27) Digital processing of the entire lease area in the District using remote sensing
technique shall be done regularly once in three years for monitoring and submit the
report to the Environment Department ‘

28) The funds earmarked for environmental protection measure shall be kept in a
separate account and shall not be diverted for other purpose. Year wise expenditure
shall be reported to the Environment Department.

) The Mining officer shall submit six monthly reports in hard and soft copy on the
status of compliance of the stipulated environmental clearance conditions including
results of monitored data (both in hard & soft copies) to the District Collector, the
respective Regional Office of the Maharashtara Pollution Control Beard & Regional
Office of MoEF at Bhopal.

30) Any change in mining area, khasara/Gat numbers entailing capacity addition with
change in process and or mining technology, modernization and scope of working
shall again require prior Environmental Clearance as per provisions of EIA
Notification 2006 (as amended)

31) Mining Officer shall submit the list of blocks satisfying conditions stipulated above to
SEIAA/Environment dept. The revised list of blocks and conditions stipulated above
shall be made available in public domain. It should be published in two local
language newspapers and at each block where mining operation is proposed District
mining officer should ensure this and submit compliance report to Environment
department with approval form Collector.

32) The environmental clearance is being issued without prejudice to the action initiated
under EP Act or court case pending in the court of law and it does not mean that
project proponent has not violated any environmental laws in the past and whatever
decision under EP Act or of the Hon'ble court will be binding on the project
proponent. Hence this clearance does not give immunity to the project proponent in
the case filed against him, if any or action initiated under EP Act.

33) In case of submission of false document and non compliance of stipulated conditions,
Autherity/Environment Department will revoke or suspend the Environmental
Clearance without any intimation and initiate appropriate legal action under
Environmental Protection Act, 1986.

34) The Environment department reserves the right to add any sfringent condition or to
revoke the clearance if conditions stipulated are not implemented to the satisfaction of
the depariment or for that matter, for any other administrative reascnafter
consultation with SEIAA.

35) In case of any deviation or alteration in the project proposal from the one submitted to
this department for clearance, a fresh reference should be made to his department to
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assess the adequacy of the condition(s) imposed and to incorporate additional
environmental protection measures required, if any.

36) The above stipulations would be enforced among others under the Water (prevention
and Control of Pollution) Act 1974, the Air (Prevention and Control of Pollution) Act
1981. the Environment (Protection) Act. 1886 and rules there under Hazardous
Wastes (Management and Handling) Rules 1989 and its amendments. the public
Liability Insurance Act. 1991 and its amendments

38) Any appeal against this environmental clearance shall ile with the National
GreenTribunal Van Vigyan Bhavan, Sec-5 R K Purum, New Dehli-110022, if
preferred, within 30 days as presscribe ler Section 16 of the National Green
Tribunal Act, 2010 -

SR WS STeRE g A7, HET W9 dei, :

0. ©RX . 9¢¢ TS G, HTREarS . B )
TS TS, AT Jraes, RTeeT qor-gaoyot,.

-

q) Sufmfia sifeer) wae-geeh Sl was

J) TERTeeR e araEs Rl @ a7 & SR, _

WUEIRS AU /e U dra fbal &9 7 JHY 7R WUE SFgA

@A doredl TvREf o] e 1 W1 98 F¥eiel SIATY GRS @

T FETed FAE TS 7 Hed ARERT AT TR FROEEE G SUATd aredrd.

- WaEe, YRAEE @ @ted fureHed, R O, @t 99h,qe, e O,

ﬁ'I'GTGﬁ:PW, ARG -¥gooqo %
o gjﬁ%'%ﬁ .

o\
. grol) :
afyed afert -
ezt srafea gon,



2191

(Mining Belt Approval for General Mining)

Ref.:1)

2)

3)

4)

6)

Application to renew mining belt dated
29.11.2021 of Mr. Sachin Sambhaji Kalokhe
and Mr. Sandeep Sambhaji Kalokhe, House
no. 188, Dada-Tai Bunglow, Kalokhewadi,
Talegaon, Dabhale, Tal. Maval, Dist. Pune
with annexure.

Main order no. M/SR/36/2019, dated
20.12.2019 of our office.

Mining and Minerals Regulation and
Development Act, 1957.

Maharashtra Land Revenue Act, 1966.
Maharashtra General Mining Digging
Development and Regulation Rules, 2013.
Letter no. SIA/MH/MIN/141589/2020,
dated 31.03.2020 of Hon’ble Principal
Secretary. State Environment Incidents

Assessments Authority (SEIAA).

Collector office, Pune,

Mining business department
No. M/SR/78/2021
Pune-1, Dated 31.12.2021.
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Sub.:- Mining belt approval.
At Amble, Tal. Maval, Dist. Pune,

Group no. 118, admeasured total OSH
11.51R of O3H 27R for Mr. Sachin
Sambhaji Kalokhe and Mr. Sandeep
Sambhaji Kalokhe.

Order

Mining license is passed as on 16.02.2022 for
two years under order no. M/SR/N/36/2019, dated
20.12.2019 of our office for O3H 27R out of total OSH
11.51R including group no. 188, Ambale, Tal. Maval,
Dist. Pune, admeasured 05H 10.95R+P.K.00H 56R
for Mr. Sachin Sambhaji Kalokhe and Mr. Sandeep
Sambhaji Kalokhe, as authorized under Part-2 Rule
14(1)(2) of Maharashtra General Mining Digging

Development and Regulation Rules 2013.

Applicant has filed request application on
29.11.2021 with our office to get renewal approval
for mining lease since terminated tenure of mining

license of said property under Maharashtra General
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Mining Digging Development and Regulation Rules

2013.

Mining property of said applicant is surveyed
with ETS machine in 2021, when observed applicant
has digged 4081.55 brass at said property. And
applicant has deposited royalty with government for
4700 brass till today under page no. 803 under
accounts of amount deposited under survey sheet of

Tahsildar Maval.

Mining plan passed wunder no. min-
adm/538/11/2019/650 dated 29.05.2019 by Hon’ble

Deputy Director, Kolhapur is submitted.

State Environment Incidents Assessments
Authority (SEIAA) has submitted Environment No
Objection on 22.01.2024 for said property under his
letter no. SA/MH/MIN/141589/2020 dated

31.03.2020. Mining belt quarry lease permission is
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granted on following terms and conditions for stone

and soil general mining by Secretary.

All terms, conditions under Rule no. 3 to 57 of
Maharashtra General Mining Digging Development
and Regulation Rules, 2013 and terms and

conditions under main order or our office.

1) Mining belt grantee is binding to follow
Maharashtra General Mining Digging
Development and Regulation Rules, 2013 and

Maharashtra Land Revenue Act, 1966.

Quarry lease permission is passed on following
terms and conditions for general mining of stone and
soil as on 22.01.2014 by State Environment
Incidents Assessments Authority (SEIAA) subject to

follow it on planning.

2)  Mining belt holder is requires to follow rules,

orders, conditions prescribed from time to time
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by government and Upper Collector, Pune

regarding general mining.

Agreement is require to register for mining belt
in 60 days from this order. To submit copy of
plan on carrying survey with own expenses
through concerned Taluka Inspector City
Survey of land passed for mining belt for same.
Mining belt holder is require to file application
with depositing fee urgently for survey in 15
days from this order for said survey with
concerned Tahsil Inspector Land Records.
Otherwise mining belt and license passed shall
be terminated automatically and he shall get its
no refund considering the mining belt holder is

responsible for delay caused for execution.

3A) The grantee could not start digging
without executing mining deed. Penalty action

shall be taken under Section 48(7) of
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Maharashtra Land Revenue Act, 1956,
regarding general mining digged considering
said digging has unauthorized if observed

digging started before agreement registration.

Grantee should pay the surface rent not more
than land revenue and sub-cess thereon are
chargeable for the land and rate mentioned
under mining deed as prescribed by collector

for surface of land used for mining by grantee.

Grantee should put marking and pole of
boundary required to show the land allotted for

mining and to maintain it in good condition.

Grantee should follow provision of any act
applicable than regarding points affecting
safety, help and amenity of public or employees
working for mining of grantee and mining
business and should respect the legal rights

regarding road water and other present
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amenities for same. And not to cause
inconvenience of anybody by dust spreading by
road used to transport it and mining property
under provision of rules and order for mining.
And grantee should submit no objection
certificate of Maharashtra Pollution Control
Board if want to install crushing machine and
other machineries for same and should follow
strictly its terms and conditions and should
submit Xerox copy of said no objection

certificate with our office.

Grantee is binding to comply with following
points to control the pollution caused by
transport of mining and if installed crushing

machine at mining property.

9)a) To provide immediately water sprinkling

process to crush soil from stone by crushing

machine and to run it continuously.
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10)b)To sprinkle water regularly on road on mining
and from main road to mining road not to

spread the dust.

11)c) To plant and develop properly trees at 20 feet
distance each sufficiently at road side and
labours quarters and 50 per hector at boundary

of property passed.

d) To transport mines of stone crushing stone
digged at quarry from sun rise to sun set only,
not to carry any mining and transport business
in night.

12) Designated officer should terminate his mining
license and should seize his permission fully or
partly if tenant or his transferor or transferee
not passed permission for any admission or

inspection under section 13.

72



13)

2199

Tenant should report all accidents to concerned
Magistrate and District Superintendent of
Police and Honourable Director, mining safety,

Margaon, Goa.

A) Said property is under agricultural no
development under report submitted under
case by chief executive officer, Pune
Metropolitan Regional Zone Development

Authority Pune.

B) Mining licensor is binding to provide
transport pass every time for each vehicle
certified by designated officer to transport
stone, soil, sand from property passed. Penalty
action shall be taken under rule thereon
considering all general mining is unauthorized
in said vehicle if did not get transport pass with
vehicle. And grantee is require to maintain daily

account register of general mines sold and
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transported and digged. Said register and other
accounts and documents are binding to provide
at mining place for officer inspecting in earth
science and mining business directorate and
district mining officer, upper collector.
Otherwise said mining license shall be

terminated.

14) Government is free from any claim of tenant to
get its loss compensation if observed later no
land was available to lease passed for mining

for tenant.

15) Tenant or his transferee of transferor should
not construct any building against any order
passed by any officer authorized to pass such
order or any such as authorized the officer for
land passed for mining or provision of any act

applicable then to construct building.
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Government is authorized preferably to
purchase general mine getting at said land

passed for mining.

17) State government or central government has

18)

reserved right to pass any road, railway, canal
or water source or electricity or telephone line

at land passed for mining.

The following conditions are binding for tenant
in own authority of Collector, Pune besides

above terms, conditions of government.

A) Grantee should deposit full royalty of mining
carried with concerned Tahsildar after
minimum every six months, but tenant could
deposit royalty any time and from time to time
in less than six month also as convenient for
him, but tenant is not compulsory to deposit

royalty before six months.
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B) Tenant should submit no objection
certificate on stamp paper executed before
notary or tahsildar on passing loss
compensation amount of land for landlord if

started mining on private land.

C) Tenant not to cut or dispose tree, etc.
banned to cut under rule without permission in

mining property.

D) Tenant should not carry digging at property
prohibited if any for government authorized

purpose on passing permission.

E) Tenant is require to be responsible fully not
to carry digging in property of government
open, cattle field or any other kind of forest or
protected or reserved near boundary of property
passed under lease. Otherwise such mining
business shall be considered as violation of

forest protection act, encroachment of
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government property and lease shall be
terminated without serving any separate notice

for mining.

F) Tenant is required to protect boundary with
digging sufficiently and compounding properly.
Otherwise tenant is responsible if occurred
accident on following human, animal in digging
and he shall declared entitled for action under

rule and mining deed could be terminated.

G) Tenant should indemnify the government
separately if occurred dispute, court matter of

tenant with other person regarding mining

property.

H) Government shall possess mining property
with quarry thereon and all mine remained in
the quarry on terminating lease period or if

terminated the lease and all property at such
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place shall be taken in possession of

government on seizing.

[) Government may refer the authority to
possess all quarry at mining property, campus,
all zone as required for business, machinery
thereon, etc. If the war or emergency is

declared.

Tenant shall calculate said payable amount
under own business to pay the royalty payable
and accordingly shall deposit from treasury.
Tenant is binding to deposit different amount of
royalty as asked by designated officer on

assessing finally.

Simple interest shall be charged at rate 15%
yearly before depositing other amount payable
for said royalty and binding business on
payment made late for other amount payable

for royalty and mining business from 68 day on

78



2205

crossing date fixed by government to deposit
other amount payable for royalty and mining
business by officer authorized without
prejudicing any provision provided under said

rule.

20) Tenant shall submit quarterly return under
form-T with designated officer and director for
period ending on 30 June, 30 September, 31

December, 31 March.

21) Tenant shall pay annual rent fully as asked by
government from time to time for each calendar
year and as fixed from time to time by
government if passed permission for tenant to
take mining more than one from the said
property. Accordingly he shall deposit such
separate approximate rent for each such
mining. But approximate rent shall be revised

once every after three years.
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But further the tenant is entitle to deposit
approximate rent of each general mining of royalty,

whichever is more, but not both.

Approximate rent not payable for first three

months on executing lease.

22) Tenant shall deposit sub cess of non-
agricultural assessment of said property and
land rent for each calendar year for permission
granted to carry mining for property. Tenure
calculation shall be made with retrospective
effect from the date started the lease and for
period, were not received permission to start

mining for property.

23) Tenant shall start mining in three months from
date of starting lease on passing permission for
proper purpose by designated officer and shall

transfer and conclude business duly and
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properly confirming safety of mining labours,

protection of mining.

But government may terminated such
mining lease of any property or may close on
serving proper notice of 30 days to tenant for
benefit to confirm safety of building, memorials
of other structure or to avoid danger likely to
cause for public health or communication or to
protect the mines from pollution, regulation
and development of mining according to
government or as the government may deem
proper to terminate permanently any mining
lease for such other purpose as it may deem

proper.

But further that the mining would be
passed for other eligible person as government
may deem proper on terminating mining lease

before maturity or for such government
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company or corporation owned or controlled by

government.

Tenant should mark property of mining
through district superintendent land records
with his own expenses on consulting with
designated officer before starting mining
business and shall maintain it properly with
putting proper boundary mark and poles
require to show property leased for him and
shall keep and maintain permanently such
boundary marks and poles in good condition.
Tenant shall maintain properly any road
passing on his property with electricity line,
tram ways, railway, Arial rope way, water line,
etc. He shall maintain proper way to pass
properly water require for mining. He shall
maintain any kind of government or private

property of acquisition zone of his lease.
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25) Tenant shall make the following sufficient

remedy to confirm the following points.

(A) Proper height and width is maintain of the
steps in the open quarry to get easily the mines

and other dust.

Slope in the quarry should be in safety angle of
45 degree from parallel line, if the floor space of the
mining is with dust or stone or sand pieces or other
or any other small or big stone. Tenant shall make
steps in quarry that structure and height of each
step should not be more than one and half meter.

Width of state should not be less than height.

Slope of quarry should be in angle not more
than 60 degree from parallel level if floor space of
quarry is with hard rock and floor space of quarry
should be in form of steps. Height of any step should
not be more than 6 meter and its width should not

be less than height.
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(B) Floor space of mining shall be maintained
clean permanently. And,

(C) General mining digged shall be put, stocked
in specific property measurement and each

stock shall be numbered.

26) Tenant shall report it to designated officer and
director without delay if observed any time
general mining carried in quarry property not
permissible at property and should not start
any mining of said general mines without
getting separate lease for said business or

should not dispose such general mines.

Designated officer should pass lease of such
general mines for any other person if tenant is failed
to file application to get such leasing in three months

from date of observing general mines.
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28)

29)

30)

2211

Tenant shall arrange to maintained proper

cleanliness of the property lease for him.

Tenant shall follow all instruction and
suggestion properly from time to time
prescribed by state government or director
regarding maintenance and development of

general mines.

Tenant shall follow any legal provision
applicable for points affecting safety, health of
visitors of location, mining and its labours and
their amenities and shall follow all present
prescriptions regarding sources, water and

other amenities provided for any other person.

Tenant shall not start any mining business or

permission shall not be passed to carry at.
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(A) From boundary of any railway line without
getting written permission for same from

concerned railway authority.

(B) In 50 meters distance if digging blast is not
there from any boundary of any water source,
dam, road, river, drain, irrigation business or
public works or building and in 200 meter
distance if digging blast is there without getting
written permission for same from concerned

government authority.

Government could prescribe conditions and

tenant should follow such conditions under advice of

railway authority or any concerned authority before

passing any such permission.

Tenant should maintain accurate and correct

accounts of expense required him to carry mining

and should maintain accounts showing points of

other detail, name of purchaser, receipt of money
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received, number of labours working presently for
mining and full plan of quarry and shall provide
sample piece of mining found during digging and
information, report and description required form
time to time for anybody out of the designated
authority and director and shall submit information
under Form-D of quantity of total mining produced
in last calendar months and its cost with officer
before 10th day of every month. Tenant shall submit
annual information under Form-E of total quantity
and cost of mining goods digged in last year before
15 January of every year with designated officer and

director.

But the tenant should submit information of
such less tenure if lease tenure is terminating before

completing year.

32) Tenant shall pass permission for admission for

inspection required to submit accounts, plans
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and records with such officer or for inspection
of any building, digging or land of his property
for any officer authorized by designated officer
or officer designated or any officer authorized
by same by government. He shall pass proper
instruction as any such officer may deem
proper not to dig he mining unnecessarily and
it is duty of tenant to follow said instructions in
period prescribed by his representative or

authorized manager.

Tenant shall arrange to make any part of
quarry strong for safety of any railway, water
source, canal road, road any other public works
or structure or as require to support it, if
railway safety is concerned there to arrange
satisfying the concerned railway authority or
any officer authorized by designated officer for

said purpose.
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34) Lease shall be considered as terminated on
completing 180 days period from date of
stopping mining duly or following the lease if
mining is stopped continuously for 180 days on
starting or if the tenant failed to start mining in

180 days from date of passing lease.

But designated officer should pass order not
terminating lease subject to prescribed under order
if designated officer confirmed it is not possible for
tenant to continue lease or to start mining for
reasons out of control of tenant and under
application filed by tenant before terminating lease

under this sub rule.

But further that, lease should be started again
from date of respective effect or from date of
terminated the lease whichever is not earlier as the
government may deem property if the state

government confirm that mining was not started or
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stopped for reasons out of control of tenant and
under applicable submitted in six months from date

of terminating lease by tenant.

But should not start any mining again under
above provision again for not more than twice in full

tenure of lease.

35) Tenant should report information of all accident
immediately with concerned mining safety
director of central government as required
considering seriousness of accident and with
district magistrate superintendent of police and

designated officer.

36) Government is free from claim of tenant of loss
cause at any such property if observed latter
any property passed under said lease was not

available to pass under mining lease.
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38)

39)

2217

Tenant or his transferor, transferee should not
construct any structure against any order
passed by authority designated to pass such
order under any such act, order or instruction
or by any such officer where mining belt is
there under his authority or on violating
provision of any act, order or instruction

prescribed to construct structure.

Cost shall be passed at fair market price rate
cost applicable during preference for tenant for
all such generél mining, where lease is passed

for property.

Government has reserved rights of any
authority to construct any road, railway, canal,
water source or public works under ground or
over ground of property leased at belt reserved

or any authority to pass any electricity or
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telephone line or to put poles or authority if any

local department of central government.

But should serve notice of period not less than
30 days to tenant before utilizing such authority and
land used for any above purpose shall be deleted
from zone of lease.
40) Tenant should,

(A) If reached depth of any prescribed digging at

6 meter upto most lower point from its height

or,

(B) If used mining blast and then if district

magistrate or chief mining inspector instructed.

41) Tenant should pass permission for any
government department to withdraw business
of department without collecting royalty of any
land not digged in mining belt the general
mines required for any bonafide government

purpose on getting written instruction from
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designated officer. Designated officer should
pass such instruction on getting written or
specific request of any specific department at
authorized to certify such beneficial
government business considering standard of
general mines or mining required specifically
for said purpose and quantity of such business.
But the government department should pass
loss compensation amount to landlord or tenant, if

lease is passed regarding prior property.

42) Tenant should provide transport pass under
Form-N with each digged mining of general
mining transported by any source of transport

out of the jurisdiction.

43) Tenant shall pass such loss compensation
prescribed already on joint consent by tenant

and private landlord before dividing any
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property is the land is divided due to mining to

floor space occupier of land.

Tenant should register agreement directly with
all concerned landlord before executing document for
mining for said purpose and he should submit
affidavit of such content that provision written order
of concerned such divisional officer is submitted to
register agreement of such land with intention to

start mining.

But concerned sub divisional officer should
record such case with his court under provision
under Section 48 of Maharashtra Land Revenue
Code 1966. But further that, concerned sub
divisional officer should settle it considering merit of
case and preferably such case of floor space loss

compensation regarding mining.

44) Tenant shall pass loss compensation

occupation cost for government as provided and
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prescribed by revenue authority, if mining lease

is passed for any government land.

Tenant should follow strictly concerned policy
prescribed by central and state government
under acts and rules and all concerned

provisions of following acts and rules.

(A) Mining act 1952.

(B) Mining Protection and Development Rules
1998.

(C) Land shall be made useful through tenant,
where mining lease is passed under any act

and rule for land.

(One) It shall be applied from time to time by
central or state government regarding mining.
(Two) Tenant shall reconvert it as it was earlier
before starting mining.

(Three) Tenant should plan trees around zone

of mining property and should maintain it. He
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should confirm to maintain greenery at said

zone.

1) Designated authority should prescribe any
other specific condition subject to government
approval. 2) Designated officer should serve
him written notice asking to make remedy on
such violation in 30 days from date of notice to
tenant or his transferor, transferee if tenant for
his transferor or transferee violated any of the
conditions prescribed under rule (46) (1) (1) to
(31) and should charge penalty not more than
double amount of approximate land rate
applicable under written order on terminating
validity of said notice by designated officer and
should deposit said penalty in 8 day from date
of getting such order. Additional penalty shall
be charged every day of amount of rate of

approximate rent for such period of continued
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such violation if penalty charged as such in

said period prescribed is not deposited.

Further that designated officer should service
final notice to tenant or his transferor of transferee
to make remedy for such violation in 15 days from
date of such notice if continues such violation on
charging such penalty and designated officer should
terminate immediately mining lease if not made
remedy fully regarding such violation on terminating
validity of such notice also and fine and penalty
amount recovery shall be made for land revenue

recovery.

47) And all order, instruction passed by
government and Hon’ble High Court, Supreme

Court are binding for mining grantee.

48) Rent prescribed is binding to deposit with

government under affidavit submitted on stamp
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49)

50)

51)

52)
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paper of Rs. 200/- to dig the mining under

mining plan of the property demanded.

To carry mining excluding private forest zone
observed, if any, otherwise, mining grantee is

responsible for same.

Mining lease shall be terminated automatically
if Pune Metropolitan Regional Property

Development Authority (PMRDA) required said

property.

To be careful not to violate terms, conditions of
mining order not to get complaint regarding
environment at Hon’ble National Green

Tribunal, Waste Zone Bench, Pune.

Rights is reserved to terminated mining license

without furnishing any prior notice.

Mining grantee is responsible to submit mining

plan and environmental approval renewal with
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2225

our office before terminating validity and

should be careful accordingly.

Mining grantee is entitled for said action under
rule, if digged unauthorisely earlier at mining

property passed or if taken penalty action.

Said mining lease was passed under terms and
conditions of Maharashtra General Mining
Digging Rules 2013. But rule 18 of said rule
has provided to pass mining license for 10
years or prior government approval and for five
years without prior government approval for the
period renewed it or for period passed the
mining license. It is also provided maximum
period for mining should not be more than 20
years. But extension is passed for this mining
lease subject to submit proposal with
government as government prior approval is

require to get under Section 18(3) to renew said
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mining license. But shall be acted to terminate
this mining license if government denied to

pass extension for this mining license.

55) Copy of terms and conditioned prescribed on
31.03.2020 by state level environmental
hazardous assessment authority of state
government for said mining license is enclosed
herewith. Said terms and conditions are

binding.

Environmental Conditions :

1) Only ongoing/ existing lease are recommended
for renewal. The validity period of the EC will be
as per MoEF Notification but limited by the

period of lease.

2)  Precise mining area will be jointly demarcated
at the site by officials of mining/ revenue
department prior to mining operations, for all

proposals under consideration. Record of such
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site plan, duly verified by competent authority

shall be maintained.

Where the quarry is in a hilly terrain and where
some part of the hill is already cut for
quarrying, further hill cutting shall not be
done. In such cases, deepening the existing

operational area may be preferable done.

The lease holder shall undertake adequate
safeguard measures during extraction of
material and ensure that due to this activity,
the hydro geological regime of the surrounding
area shall not be affected. Regular monitoring
of ground water level and quality shall be
carried out around the mine leae area during
the mining operation. If at any stage, it is
observe that the groundwater table is getting
depleted due to the mining activity, necessary

corrective measures shall be carried out.
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District collector/mining officer shall ensure

this.

Effective safeguard measures, such as regular
water sprinkling shall be carried out in critical
areas prone to air pollution and having high
levels of particulars matter such as loading and
unloading point and all transfer points.
Extensive water sprinkling shall be carried out
on haul roads. It should be ensured that the
Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution
Control Board in this regard. The status of
implementation of measures taken shall be
reported to Environment Departmetn and
works shall be completed before the start of

sand mining.
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10)

11)
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No tree-felling shall be done in the leased area,
except only with the permission from complete

authority.

Shall necessary statutory clearances shall be

obtained before start of mining operations.

Mining shall be limited to day hours time only.
The loading shall not be done during night
hours.

No mining shall be carried out in the safety
zone of any bridge and /or embankment.

No mining shall be carried out in the vicinity of
natural/manmade archeological sites.

The lease holder shall obtain necessary prior
permission of the competent authorities for
withdrawal of requisite quantity of water
(surface water and groundwater), if required for

the project.
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15)

16)

17)
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Wastewater, if any, shall be properly collected
and treated so as to conform to the standard
prescribed by MoEF/CPCB.

No wildlife habitual will be infringed.
Environment clearance is subject to obtaining
clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if
applicable to any project.

Green belt development shall be carried out
considering  CPCB  guidelines  including
selection of plan species and in consultation
with the local DFO /Horticulture Officer.
Parking of vehicles should not be made on
public places.

Transpiration of materials shall be done by
covering the trucks/tractors with tarpaulin or
other suitable mechanism so that no spillage of

mineral/dust takes place.
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Appropriate imitative measures shall be taken
to prevent any kind of pollution. It shall be
ensured that there are no leakages of oil and

grease form the vehicles used for transpiration.

Vehicular emissions shall be kept under control
and regular monitored. The mineral
transpiration shall be carried out through the
covered trucks only and the vehicles carrying

the mineral shall not be overloaded.

Special measures shall be adopted to prevent
the nearby settlements from the impacts of
mining activities. Maintenance of roads through
which transportation of minor minerals is to be

undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be

provided at the site.
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24)

25)

26)

27)
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Occupational health surveillance program of
the workers should be undertaken period leally.
Provisional shall be made for housing the
workers at site, if required, with all necessary
infrastructure and facilities such as fuel for
cooking safe drinking water, medical health
care and sanitation etc.

Ambient air quality will be regularly monitored
at the site and the nearest habitation. Ambient
air quality at the boundary of the precise
mining are shall conform to the norms

prescribed by CPCB.

Measures shall be taken for control of noise

level to the limits prescribed by CPCB.

Regular Environmental Audit shall be annually

carried out during the operational phase.

Digital processing of the entire lease area in the

District using remote sensing technique shall
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20)

30)
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be done regularly once in three years for
monitoring and submit the report to the

Environment Department.

The funds earmarked for environmental
protection measure shall be kept in a separate
account and shall not be diverted for other
purpose. Year wise expenditure shall be
reported to the Environment Department.

The Mining officer shall submit six monthly
reports in hard and soft copy on the status of
compliance of the stipulated environmental
clearance conditions including results of
monitored date (both in hard & soft copies) to
the District Collector, the respective Regional
office of the Maharashtra Pollution Control

Board & Regional Office of MoEF at Bhopal.

Any change in mining area, Khasara / Gat

numbers entailing capacity addition with
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change in process and or mining technology,
modernization and scope of working shall again
require prior Environmental Clearance as per
provisions of EIA Notification 2006 (as

amended)

31) Mining Officer shall submit the list of blocks
satisfying conditions stipulated above to
SEIAA/Environment dept. The revised list of
blocks and conditions stipulated above shall be
made available in public domain. It should be
published in two local District mining officer
should ensure this and submit compliance
report to Environment department with

approval from Collector.

32) The environmental clearance is being issued
without prejudice to the action initiated under
EP Act or court case pending in the court of law

and it does not mean that project proponent
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has not violated any environmental laws in the
past and whatever decision under EP Act or of
the Hon’ble court will be binding on the project
proponent. Hence this clearance does not give
immunity to the project proponent in the case
filed against him. If any or action initiated

under EP Act.

In case of submission of false document and
non compliance of stipulated conditions,
Authority/Environment department will revoke
or suspend the Environmental Clearance
without any intimation and initiate appropriate
legal action under Environmental Protection

act, 1986.

The Environment department reserves the right
to add any stringent condition or to revoke the
clearance if conditions stipulated are not

implemented to the satisfaction of the
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department or for that matter, for any other
administrative reason after consultation with

SEIAA.

35) In case of any deviation or alteration in the
project proposal from the one submitted to this
department for clearance, a fresh reference
should be made to his department to assess the
adequacy of the condition(s) imposed and to
incorporate additional environmental protection

measures required, if any.

36) The above stipulations would be enforced
among others under the Water (Prevention and
Control of Pollution) Act 1974 the Air
(Prevention and control of Pollution) Act 1981,
the Environment (Protection) Act, 1986 and
rules there under, Hazardous Wastes

(Management and Handing) Rules 1989 and its
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amendments, the public Liability Insurance

Act, 1991 and its amendments.

37) Any appeal against this environmental
Clearance shall ile with the National Green
Tribunal Van Vighyan Bhavan, Sec-5, R. K.
Purum, New Dehli-110022, if preferred, within
30 days as prescribed under Section 16 of the

National Green Tribunal Act, 2010.

Sd/-
23.03.2012
(Vijaysingh Deshmukh)
Upper Collector Pune.

To,

Mr. Sachin Sambhaji Kalokhe and Mr. Sandeep
Sambhaji Kalokhe, House no. 188, Dada-Tai
Bunglow, Kalokhewadi, Talegaon, Dabhale, Tal.

Maval, Dist. Pune.
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Copy to :-
1. Sub Divisional Officer, Maval-Mulshi, Sub

Division, Maval.
2. Tahsildar Maval for information and proper
action.
To instruct concerned Talathi and ward officer to
confirm whether mining grantee is following terms
and conditions under order and whether depositing
royalty of general mining digged at mining property
passed with government at the then applicable rate.
Copy to :- Director, Earth Science and Mining
Business Direcotrate, Government of Maharashtra,
Bhanij Bhawan, 27 Cement Road, Shivaji Nagar,
Nagpur - 440010.

Sd/-
23.12.5071,
(Sanjay M. Bamne),
District Mining Officer,
Collector Office Pune.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, PUNE

Phone - (020) — 25811627 mmm———_ 3" Floor *Jog Center”

Fax - (020)-25811029 Wakdewadi Mumbai-Pune Road,
Email : ropune@mpcb.gov.in Wy Fune - 411 003.

Visit At : hitp://mpcb.gov.in . | /4

Orange/M.S.1. Date: © 4, ] o4, ’ So)s
Consent No: RO-PUNE/CONSENT/ \E0 400014 o

Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air {(Prevention & C re of
Pollut;on) Act, 1981 and Authorization / Renewal of Authorization under e% of
the Hazardous and Other Wastes (Management and Transbound%y\ cmement)
Rules, 2016 {:-

[To be referred as Water Act, Air Act and HW (M&TM) Rules J:eSpec‘lwely]

CONSENT is hereby granted to

M/s. Kalokhe Stone erus%g‘r
Gat No. 118, A/P. Ambales
Tal. Maval, Dlst (P 4

located in the area declared under theeprowsrons of the Water Act, Air act and
Authorization under the prov:s;ons\of HW(M&TM) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may be made
further and subject to the foiiowmg"f” Tms “and conditions:

1. The Consent to Operate: granted fora penod up to 30.06.2024

2. The Consent is, lid for the manufacture of —
Product Name MaXi | Uuom
Quantity
Stone Metal 250 Brass/day
Crushed Sand otk Brass/day

3G Nomons UNDER WATER ACT:

1 Tﬁe daily quantity of trade efﬂuent from the factory shall not exceed NIL.

2 The daily quantity of sewage effluent from the factory sha!! not exceed 1.0 M3 .
(iii) Trade Effluent : -— NA —
(iv) Trade Effluent Disposal: — NA —

(v) Sewage Effluent Treatment: The applicant shall' provide comprehensive treatment
system as is warranted with reference to influent quality and operate and maintain the
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same continuously so as to achieve the quality of treated effluent to the following

standards.
(1) Suspended Solids Not to exceed 100 mgl/l
(2) BOD 3days27°C. Nottoexceed @ 100 mgll.

(vi) Sewage Effluent Disposal: The treated domestic effluent ehali be soaked in a soak
pit, which shall be got cleaned periodically. Overflow, if any, shall be used on land for
gardening / plantation only.

(vii() Non-Hazardous Solid Wastes:

Y
% %
Sr.No. Type Waste Quantity UOM Treatment Dtsposal
(viii)Other Conditions: 1) Industry should monitor effluent ua%&g‘;e u?arly
o ; 2) Industry shall develop green be q,eai species in
13" of total area. *‘e N

4. The applicant shall comply with the provisions: f .gae Water (Preventzon &
Control of Pollution) Cess Act, 1977 (o be referrea aas"Cess Act) and amendment
Rules, 2003 there under .

The daily water consumption for the foilowm%@at ories is as under

(i) Domestic N\ 120CMD &
(i) Industrial Processing o N 0.00 CMD Fv
(iii} Industrial Sprinkling ' 5.00 CMD »4‘57 =/

(iv) Agriculture / Gardening . S BA CMD Eg;@;
The applicant shall regularly: smexHo the Board the returns of water conspﬁnptlon
in the prescribed form and. pqy fhe Cess as specified under Section 3 of thg sasd

Act. ‘%,} =~
5. CONDITIONS UNDER s%
(i) The appllca gha | mstall a comprehensive control system consisting of

control ¢ equ ents as is warranted with reference to generation of
em:sﬁoh and operate and maintain the same continuously so as fo
acﬁ‘ eveihe level of pollutants to the following standards:

5 pd ﬁk ontrol Equipment:
a& ) Conveyor belt shall be covered to avoid dust emlssmns

?f* % 2) You shall provide Wind breaking walls.

3) Dust Suppression system & sprinkling arrangement shall be
Provided to all sources of dust emission.

4) You shall develop a green belt along the periphery of unit.

5) You shall construct metalled roads within premises.

6) You shall follow regular cleaning & wetting of the ground within
Premises.

b. Standards for Emissions of Air Poiidta'nts:

(i) SPM/TPM Not to exceed The SPM measured between 3 to 10
Mtrs, from any process equipment
of a stone crushing unlt shall not
Exceed 600 mg/Nm®

(ii) SO2 Nottoexceed -— Kg/day

: i e Page 2 of §
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6. Standards for Stack Emissions:

(i) The applicant shall observe the following fuel pattern:-

Sr. No. Type Of Fuel Quantity UoM
-NA-- -
(ii) The applicant shall erect the chimney(s) of the following
specifications:-
Sr. No. - Chimney Attached To Height in Mirs.
--NA-- b
- N

(i)  The applicant shall provide ports in the chimney/(s) and fa_q_iliﬁg@.;,s’i}ch as
ladder, platform etc. for monitoring the air emissions and tge"%‘a@e shall be
open for inspection to/and for use of the Board's Staff. s &%ci'ﬁmney(s) vents
attached to various sources of emission shall be designat %iy*‘%umbers such
as S-1, S-2, etc. and these shall be painted/ displayetsi!%ojaﬁliﬁate identification.

: . RN,
i

(iv)  The industry shall take adequate measures for‘control=of noise levels from its
own sources within the premises so as to maintainambient air quality standard
in respect of noise to less than 75 dB(A) duri '@ay time and 70 dB(A) during

night time. Day time is reckoned in be perrﬁ .m. and 10 p.m. and night time

L
L

is reckoned between 10 p.m. and 6 a.m.

o S

¢ : \ v) Other Conditions: E,.}w

1) The industry should 'l%ca any nuisance in surrounding area.

2) The industry should nﬁgtj@r\gtack emissions and ambient air quality
Regularly. ' FaN: . -

B
%

3 e

; 55

7. CONDITIONS UNDER HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
' TRANSBOUNDRY MOVEMENT) RULES, 2016: . '
e % W

(i) The ﬁ@gﬁa!i handle hazardous wastes as specified below.

Sr. No. Type of Waste Quantity UoM Disposal

(@), - Treatment: - NIL

" The authorization is hereby granted to operate a facility for collection,
y, B storage, transport & disposal of hazardous waste.

2. The industry should comply with the Hazardous and Other Wastes
- (Management and Transboundry Movement) Rules, 2016.

b. Whenever due to any accident or gas leakage or other unforeseen act or
even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Depariment of Explosives, Board
and Local Body and the production process should be stopped by taking all
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iii.

iv.

Vi.

vii.
viii.

™

; v

necessary safety measures. The industry shall also monitor the emission

and ensure that the emissions do not cause any harm or nuisance in the

surrounding. The industry should not restart the process without permission °

of the Board and other statutory organization as require under the law.

c. The unit has to display and maintain the data online outside the factory
main gate in Marathi & English both on a 6'x4’ display board in the manner
and the report of the compliance along with photograph shall be submitted
to this office & concerned Regional Office/ Sub Regional Office.

d. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous and Other Wastes
(Management and Transboundry Movement) Rules, 2016.

Industry shall comply with following additional conditions: \\f‘“g
The applicant shall maintain good housekeeping and take adeq ““easures for
control of pollution from all sources so as not to cause ndisan 4o surrounding
area / inhabitants. NN

The applicant shall bring minimum 33% of the avallabb open _Iand under green
coverage/ tree plantation. 3

Solid waste — The non hazardous solid waste %gn the factory premises,
sweepings, eic., be disposed of scientifically to cause any nuisance /
pollution. The applicant shall take necessa p@zons from civic authontles for
disposal to dumping ground. o
The applicant shall provide for an alternate *e’fectnc power source sufficient to

operate all pollution control facilitie : stalled by he applicant rj,'-- aintain

comphance with the terms and condzt;oas of the consent In the abisan , the

conditions of this consent re r in ?oﬂutlon levels. '_
The applicant shall not chan @e or alter quantity, quality, the rate of ds ‘-*e ]
temperature or the m fithe effluent / emissions or hazardous wastes or control
equipments provided for;:%thoﬁ’t previous written permission of the Board.

The applicant shal ﬁmw e facility for collection of environmental samples and
samples of trade age effluents, air emissions and hazardous wastes to the
Board staff at thg *tggnmal or designated points and shall pay to the Board for the
services rendered'in this behalf.

The apph@aﬁf ‘Shall make an application for renewal of the consent at least 60 days

before t e of the expiry of the consent.
hall submit to this office, the 30" day of September every year, the
\%% ntal Statement Report for the fi nancial year ending 31% March in the
pr ed Form-V as pre the provisions of rule 14 of the Environment (Protection)

&, "( econd Amendment) Rules, 1992.

IX

%s inspection book shall be opened and made available to the Board’s officers

" during their visit to the applicant. -

X.

Xi.

Xii.

The applicant shall install a separate electnc meter show:ng the consumption of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.

Separate drainage system shall be prowded for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find its way other
than in designed and provided collection System.

Neither storm water nor discharge from other premlses shall be allowed to mix with

the effluents from the factory.
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10.

11.

12.

To,
M/s. Kalokhe Stone Crusher,
Gat No. 118, A/P. Ambale,

This is without prejudice to ény other permission required under any of the laws,
by-laws or regulations in force.

This Board reserves the right to add / amend / revoke any condition in this consent
and the same shall be binding on the applicant.

This consent is issued for stone crushing unit only. Industry shall obtain
Environmental Clearance for Stone Quarry from competent authority.

The Capital invest_meﬁt of the industry is Rs. 846.34 Lakhs.

\\Tal Maval, Dist. Pune ' & A
ey o0
- KSf:b—Reglona! Officer, Pune-li NN\
I & ; It is directed to insure comphance Qf cénsent condition and submit compliance
4 }{f report half yearly.

= Received Consent fee of — P

TransactionNo.
::" XN1803003939 28.03.2018

1 TXN1804000219 | 03.04.2018
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" {loor,
Mantralaya Annexe,
Mumbai 400 032

Date: 24" January, 2014

To.

Collector, Pune

Oftice of the Collector,
Pune.

Subject: Environmental clearance for Stone quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 20006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71 meeting and SEIAA in its 61% & 64™ meeting.

2 It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below S ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration reccommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71% meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village _ No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

-1-

2.
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3 Vadachiwadi -; Haveli 26 \M/s.Sonai Stone Crusher '. 2.00
4 | Nandoshi T Haveli | 4| Chabu Baburao Ranwade 2.20
S | Nandoshi 1 Havels 4 I\Eandkunm'i'hGopalrao 2.74
Kulkarn
0 Lonikand Haveli 496B/1 M/s.RMC Readymix India 4.09
. B Bhilarcwadi _,—m:,lih_ 14/1& 2 | Kashinath Yashwant Kashid 2.00
8 Mangadewadi Haveli 344, M/s. Kedareshwar Stone Co 1.04
3/5/1
9 Mangadewadi | Haveli 37471 Chandrkant T.Mangade 1.03
10 | M 5-1_1_1;1_adcwmli Haveli 373 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, )
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshivam Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4,90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 | Mangrul Maval 37,38 | M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 207
26 | Amble Maval 158, 121 | M/s. Sai Stone Crusher 4.95
27 | Amble Maval 145, 149, | M./s.Sunny Industries (NSP 495
150/1, Stone Crusher)
15072,
153/1,
15372, 151

D
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|28 l Amble | Maval - l_z.in in'}\_‘%lmﬁ“““‘('g B _1__7,27__.j
9 [Amble ] Maval 136/172/3 | Sunil Shankarrao Shelke | 4.00 |
S0 Amble | Maval | 1202 | Wi Namta Stone Crusher | 150 |
31 | Amble | Maval 18 | M/s. Namrata Stone Crusher mﬁi.t'—"’_—]l
32 Amble - Maval 116 Vikram Balasaheb Kakude 195
33 | Amble Maval 121 Sagar Shi\;ajiruo Pawar 3.04
34 [Amble Maval 118 Santosh Vasant Gholap 205
35 Avasair Budruk | Ambegao 3772 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
| 38 | Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.1
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 | Girlm Daund 725/1, 736 | M/s.IIM (India) Intrastructre 1.02
Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 511 Sopan Dondipa Karpe 1.01
47 | Moi Khed 630 Sopan Satu Sapore 1.02
48 Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 38 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 | Balasaheb Kisan Gavari 1.03
51 Moi Khed 521 Anis Bashabhai Pathan 1.04
52 | Moi Khed 44] Bajirao Mahadu Karpe 1.05
53 | Moi Khed 3149 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 Mo L Khed 475 Suresh Damu Karpe 1.03
6l [Moi | Khed | 511 | Sopan Kondipa Karpe 1.06
62 | Kelgaon ] Khed 214 Maruti Rambhau Mugase 1.06
63 Koregaon O Khed | 112 Anup Ramesh Bothara 1.04
o4 Jayedwadi [Khed 5872 Ramchandra B.Jlldhﬂ-\", 1.97
Rajendra Kisan Rokade
63 E\'m‘am_i\-"ihﬁé Khed 86 Rumchandra Damodar Kad 4.00
66 | Kadus | Khed 2714 | Manik Shivaji Kadam 1.07
67 Mol Khed 571 Shivaji Kondiba Sonavane 1.03
68 Karcg:{on Shirur 33/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
269272
72 Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2365 Vijay Dattu Lande 4.00
75 | Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84
76 | Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00
77 | Tardobachiwadi Shirur 821/1 Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Hal apm-ii 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06
81 | Shirur Shirur 1828 | Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde
85 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04
86 | Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange - 2.07
88 | Bhavdi Haveli 84 Pramod Babanrao Kande 2.00
89 Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 2.43
91 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

4
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93 Ambegaon L Haveli 79/1 Shivaji Raghunath I'engasc 1.94 ,
93 —D—l;_nul* D Haveli T 899 'V?Shi\-‘nji D:mzm'ay—E—‘lml\‘unl\'af : 2.16 T
|
|
94 Yevlewadi Haveli | 14/122 | Shirish Rupchnmr o 1.03 rfw
Dharmawat %
95 Lonikand | Haveli 603 | Shantaram Sadashiv Sakore | 1.31] ‘
96 Lontkand Haveh 554/1 Satav M.Pandit [.56 _:
97 Lontkand Haveh 600 Avinash Pandurang Sakore 2.00
98 | Lonikand Haveli | 390 Maruti Ramchandra 435
Bhumkar
99 [Lonikand | Haveli 564 Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 0601 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 2.33
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand . Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnym—{eshwur Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586,591 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli | 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lonmikand Haveli 593 Namdev Shivram Katake 2.00
11T | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 350
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Iyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhavari Havcli 36/1 | Balusaheb Yashwant Dangat 2.00
124 | Nai ga[ﬁmim T Haveli 425 r’\-l}pusuhcb Ramchandra Kale 2.00
125 1_-\"&,“-"'10\\"1@'1 Haveli | 14/3/1 Anand D}ll_l(;t_)(l Kamthe 1.01
126 | Dhayari Haveli 80/4/3 | Sanjiv Rajaram Kusalkar 3.00
127 | Bhavdi Haveli 157/A | Sanjay Dattatray Dabhade 1.05

128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.4
T 129 | Bhavdi Haveli 71 Sachin Gulabrao Deshmukh 3.00
130 | Outade ~ Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00

Handewadi

131 Ambegaéﬁ Havell 53/2 Ra'-z'!napmbha Mate 1.04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 39/2/1 | Somnath Suresh Dhandekar 1.06

135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00

578,579
138 | Sasthe Haveh 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
562/2 '
140 | Lonikand Haveli | 567,369, | Ujwala Vilas Palresha 4.00
576

141 | Bhavdi Haveli 248 Tatyabhau Sakharam Tambe 2.40

142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 496B Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.35

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53

146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.61
Fulsundar

148 | Bhavdi Haveli 201, 202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60

Dhankawade




151 | Gauddara " Haveli | 314 | Somnath Surcsh Dhandekar 1.60
kl—ﬁi—“—(mgll [ Haveli 76/2 Ashok Dnyanoba Khandave [.60
| ,
153 | Charoli Haveli | 76/1 | Balkrishna Dnyanu_b;r - 1.20
Khandve
T 134 | Charoli Haveli 76/5 | Rekha Balkrushana - R
Khandave
155 | Ambegaon Haveli 75/2/1, | Sumarth Stonc Company 1.9
Khurd 5 T5/1/1/1,
. 75727212 _
156 | Bhavdi L Haveli 209 Umecsh Ruliram Bansal 1.06
(Agrawal)
157 | Lonikand Haveli 120 Kiran Kand 2.00
158 | Lonikand Haveli 581 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurun ge 2.00
160 | Khamgaon Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli ~ Junnar 122/7, | Firojkhan M.Pathan 1.08
121/2
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 7242 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mabhesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
1101,
1094,
1091,
1093,
1097,
1099

e




2251

176 | Muguon Mulshi SH41 Lawasa Corporation Lid. 4.05
177 [Koloshi | Makhi | 01| Lawasa Corporation L. )
178 ; Chimali Khed 250 “_;{r_it':h Tukaram Jadhav 1.29
179 | Moi Khed 645 Sandesh Dattatray Gite 1.05
180 [ Pimpri | Khed 349 | Sanjay Bajirao Vahile 1
181 | Moi I Khed 453 Baban Bajirao Gawarti 7 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawari 1.15
183 | Mot Khed 442 Swapnil G.Karpe 1.08
184 | Moi Khed | 570 | Vijay Bajirao Gavari 1.04
IS5 | Chas Khed 334 | Umesh N.Dhamale 1.21
186 Dhoksangavi ~ Shirur 839 Chandar Abu Pachange 1:75
187 | Balarwadi Junnar 857 ‘Mohit Sudam Dhamale 2.40
188 | Kolwadi Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/7, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 Yeshwant Bapuji Kale 1.03
n
194 | Bharatgaon Daund 346742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 40 Harichandra Khatri, Atur 2.00
V. Khatri, Kartik V.Khatri
197 | Karhawagaj Baramati | 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 17711 Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00




! 207 | Lontkand Haveli 583 Shivaji Sonba Shinde 1.94 ;
| 208 | Lonikend | Haveli | 513,514 | M ilind Sopanrao Bhosale 2.00
209 [ Lonikand | Haveli | 379 | Sudhakar Dattaray More 2.00
370 [Bhavdi | Haveli | 190, 191, | Sudhir S.Chougule 4.80
| | 204,205
211 Lonikand Haveli | 396 Amar Javsing Tupe .08
212 | Bhavdi Haveli 223 Yashwant Shivarkar 1.08
| 213 |Lomikand | laveli | 555 | Yogesh Dnyancshwar Dalvi 2.00
214 ! [Fulgaon Haveh 198 Siddh Ganesh Stone Crusher ] 1.60
215 | Bhawdi Haveli 200 Sanjay Babanrao Paygude 1.20
216 | Lonikand Haveli | 582 Mahesh Vitthalrao Shinde 1.08
217 ! Fulgaon Haveli 194 Sampat Mahadu Sakore 1.01
218 | Yevilewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli | 31/8/12 | Najir Gulab Inamdar 1.03
220 | Bhavdi | Haveli 169 | Anish Ashok Kalbhor 1.08
221 | Wagholi Haveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 | Vijay Singh Jadhav 1.02
223 | Bhavdi Haveli 358/2 | Kishor Rajaram Vitkar 1.08
224 | Bhavdi o Haveli 191,204 | Manoj Laxman Mane - 2.08
225 | Wadebolhai *Haveli 115 | Nanasaheb D.Paygude 1.08
226 | Walti ~ Haveli 368 | Prakash Jayvant Kunjir 1.45
227 | Bhavdi Havell 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi 1 Haveli 1578 Kaluram Namdeo Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe | N
232 | Lonikand Haveli 609, 61—6; Z.M.Bharucha 4.00
614
233 | Charoli Haveli 78/2,94/1 | SM.Bharucha 3.00
234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327/24 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe
238 | Wadachiwadi Haveli | 9/3A/2 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19

B
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241 Bhavdi Haveli | 75 Vithal Bhumkar 3.00
242 | Lonikand | Haveli 607 | Vivek Madhav Reddy 4.00
243 | Pemne aveli 399 Smita Chandrkant Kolte 2.00
244 .Su;::»(_Kh)  Purandar 54{*7 Sumit Vasantrao Jagtap 1.08
S gi?nﬁgaon 1 Bhor 845,840 | Ajay Y 1jay Dhoot 2,78
246 | Mordewadi Haveli 36/39, | Devyani Santosh Morde 1.85
36/41,
36/47,
36/73,
36/72
247 | Kodewadh Haveli 5/1/2A/1 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 | Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yevlewadi  Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveh 211 _'ﬁAnanda<3anpaﬁ'anbe 1.38
252 | Charoli Bk Havceli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Havehi 199 | Balasaheb Bépusahcb Satav 2.00
255 | Nundoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 | Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
B - 1 B Ramchandra Bhumkar
259 | Wadgaon Shinde Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.00
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 2.32
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Havel 10 Milind Shankar Kiwale 1.34

<1k
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270 | Nandoshi Haveli 4 - Milind Shankar Kiwale 1.20 |
T |Comkand | Ml | 6012 Pradip Baao Kand | 200
; 1 5620341
272 | Bhavdi T Haveli | 25| Pritam Prataprao Khandve 2.00
273 | wagholi | Haveli 171537 | Ramdas Banaji Gore 1.85
274 {}_B_}_m\fdi , Haveli 82,83 '; Shantaram Baban Ghule 1.30
275 | Charoli Bk 1 Haveli T 60/7 | Shantaram Kondiba 1.20
i Sonawane
276 ; Charoli Bk Haveh 60/1/2/3 | Shashikant V ishnupant 1.06
‘ Khandve
277 | Yevlewad: Haveli 24/1B | Shivaji Mahadeorao Shelar 121
278 | Bhavdi | Haveli 246 | Somnath Lahanu Tambe L1
279 | CharoliBk | Haveli 60/6, | Somnath Raghunath Moze 1.20
______ 00/5, 60/4
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi : Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde | Haveli ETE Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z M Bharucha 1.60
286 | Bhavdi Faveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Havcli 203 Shubhangi Vikas Undre 2.00
2388 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B | Savita Gorakhnath Tambe 3.24
290 | Moslu Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 43972 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary
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: . ; . - |
299 1‘ Moshi v Haveh 439/1 1 Machhindra Eknath Mhaske 1.70 l
| .
S N S S I
300 | Moshi Haveli | 32728 | Tayvappa Abu Pawar | 1.55
HE A e, ) S ——
3 SEIAA in its 617 & 64™ meetings decided to accord environmental clearance to the

above mentioned independent minor mineral proposals which may be consider as the
scparate EC being issued under the provisions of Environment Impact Assessment
Notification, 2006 subject to implementation of the following terms and conditions.

1. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, 1f any.

Specific conditions:

[. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where the quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

l. The lease holder shall undertake adequate sateguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried outl. District Collector/mining officer shall ensure this.

2. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

[FS)

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4, All necessary statutory clearances shall be obtained before start of mining operations

<19
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Mining shall be limited to day hours time only. The loading shall not be done during night
hours.

No mining shall be carried out in the salety zone ot any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archcological sites.

The lease holder shall obtain necessary prior permission of the compelent authorities for
withdrawal of requisite quantity of water (surfuce water and groundwater), if requirced for
the project.

Wastewater, if any, shall be properly collected and treated so as to contorm to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be intringed.

Environmental clearance is subject to obtaining clearance under the Wildlite (Protection)
Act, 1972 [rom the competent authority, it applicable to any project.

. Green belt development shall be carried out considering CPCB guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.

. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.

. Vehicular emissions shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the ncarby settlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
1o be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. \
Occupational health surveillance program of the workers should be undertaken
periodically.

. Provision shall be made for housing the workers at site, if required, with all necessary

infrastructure and facihities such as fuel for cooking, safe drinking water, medical health
carc and sanitation ctc,

. Ambient air quality will be regularly monitored at the site and the ncarest habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Otfice of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

Any change in mining area, khasra /Gat numbers, entailing capacity addition with change
in process and or mining technology, modernization and scope of working shall again

slas
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require prior Environmental Clearance as per provisions ot EIA Notilication, 20006 (as
amended).

28. Mining Officer shall submit the list of blocks satislying conditions stipulated above to
SEIAA/Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposcd. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action initiated under EP
Act or any court case pending in the court ot law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, it any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

0. The Environment department rescrves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason after consultation with SEIAA.

7.In case ol any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, if any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal |
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(VR.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.
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Additional Secretary. MOEF, “Paryavaran Bhawan® CGO Complex. Lodhi Road,
New Delhi - 110310

Addinonal Chief Scerctary Revenue,Revenue & Forest Department.

Member Seerctary, Maharashtra Pollution Control Board,

The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 010). (MP).

Regional Office, MPCB, Pune

District Mining Officer, Pune.

IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Select file (TC-3).

Y

(EC Uploaded on - 2 9 Jary 4.4)
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2000

Hori.Scale 1

2000

Vert.Scale 1

CROSS SECTIONS OF STONE QUARRY IN GUT NO.118 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.SACHIN & SANDEEP SAMBHAJI KALOKHE

Cutting: 63.275

Culting: 934.965

Cutting: 714.095

Cutting: 138.170
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Volume Report of Stone Quarry of Mr.Sachin & Sandeep Sambhaji Kalokhe

Sl. | Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sqg. Meters Area Sq. Meters | Cubic Meters
1 1420.000 - 0.000 30.000 138.170 0.000 69.085 0.000
2 1430.000f 1420.000 10.000 110.000 714.095 138.170 426.133| 4261.325
3 1440.000f 1430.000 10.000 139.817 934.965 714.095 824.530| 8245.300
4 1450.000f 1440.000 10.000 155.837| 1064.945 934.965 999.955| 9999.550
5 1460.000f 1450.000 10.000 160.000f 1139.050{ 1064.945] 1101.998] 11019.975
6 1470.000f 1460.000 10.000 110.000 779.740| 1139.050 959.395| 9593.950
i 1480.000{ 1470.000 10.000 10.000 63.275 779.740 421.508] 4215.075
Total 47335.175
Brass 16726.210

&
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2000

Vert. Scale 1:2000

Hori. Scale 1

Cutting: 264.334
Datum: 84 .0

Cutting: 168.561

Datum: 84.0

NAME OF OWNER - MR.SACHIN & SANDEEP SAMBHAJI KALOKHE

Cutting: 100.079

Datum: 84.0

CROSS SECTIONS OF STONE QUARRY IN GUT NO.118 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

Datum: 87.0
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2000
2000

Hori. Scale 1

Vert. Scale 1

CROSS SECTIONS OF STONE QUARRY IN GUT NO.118 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.SACHIN & SANDEEP SAMBHAJI KALOKHE

Cutting: 1345.995

Datum: 84.0

Cutting: 1349.650

Datum: 84.0

Cutting: 569.510

Datum: 86.0
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Volume Report of Stone Quarry of Mr.Sachin & Sandeep Sambhaji Kalokhe_T.P.

Sl Section Previous Cutting Volume

No From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sqg. Meters | Cubic Meters
1 1250.000 - 0.000 0.000 0.000 0.000 0.000 0.000
2 1260.000] 1250.000 10.000 59.237 100.079 0.000 50.040 500.395
3| 1270.000[ 1260.000 10.000 78.491 168.561 100.079 134.320| 1343.200
4 1280.000 1270.000 10.000 96.681 264.334 168.561 216.448 2164.475
8 1290.000 1280.000 10.000 110.000 375.680 264.334 320.007| 3200.070
6] 1300.000] 1290.000 10.000]  120.000 513.658 375.680 444669| 4446.690
7{ 1310.000{ 1300.000 10.000 130.000 635.908 513.658 574.783] 5747.830
8{ 1320.000] 1310.000 10.000 140.000 823.980 635.908 729.944|  7299.440
9| 1330.000f 1320.000 10.000 140.000] 1151.975 823.980 987.978| 9879.775
10 1340.000 1330.000 10.000 150.000 1349.650 1151.975 1250.813| 12508.125
11 1350.000]  1340.C00 10.000 120.000{ 1345.995] 1349.650| 1347.823] 13478.225
12|  1360.000f 1350.000 10.000 50.000 569.510f 1345.995 957.763| 9577.525
Total 70145.750
Brass 24786.484

&
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To pass property for general mining,

Ref.- 1. Application dated 3.3.2021 of Mr. Navnath
Shantaram Shete, at- Shetewadi, post- Amble,

Tal. Maval, dist. Pune with annexure.

2. Order no. M/SR/106/2016 dated 16.4.2016 of

our office.

3. Mines and minerals regulation and

development act, 1957.
4. Maharashtra land revenue act, 1966.

5. Maharashtra general mining  digging

development and regulation rules, 2013.

6. Letter no. SEAC.2015.CR.239.II.TC.2 dated
10.3.2016 of Honourable principal secretary,

environment department state environmental

disastrous assessment.
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7. Letter no. G.33.322.C.110.B.2 dated 5.5.2022

of government.

Collector office, Pune,

Mining department,

No. M/SR/R/124 /2022,

Pune 1, dated 14.11.2022.

Sub.- To renew mining license passed,

For s. no. 141, Amble, Tal. Maval, dist. Pune for

04 h. 00 r. out of total admeasured 05 h. 86 r.,
For Mr. Navnath Shantaram Shete.
Order,

Our office passed mining for S years under order
no. M/S/106/2016 dated 16.4.2016 for Mr.
Navnath Shantaram Shete, At- Shetewadi, Post-
Amble, Tal. Maval, Dist. Pune as authorized under

part- two, rule- 14.1,2 of Maharashtra general
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mining digging development and regulation rules,

2013

Applicant filed request application on 3.3.2021
with our office to get approval to renew mining
since tenure terminated for mining for said
property under Maharashtra general mining

digging development and regulation rules, 2013.

We submitted proposal under our letter no.
M/0O/3871/2020 dated 31.12.2021 with
government to pass permission to renew property
of stone mining in Pune district under provisions
under rule 18 of Maharashtra general mining
digging development and regulation rules, 2013
under said application, application of applicant

was considered under said proposal, approval is
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Passed under following terms and conditions to
renew mining for applicant under sr. no. 6 of said
letter no. G.33.322. C.110.B.2 dated 5.5.2022 of
government under said proposal, and mining
applicant submitted following documents under
government letter dated 5.5.2022, hence it is just

and proper to renew mining for applicant.

Mining plan passed under no. M.A.538.
[1.2019.543 dated 2.5.2019 of Honorable deputy

director, Kolhapur is submitted.

And applicant submitted proposal with
environment department for environment no
objection for mining from environment technical
advisor authorized by Central government.

Accordingly state environment  disastrous
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assessment authority Honourable Principal

Secretary passed no objection certificate under his
order no. SEAC.2015/CR.239.II.TC.2 dated

10,03.2016.

Hence I Vijaysingh Deshmukh
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T

MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, PUNE

a3 Floor, “Jog Center”

Fax - (020)-25811029 akdewadi Mumbai-Pune Road,
Email :ropune@mpcb.gov.in awmmmy Pune-411003.
~upr

Visit At : http:/mpcb.gov.in

his Consentis Processed through INIS Application Scltwiare, Copyriv

Orange/S.S.1. Date: 1) L, 0% }20 \ .'IF_
Consent No: RO-PUNE/CONSENT/ | I RO DDE S 3

Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule5 of

the ‘Hazardous Wastes (Management, Handling & Transboundriy‘.;M&vEment)
L \ -

Rules 2008 ) -ij;,;n, D
[To be referred as Water Act, Air Act and HW (M&TM) Rules ;é“sp.eati\'/ely].

---------------

CONSENT is hereby granted to 5 N
M/s. Aditya Stone Crusher, .-

S. No. 141, A/P. Amble
Tal. - Maval, Dist. - Pune

located in the area declared under the proyjéi:ons of the Water Act, Air act and
Authorization under the provisions of HW(M&TM) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may be made

further and subject to the following terms and-conditions:

W %
\t.. ""_ \"31‘?

1. The Consent to Establish‘,ismg"farjte‘d for a period up to: “Commissioning of the
project or 5 years whichever is earlier”.

2. The Consent is valid for the manufacture of -

1. v Brass/Month
2 | Stone Dust 25.0 Brass/Month

3. CONDITIONS UNDER WATER ACT:

(i) Th?’daily quantity of trade effluent from the factory shall not exceed NIL.
(ii) The daily quantity of sewage effluent from the factory shall not exceed 0.4 M3,
(i) Trade Effluent : --- NA ---

(iv) Trade Effluent Disposal: --- NA ---

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive treatment
system as is warranted with reference to influent quality and operate and maintain the
same continuously so as to achieve the qualj ted effluent to the following

standards. f

Scanned with CamScanner
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(1) Suspended Solids Not to exceed 188 29;:
(2) BOD 3days27°C. Not to exceed 1 g/l.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soak;:d |n' aanzofil:
pit, which shall be got cleaned periodically. Overflow, if any, shall be usea on
gardening / plantation only.

(vii) Non-Hazardous Solid Wastes:

Sr. No. i Type Of Waste ' Quantity UOM Treatment~.Dlisosal

(viii)Other Conditions: 1) Industry should monitor effluent quality regularly

2) Industry shall develop green belt of Iocal specues in
1/3" of total area. S .

4. The applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as ‘Cess’Act) and amendment

Rules, 2003 there under SO
The daily water consumptlon for the followmg categorles is as under:
(i) Domestic \;a 0.50 CMD
(i) Industrial Processing " 0.00 CMD
(ii)) Industrial Sprinkling L EN. T 200CMD
(iv) Agriculture / Gardening & @%ﬁ\ 0.00 CMD

The applicant shall regularly submit 1o\the Board the returns
in the prescribed form and pay the* Cgss as specified under

Act. \:\ el

5. CONDITIONS UNDER AIR ACT W

(i) The applicant shall install a comprehensive control system consisting of
control equnpments as is warranted with reference to generation of
emission and operate and maintain the same continuously so as to
achieve the level of pollutants to the following standards:

a. Control Equipment:
1) Conveyor belt shall be covered to avoid dust emissions.
Ny ¥ 2) “You shall provide Wind breaking walls.
3; \3) Dust Suppression system & sprinkling arrangement shall be
W S provided to all sources of dust emission.

G\ 4) You shall develop a green belt along the periphery of unit.
Q\:S 3

AN 5) You shall construct metalled roads within premises.
* 6) You shall follow regular cleaning & wetting of the ground within
Premises.

b. Standards for Emissions of Air Pollutants:

() SPM/TPM  Nottoexceed The SPM measured between 3 to 10
Mtrs, from any process equipment
of a stone crushing unit shall not
Exceed 600 mg/Nm?

@ S0, Not to exceed --- Kg/day

¥
Page 2 of §
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6. Standards for Stack Emissions:

(i) The applicant shall observe the following fuel pattern:-

Sr..No:

=Type Of Fuel
N s

| Quantity

(ii) The applicant shall erect the chimney(s) of the following
specifications:-

:Sr.!No.!.Chimney Attached To! ' i . Height in Mtrs,

(iii) The applicant shall provide ports in the chimney/(s) and facnlmes such as
ladder, platform etc. for monitoring the air emissions and the\same shall be
open for inspection to/and for use of the Board's Staff ‘The chlmney(s) vents
attached to various sources of emission shall be desugnated by numbers such
as S-1, §-2, etc. and these shall be painted/ dlsplayed to facnlltate identification.

(iv) The industry shall take adequate measures for control of noise levels from its

own sources within the premises so as to, malntaln ambient air quality standard
in respect of noise to less than 75 dB( A) durmg day time and 70 dB(A) during
night time. Day time is reckoned in between 6 a.m. and 10 p.m. and night time

is reckoned between 10 p.m. and 6 a.m:._

® ¥ Ny
Other Conditions: ‘z"\{wﬁ‘
1) The industry should not. cause any nuisance in surrounding area.

2) The industry should monl(‘:gtack emissions and ambient air quality
Regularly. ’% *\

7. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT, HANDLING
& TRANSBOUNDRY MOVEME:NT) RULES, 2008:
(i) The l{dust 'shall handle hazardous wastes as specified below.
N
Type of Waste """ £l Quantity -/ 1*UO

M . Disposal':

R

Em\
(u) Treatment - NIL
. The authorlzatlon is hereby granted to operate a facility for collection,
storage, transport & disposal of hazardous waste.

2.  The industry should comply with the Hazardous Waste (M&TM) Rules, 2008.

a. Whenever due to any accident or gas leakage or other unforeseen act or
even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking all
necessary safety measures. The industry shall also monitor the emission
and ensure that the emissions do not cause any harm or nuisance in the

\Ff/ Page 3 of §
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not restart the process without permission
S Boss archorer ey as require under the law.

of the Board and other statutory organization 2
- d maintain the data online outside the factory
" main gate in Maralh & Eng 6'x4’ display board in the manner

main gate in Marathi & English both on a
and the report of the compliance along with photograph shall be submitted
to this office & concerned Regional Office/ Sub Regional Office.

c. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous Waste (M&TM)

Rules, 2008.
. Industry shall comply with following additional conditions: \

N
The applicant shall maintain good housekeeping and take adequate. measures for
control of pollution from all sources so as not to cause nuisance” tig surroundlng

area / inhabitants. e

i. The applicant shall bring minimum 33% of the avallable open larid under green

coverage!/ tree plantation.

i. Solid waste — The non hazardous solid waste arising: ln the factory premises,

sweepings, etc., be disposed of scientifically so as not to.cause any nuisance /
pollution. The appllcant shall take necessary permlsswns from civic authorities for
disposal to dumping ground. \

\
iv. The applicant shall provide for an alternate electrlc power source sufficient to

operate all pollution control facilities mstalled“by he applicant to maintain
compliance with the terms and conditions, of‘the consent. In the absence, the
applicant shall stop, reduce or otherwnse \control production to abiges by terms &
conditions of this consent regardlng pollutlon levels.
The applicant shall not change or- alter quantnty, quality, the of discharge,
temperature or the mode of the efﬂuent / emissions or hazardo stes or control
equipments provided for without prev1ous written permission of th&:Bo&td.
The applicant shall provide facility for collection of environm
samples of trade and sewage effluents, air emissions and hazardo
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.
The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.
The firm shall submit to this office, the 30" day of September every year, the
Environmental Statement Report for the financial year ending 31% March in the
prescnbed Form-V as pre the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.
As inspection book shall be opened and made available to the Board's officers
dunng their visit to the applicant.
The applicant shall install a separate electric meter showing the consumption of
venergy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.
Separate drainage system shall be provided for collection of trade and sewage
effluents. Termina! manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find its way other
than in designed and provided collection System.
Neither storm water nor discharge from other premises shall be allowed to mix with

the effluents from the factory.

ssed through IMIS Application Sofiware Camerinhi MO
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9. This is with iudi
out prejudice to any other permissi i
r
by-laws or regulations in force y permission regwred under any of the laws,
10. is .
Thldstanrd reserves the' ng‘ht to add / amend / revoke any condition in this consent
and the same shall be binding on the applicant.
1. Thig consent is issued for stone crushing unit only. Industry shall obtain
Environmental Clearance for Stone Quarry from competent authority.
12. The applicant shall obtain consent to operate before starting actual commercial
production.
13.  The Capital investment of the industry is Rs. 162.0 Lakhs. \w:\
il
For AND ON BEHALF OF M R.’C\SBQARD
\ g
(J.S*Salunkhe)
Regional Officer, Pune
PR
TO, ,n::;-\ii:"‘-."
M/s. Aditya Stone Crusher, : & L\

S. No. 141, A/P. Amble ;%}"; b
Tal. - Maval, Dist. - Pune A ,,

B
3

egional Officer, Pune-Il s
~ ] dtis directed to insure compliénceéj,consent condition and submit compliance
Fgport half yearly. _ \‘:%; ’
5 A0
epéfved Consent fee of =
A R

£%
- < -

1. 15,000.00\ " TXN1707001401 14.07.2017
SO J
RN
X : :‘\;'sr
\.“l« .\"0
Page 5 of §
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/277627/2022
Environment & Chmate Change Department
Room No. 217, 2™ Floor,

Mantralaya. Mumbai- 400032,
Date: 03[08[2022

lo,
Shri Navnath Shantaram Shete

Survey 141, Area 4.0 Ha, Village- Amble,
Tehsil-Maval, Dist Pune

Subject: Environment  Clearance  for  Revalidation  of carlier 1C No - SEAC
2015/CR.239(11)/TC.2, Dated: 08.03.2016 for Stone quarry at Survey 141,
Arca 4.0 Ha, Village- Amble, Tchsil-Maval, Dist Punc by Navnath

Shantaram Shete

Ref: Your application no. SIA/MH/MIN/277627/2022

I'his has reference to your communication on the above-mentioned subject. Your

SIS

proposal was considered in 247" (Day-2) meeting of SEIAA held on 29.07.2022 and

following decision is taken-

“PP obtained Environment Clearance vide [EC No. SEAC-201S/CR.239(10H/ 1.2,
Dated: 08.03.2016. The validity of Environment Cleuarance 1s up to 07.03.2023 which further
got extended up to 07.03.2024 as per provisions of MoEF&CC Notification no S.0. 221 (1),
dated 18.01.2021. Hence there is no need to revalidate EC dated 08.03.2016 at this point of
time. SEIAA after deliberation decided to reject the proposal. PP may apply alresh within 6

months of expiry of validity of EC.”

Ml £a)

(Manisha Patankar- Nine

Principal Secretary, Env 1”“/’ Lj)()‘} 2‘_
& Member Secretary. SEFAA



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT A X8 &Y

SEAC-2015/CR. 239 (II)/TC-2
Environment department,
Room No. 217, 2™ floor,
Mantralaya Annexe,

Mumbai 400 032

Date:  March, 2016

To,

Collector, Pune

Office of the Collector,
Pune.

Subject: Environmental clearance for stone proposals.

Sir,

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the screening category of 1(a) B2 of EIA Notification - 2006, by
the State Level Expert Appraisal Committee-I, Maharashtra in its 108" meeting and decided to
recommend the stone proposals listed below for prior environmental clearance to SEIAA subject
to conditions. Information submitted by yowMining Officer has been considered by State Level
Environment Impact Assessment Authority in its 93™ meeting.

2.  SEAC-lin its above said meeting considercd total 01 proposal of Stone quarry from
the District and recommended 01 proposals. As per list furnished by District Mining Officer vide
letter dated 21.01.2016 the proposal satisfying conditions of SEAC-1 & SEIAA are listed below:

Brief Information submitted by the Mining Officer is as below:

S. Name of the Proponent, | Village Taluka | Gat Area | Land
No. No./ (ha) | belonging to
Survey Pvt. or Govt,
No. Land or
, others
L. Navneath Shete Amble Maval | 141 .| 4.0ha | Pvt.
3. M/s. Laxmi Stone Crusher | Parwadi Bhor 611/64 |4.70 | Pvt.
through Shekhar Chindhe 9 Ha
Parwadi, Bhor (Pvt.)
3 SEIAA in its 93" meeting considering the recommendations of SEAC-1 has decided (o

accord environmental clearance to the above mentioned independent minor mineral proposals
which may be consider as the separate EC being issued under the provisions of Environment

ks
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Impact Assessment Notification, 2006 subject to implementfatio.n.of the fo”g@g&lating
conditions. So the Concern Authority should grant lease for individual lease
conditions mentioned below:-

Specific conditions:

1. Quarrying allowed only in the recharge zone of hilis, not in run off or storage zone. For
this purpose, GSDA should be involved to carry out intensive geophysical survey to
identify such recharge zone where quarrying can be allowed. _

2. The mining plan shall be approved first before initiating any mining operations.

Discharge of sewage from quarry sites should be strictly controlled .

4. The quarries to maintain benches of 60 slope in the cut, 6 m depth in cut and 6 m for the
bench

w

b

No dumping of material shall be allowed in the water resources of Nallas.

6. The Collector shall obtain the list of abandoned iarries in the District and prepare
restoration plan for the same, In future, applicatiuns for the EC for quarries will be
considered only if the restoration plan of abandoned and quarries is submitted.

7. No quarrying should be allowed in the run-off zone of hilly areas.

8. No quarry shall be allowed within safe distance from any habitation or human activity.

9. District Collector will take bank guarantee of Rs. 2,00,000/- OR upto 2% of the annual
royalty, whichever is higher, for the given lease from the lease holder to ensure the
compliance of the conditions stipulated. In case of violation of stipulated conditions by
project proponent bank guarantee so obtained shall = forfeited and legal action under the
law should be initiated against such project proponent.

10. 1t shall be ensured that there is no fauna dependent on the areas close to mining for its
nesting.

11. To prevent dust / particulate matter poliution, the lease holder shall take up tree plantation
in an area 10 m from the boundary of the leased area and also on either side of the road
leading to the quarry from the already surfaced road.

12. District Collector to ensure that the provisions stipulated in Maharashtra Minor Minerals
Extraction (development and Regulation) Rules 2013 shall be strictly adhered to.

13. The configuration of benches should be: 60 degrees slope in the cut, 6 mt depth for cut
and 6 mt width for the bench.

14. Collector shall ensure that no quarrying is carried out in forest or zudpi jungle.

15. No water sources shall be affected due to quarrying activity.

16. District Collector was requested to preprarerestoration plan of closed quarries in the
district.

17. All labour engaged in quatrying will be provided with protective gears like mask, helmets,
boots etc.

18. District Collector to ensure that distance between one lease area and another lease area or
clusters of lease area is more than 500 m.

19. District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the stone.

20. Project Proponent and District Collector to ensure that vehicles transporting stone should
not be overloaded beyond stated capacity.

21. Project Proponent and District Collector to ensure that there is no violation of the Hon’ble
NGT,Hon’ble Supreme Court order given in related matters.

D
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<« 1ne vistrict Collector to prepare closure plan and get it approved mpetent
authority for all abandoned mines in the Dist;r)ict. 229@)

23. District Collector and District Mining officer will be held responsible personally for non-

compliance of the conditions stipulated in the Environmental clearance and shall be liable

for legal action under Environment (Protection) Act of 1986.

- Transport of stone should be by vehicles which are properly covered with Tarpaulin and it
should not be overloaded.

25.The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area is not affected, The depth of quarrying should' be above' the levels of
aquifers to avoid the contamination/ degradation of water quality of aqufCrS..chular
monitoring of ground water level and quality shall be carried out around the mine lease
area during the mining operation. If at any stage, it is observed that the groundwater table
is getting depleted due to the mining activity; necessary corrective measures shall be
carried out. District Collector/mining officer shall ensure this. o

26. Effective safeguards, such as regular water sprinkling shall be carried out in cntncgl areas
prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Water sprinkling shall also be carried out on haul
roads. It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard. The status of
implementation of measures taken shall be reported to Environment Department.

24

27. This environmental clearance is issued subject to obtaining NOC frgm Forestry & W?Id
life angle including clearance from the standing committee of the National Boizrd fpr Wild
life as if applicable & this environment clearance does not necessarily implies that

Forestry & Wild life clearance granted to the project which will be considered separately
on merit

General conditions:
IS

* 1. Precise mining area will be jointly demarcated at site by officials of Mining/Revenue

department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment Department.
2. All necessary statutory clearances shall be obtained before start of mining operations.
3. Mining/ loading shall be limited to day hours time only. The quarrying / loading shall not
be done during night hours.
No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities for
drawl of requisite quantity of water (surface water and groundwater), if required for the
project.
Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
8. No wildlife habitat will be infringed.
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15,

19,

20.
21.

22,

Environmental clearance is subjeet to obtaining clearance under the \%%leg (Protection)
Act, 1972 from the competent authority, if applicable to this project.

. Green belt development shall be carried out considering CPCB guidelines including

selection of plant species in consultation with the local DFO/Horticulture Officer.

. Parking of vchicles should not be made on public places.

. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigation mcasures shall be taken to prevent any kind of pollution in

consultation with the Maharashtra Pollution Control Board. It shall be ensured that there is

no leakage of oil and grease from the vehicles used for transportation.

. Vehicular emissions shall be kept under control & 4 regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles
carrying the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is

to be undertaken, shall be carried-out regularly.

. Dispensary facilities for first-aid shall be provided at site.

. Occupational health surveillance program of the workers should be undertaken

periodically.

. Provision shall be made for housing the workers at site, if required, with all necessary

infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
care and sanitation etc. '

Ambient air quality will be monitored at the site and the nearest habitation in the months
of January, April and November. Ambient air qu lity at the boundary of the precise
mining arca shall conform to the norms prescribed by MoEF, GOI.

Measures shall be taken for control of noise levels to the limits prescribed by CPCB.

An Environmental Audit shall be annually carried out during the operational phase and be
submitted to the Environment Department.

Digital processing of the entire lease area in the district using remote sensing technique
shall be done regularly once in three years for monitoring and report submitted to the
Environment Department. The funds earmarked for environmental protection measures
shall be kept in separate account and shall not be diverted for other purpose. Year wise
expenditure on environmental protection measures shall be reported to the Regional

Office, Ministry of Environment and Forests, Bhopal.
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23,

24,

25:

26.

Revenue Authorities shall submit within 3 months their policy of (i??@?operating
process/ procedure to bring into focus any infringement/deviation /violation of
environmental norms /conditions, (ii) Hierarchical system or Administrative order to deal
with environmental issues and to ensure compliance of EC conditions and (iii) System of
reporting of non compliance/violation of environmental norms to the District collector.

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated cnvironmental clearance conditions including results of
monitored data (both in hard & soft copies) to the Environment Department, and the

District Collector and the respective Regional Office of the Maharashtra Pollution Control
Board.

Any change in mining area, khasra /Gat numbers, entailing capacity addition with change
in process and or mining technology, modernization and scope of working shall again

require prior Environmental Clearance as per provisions of EIA Notification, 2006 (as
amended).

The proposals has appraised on the basis of information submitted by concerned District
Mining Officer. Mining Officer shall submit the list of blocks satisfying conditions
stipulated above to Revenue & Environment dept. The list of blocks and conditions
stipulated above shall be made available in public domain. It should be published in two
local language newspapers and displayed at cach block where mining operation is
proposed. District mining officer should ensure this and submit compliance report to

Environment department with approval from Collector.

Conditions stipulated by SEAC-I and SEIAA has to be complied with.

The EC issued to the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to SEIAA/Environment department. The revised list of
blocks and conditions stipulated above shall be made available in public domain, It
should be published in two local language newspapers and at each block where
mining operation is proposed. District mining officer should ensure this and submit
compliance report to Environment department with approval from Collector.

The validity period of the EC will be for 7 years as per MoEF&CC Notification dated 29"
April, 2015 but limited to period of lease,

The environmental clearance is being issued without prejudice to the action initiated
under EP Act or any court case pending in the court of law and it docs not mean that
project proponent has not violated any environmental laws in the past and whatever
decision under EP Act or of the Hon’ble court will be binding on the project proponent.

85
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the ca
Hence this clearance docs not give immunity to the project proponent in
against him, if any or actlon Initiated under EP Act,

s¢ fijed

8. In casc of submission of false document and non compliance of gtipulntcd !cgrllg:r'aon"cﬁ;
Authority/ Environment Depariment will revoke or suapend thg Envuronmcrjta enmental
without any intimation and Initiate appropriate Icgal action under Enviro
Protection Act, 1986.

9. The Environment depariment reserves the right to add any stringent condit'ion or to rc;ciﬁz
the clearancs if conditions stipulated are not implemented to the satisfaction o
department or for that matter, for any other administrative reason,

/" 10. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to asse3s the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

11. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments,

12. Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New Admin® :trative Building, 1 Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 3u days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

13. This Environment Clearance is issued to the stone quarty proposals recgiked from District

Pune 8 \\o
(Malini Shankar)
Member Secretary, SEIAA
Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

2. Shri T. C. Benjamin, IAS (Retired), Chairman, SEAC-I, 602, PECAN, Marigold,
Behind Gold Adlabs, Kalyani Nagar, Pune —~411014,

3. Additional Secretary, MOEF, ‘Paryavaran Bhawan’ CGO Complex, Lodhi Road,
New Delhi - 110510

4. Additional Chief Secretary,Revenue,Revenue & Forest Department.

S. Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.
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6. The CCF, Regional Office, Ministry of Environment and Foztzgétal Office,

Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

7. Regional Office, MPCB, Pune

8. Collector, Pune

9. IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003,

10, Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

11. Select file (TC-3).

(EC uploadedon  |6]3}20i6 )
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CROSS SECTIONS OF STONE QUARRY IN GUT NO.141 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.NAVNATH SHANTARAM SHETE
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Volume Report of Stone Quarry of Mr.Navnath Shantaram Shete

Sl Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters |Cubic Meters
1 1440.000 - 0.000 20.000 80.800 0.000 40.400 0.000
2| 1450.000f 1440.000 10.000 39.880 232.015 80.800 156.408| 1564.075
3| 1460.000] 1450.000 10.000 90.000 659.785 232.015 445.900| 4459.000
4| 1470.000| 1460.000 10.000 90.000 756.920 659.785 708.353| 7083.525
5| 1480.000( 1470.000 10.000 91.917 801.794 756.920 779.357| 7793.570
6] 1490.000{ 1480.000 10.000 87.630 807.857 801.794 804.826| 8048.255
7| 1500.000 1490.000 10.000 87.957 845.420 807.857 826.639| 8266.385
8] 1510.000 1500.000 10.000 80.000 817.185 845.420 831.303] 8313.025
9] 1520.000 1510.000 10.000 70.000 729.430 817.185 773.308| 7733.075
10| 1530.000 1520.000 10.000 70.000 744.120 729.430 736.775[ 7367.750
11 1540.000 1530.000 10.000 70.000 529.490 744.120 636.805| 6368.050
12| 1550.000 1540.000 10.000 60.000 228.045 529.490 378.768| 3787.675
13|  1560.000 1550.000 10.000 30.000 43.250 228.045 135.648 1356.475
Total 72140.860
Brass 25491.470
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Ref.:1) Main order No. M/SR/35/16 dated
10.08.2015 of our office.

2) Request application to renew mining lease
dated 31.06.2017 of Mr. Santosh Vasant
Gholap, Ambale, Tal. Maval, Dist. Pune.

3) Maharashtra mining digging development
and regulation rules, 2013.

4) Letter No. SEAC/2013/Cr/201A/Tc2 Dated
24.01.2014 OF - Honourable Principal
Secretary, Environment Department, State
Environment Incidents Assessments

Authority, SEIAA.

Collector office, Pune,
Mining department,

No. M/SR/R/47/2019
Pune, Dated 25.10.20109.

Sub.:- Permission to renew mining deed.
G. No. 118, Amble, Taluka Maval
admeasured 2 H. 05 R. '
Mr. Santosh Vasant Gholap.

Order

Our office has passed mining belt for 05 yearsr

for G. No. 118/2, Amble, Taluka Maval admeasured

59
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2H. O5R under order No. M/SR/35/2012 dated
10.08.2012 for Mr. Santosh Vasant Gholap, Ambale,

Tal. Maval, Dist. Pune.

Whereas, Mr. Santosh Vasant Gholap has
requested to renew said mining deed for further

period under application dated 31.06.2017.

Property digged the rniningr that mining
property by Mr. Santosh Vasant Gholap is assessed
with ETS machine and applicant has deposited
royalty for 738.840 brass as on today. Accordingly
applicant has deposited royalty with government for
750 brass till today. Means royalty deposited in
advance with government for 12 brass. Hence no

objection is there to renew said mining license.

And mining holder want to dig 1194 brass
miniﬁg, affidavit is submitted on stamp paper of Rs.
200/- to deposit royalty at Rs. 400/- per brass at

present rate with government as its approximate

60
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rent, Vafﬁdavit is submitted bindingr all terms,
conditions of rule no. 3 to 57 of Maharashtra Mining,
Digging, Development and Regulations Rules 2013
and has submitted solvency certificate of Punjab and

Sindh Bank.

And, I Ramesh Kale, Upper Collector, Pune to
renew t"he said mining ;1eed as on 29.0-6.2022 for
next five years from date of terminating it earlier
order as authorized me under Maharashtra Mining,
Digging, Development and Regulations Rules 2013,
since mining holder has submitted environmental no

objection and mining plan.

Terms and conditions :-

1) All terms and conditions are binding for
binding holder under main order no. ‘M/ SR/
35/2012, dated 10.08.2012 of our office and

Maharashtra Mining, Digging, Developmeht

61
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3)

4)

6)

2314

and Regulations Rules 2013 and letter of

environmental department dated 24.01.2014.

Mining lease is binding to execute in 60 days
from this order.

Mining passed shall be terminated without
serving any kind of notice if any of the above
terms and“ éondition of 1 a;ld 2 is violated a_md
mining holder is entitled for action under
present rules.

Rent prescribed is binding to deposit with
government under affidavit submitted on stamp
paper of Rs. 200/- to dig yearly 1003 brass
mining wunder mining plan of property
demanded.

Right is reserved to terminated mining license
without serving any prior notice.

To be careful not to violate terms, conditions

under mining order not to get complaint

62
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regarding environment at Hon’ble National

Green Tribunal, West Zone Bench, pune.

Sd/-
25.10.
(Ramesh Kale)

Upper Collector Pune.
To,

Mr. Santosh Vasant Gholap, Ambale,- Tal. Maval,

Dist. Pune.

Copy to :-
1) Tahsil Maval, for information and proper action.

2) Sub Divisional Officer, Mawal, Mulshi, Sub

Division Mawal.

Sd/-
25.10.
(Ramesh Kale)
Upper Collector Pune

To instruct the concerned talathi and ward officer to
confirm whether deposited royalty with government

at the then applicable rate for mining digged at

63
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mining belt passed. And whether following terms and

conditions under order by mining deed holder.

Sd/-
25.10.
(Ramesh Kale)
Upper Collector Pune

64
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, PUNE

R il
Phone - (020) - 25811627 e~ 3" Floor, *Jog Center”
Fax - {020}-25811029 — Wakdewadi Mumbai-Pune Road
Email . ropune@mpcb.gov.in """ﬁ'ﬁ".' Pune - 411 003.
M@MQLL L

OhgngaiBL. D"”‘%\U“Q{)m

Consent No: RO-PUNE/CONSENT/ P (| 0| 4.2

Consent to operate under Section 26 of the Water
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authormtio%
Rule 6 of the Hazardous and Other Wastes (Management & Tr b
Movement) Rules 2016

[To be referred as Water Act, Air Act and HW (M&TM) Rg;?s@owvely]

Sessiennnar

CONSENT is hereby granted to
: M/s SANTDEEP STONE causﬂé\- e

GATNO. 118 AT A "
“TAL-MAVAL DIST- ;o

%, :

" located in the area declared under the pro ' of the Water Act, Air act and

Authorization under the provisions of \% & Rules and amendments thereto

- subject to the provisions of the Act and the Rules and the Orders that may be made
further and subject to the following termsiand conditions:

revention & Control of

1. The Consent to Operate ited for a period up to: 30.04.2023.

2. The Consentisvalid frthe manufacture of -

i
\ .
3. €O UNDER WATER ACT:
@ 11 quannty of trade effluent from the facmry shall nat exeeed NlL

(u)\}he daily quantity of sewage effluent from the fact.ory shall not exceed 0.5 Me,
(iti) Trade Efﬂuent saa NA - e
(iv) Trade Effiuent Disposal: — NA —

(v) Sewage Effluent Treatment: The applicant shall pmvxde mmpzehensxva
: treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quahty ef treated eﬁuent

 to the following standards. : o

(1) Suspended Solids  Nottoexceed . 100 mefl
(2) BOD3days27°C. : i mg/l.
= . _ : Page 1 of 5
MPCH CONSENT UAN NO 0000066567 ‘- .
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{vi) Sewage Effluent Disposal: The i:reét.ed domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used on
land for gardening / plantation only.

(vii) Non-Hazardous Solid Wastes:

Sr. No. Type Of Waste Quantity UOM Treatment Disposal

(viii)Other Conditions:

1) Industry should monitor effluent quality regularly s
2) Industry shall develop green belt of local species in /3~ of fota.l area. %

4. The applicant shall comply with the provisions of the Wa {b'ermon &
Control of Pollution) Cess Act, 1977 (to be refes ;
amendment Rules, 2003 there under n\e%
The daily water consumption for the following cate
(i) Domestic
(i1) Industrial Processing
(iii) Industrial Sprinkling

(iv) Agriculture / Gardening i {'_ (§M
The applicant shall regularly submit to the]
in the prescribed form and pay the Cess
5. CONDITIONS UNDER AIR Al &\
(i) The applicant shal@\bompmhewve contro}l system consisting of

1 ption
id Act.

control equipments warranted with reference to generation of
emission and ope maintain the same continuously so as to achxeve
the level of p '.- to the following standards: :

Convéyor belt shall be covered to avoid dust emissions,
fou'shall provide Wind breaking walls.
; 3)wDlst Suppression system & sprinkling urmngement shall be
., L P provided to all sources of dust emission.
(\;;\\1) You shall develop a green belt along the panphery of unit.
% L.F 5) You shall construct metalled roads within premises,
% " 8) You shall follow regular cleaning & wettmg of the ground within
Premises.
b. Standards for Emlu:ons of Air Pollutants:

(i) SPM/TPM Not to exceed The SPM measured between 3 to 10
. Mtrs, from any process equipment
of a stone crushing unit shall not
'  Exceed 600 micrograms/Nm?
(i1) SOz - Not to exceed -~ Kg/day

: ' Page 2 0f §
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6. Standards for Stack Emissions:

1] The applicant shall observe the foliowing fuel pattern:-

Sr. No. Type Of Fuel Quantity

(i) The applicant shall erect the chimney(s) of the following
specifications:-

Chimney Attached To Height in Mtrs,

2.50 above the roof ™

Sr, No.

uch as
e shall be
ney(s) vents
numbers such
to facilitate

(iti)  The applicant shall provide ports in the chzmneyl(s) and
ladder, platform etc. for monitoring the air emissions and
open for inspection to/and for use of the Board’s Staff.
attached to various sources of emission shall be des
as 8-1, 8-2, ete. and these shall be paxumdl d

u'lennﬁmuon
a?%%}m of noise levels from its

own sources within the premises sogﬁs iaintain ambient air quality
standard in respect of noise to less than 7 (A) during day time and 70
dB(A) during mght time. Day time is reckdned in between 6 a.m. and 10 p.m.
and night time is reckoned be&w{:kloj .m. and 6 a.m.

(iv)  The industry shall take adequate meas

(v) Other Conditions:
1) The industry shoul {a&e any nuisance in surrounding area.
2) The industry shgul itor stack emissions and ambient air quality

Regularly. L é »
7. CONDITIONS UNDEBf AZARDOUS AND OTHER WASTE (MANAGEMENT &

TRANSBOU AOVEMENT) RULES, 2016:
i) The ry shall handle hazardous wastes as specified below.

‘-;1'. No. Type of Waste Quantity UOM Disposal
--NA..

reatment NIL

The authorization is hereby granted to operate a facility for collection,

storage, transport & disposal of hazardous waste.

.-2‘ ‘The industry should comply with the Hazardous and Other Waste (M&TM)
Rules, 2016. .
a. Whenever due to any accident or gas leakage or other unforeseen act or

even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking
all necessary safety measures, The mdustry shall also monitor the
emission and ensure that the emissions do not causé any harm or
nuisance in the surrounding. The industry should not restart the process

o _ - . ~ Page3of 5
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\

without permission of the Board and other statutory organization as
require under the law,

b. The unit has to display and maintain the data anline outside the factory
main gate in Marathi & English both on a 6'x4’ display board in the
manner and the report of the compliance along with photograph shall be
submitted to this office & concerned Regional Office/ Sub Regional Office.

c. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous and Other Waste
(M&TM) Rules, 2016,

8. Industry shall comply with following additional conditions:

i. The applicant shall maintain good housekeeping and take adequate'measures
for control of pollution from all sources so as not to cause nuisance

area / inhabitants.

ii. The applicant shall bring minimum 33% of the available nder green
coverage/ tree plantation, : %

iii. Solid waste — The non-hazardous solid waste arising he ry premises,

sweepings, etc., be disposed of scientifically so as
pollution. The applicant shall take necessary pe
for disposal to dumping ground.
iv. The applicant shall provide for an alternate & ectri
operate all pollution control facilities insta
compliance with the terms and conditipns
applicant shall stop, reduce or otherwise, ¢
conditions of this consent regard
v. The applicant shall not change or
temperature or the mode ‘ofithe e
control equipments provi
vi. The applicant shall p
samples of trade

_-. -any. mtisawel

cility for collection of environmental samples and

e effluents, air emissions and hazardous wastes to

rminal or designated points and shall pay to tha Board

s in this behalf.

t _8hall make an apphcaunn for renewal of the consent at least 60

sthe'date of the expiry of the consent.

all submit to this office, the 30 day of September every year, tlle

néntal Statement Report for the financial year ending 31# March in the

prescribed Form-V as pre the provisions of rule 14 of the Euvmmment

Protéction) (Second Amendment) Rules, 1992.

At mspactmn book shall be opened and made avula.ble to tha Board’s ofﬁsers

* during their visit to the applicant. .

x. The applicant shall install a separate electric meter showing t.he cnnsumptmn of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained,

xi. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system
with arrangement for measuring the flow. No effluent shall be admitted in the
pipes / sewers down- stream of the terminal manholes, No effluent shall find its
way other than in designed and provided collection System.

xii. Neither storm water nor discharge from other pumses shali be allowed to mix
with the effluents from the factory.

_ Page 4 of 5
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9 This is issued without prejudice to any other permission required under
any of the laws, by-laws or regulations in force.

10. ThisBoard reserves the right to add / amend / revoke any condition in this
consent and the same shall be binding on the applicant.

11.  Industry shall obtain NOC from Central Ground Water Authority within 3
months, in case of ground water extraction for the activity.

12.  Industry shall submit Bank Guarantee of Rs 25000 valid nll 30 06.2023,

~ within 15 days, in favour of Regional Ofﬁcer Pune, towards co liance of

consent conditions.

12;

The Capital investment of the industry is Rs 259.33

N
» L-MAVAL DIST-PUNE X\

A
| S Regional Officer, MPCB, PN 11/ P.C. / Satara / Solapur.
2) Chief Accounts Officer, M’@ig, bai

|

Transaction No.

14112019

MPCE CONSENT LUAN NO 0000066667
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217. 2" floor,
Mantralaya Annexc,
Mumbai 400 032

Date: 24" January, 2014

To,

Collector, Pune

Oftice of the Collector,
Pune.

Subject: Environmental clearance for Stone quarry proposals.

Sir,

This has rcference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-1, Maharashtra in its 71% meeting and SEIAA inits 61" & 64" mecting.

Z. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated i May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71% meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

fs

2.
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3 ] Vadachiwadi T Haveli 26 \/s.Sonai Stone Crusher 2.00
4 | Nandoshi Tl Haveli 4 Chabu Baburao Ranwade 2.20
5 Nandoshi | Haveli : 4 Nandkumar Gopalrao 2.74
Kulkarni
6 | Lonikand Haveli 496B/1 | M/s.RMC Readymix India 4.09
7 Bhilarewadi —1 Haveli | 141& 2 | Kashinath Yashwant Kashid 2.00
|
8 Mangadewadi Haveli 3/471, M/s. Kedareshwar Stone Co 1.04
3/5/1
9 Mangadewadi Haveli 3/4/1 Chandrkant T.Mangade 1.03
10 |\'1angat_iewudi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 | Mangadewadi Haveli 19/6, | Tulshiram Sitaram Mahajan 4.96
19/7A, ) '
19/7B,
19/9,
19/11,
19712,
18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 Mangrul Maval 210,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37, 38 M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 Amble Maval 110/2 | MJs. Namrata Stone Crusher 2.07
26 | Amble Maval 158, 121 | M/s. Sai Stone Crusher 4.95
27 Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
150/2,
: 153/1,
B 153/2, 151

F
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‘[ 28 1 Amble . Maval 125 | Sarika Sunil Shelke - ,___i,,,ii—/ ”_;
29 Amble Muaval 136:1/2:3 5 Sunil Shankarrao Shelke 4.G0
30 |Amble | Maval | 1202 | M/s. Namrata Stone Crusher | 180 |
31 Amble | Maval 118 M/s. Namrata Stone Crusher 283 |

32 | Amble Maval 116 Vikram Balasaheb Kakade | 4.95 |

33 Amble Maval 121 | Sagar Shivajirao Pawar 3.04
34 | Amble Mavul 118 Santosh Vasant Gholap 2.05
35 Avasair Budruk 1 Ambegao 872 Chandrakant Gulabrao 4.00

n I Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
58 Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girim Daund 725/1, 736 | M/s.1IM (India) Infrastructre 1.02
Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 511 Sopan Dondipa Karpe 1.01
47 Moi Khed 630 Sopan Satu Sapore 1.02
48 | Moi Khed 502 Gulab Dattu Karpe 1.01
49 Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 | Balasaheb Kisan Gavari 1.03
51 | Moi Khed 521 Anis Bashabhai Pathan 1.04
52 Moi Khed 441 Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 | Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 57l Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04




2325

00 Mot Khed 475 Suresh Damu Karpe 1.03
el [Moi Khed | 311 So};ﬁ_kondipu Km'pc“ 1.00
62 Kel g.nm{ iiiiiiiiii Khed 214 Maruti Rambhau Mugase 1.06
63 Koregaon | Khed 112 Anup Ramesh Bothara 1.04
64 Tayedwadi Khed 3872 Ramchandra B.:'J;u]hav, 1.97
Rajendra Kisan Rokade
63 Kuran_ivﬁfé Khed 36 Ramchandra Damodar Kad 4.00
GO Kadus Khed 2714 Manik Shivajr Kadam 1.07
67 | Moi Khed 571 Shivaji Kondiba Sonavane 1.03
68 Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02
69 Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
269272
72 Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 | Karcgaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2365 Vijay Dattu Lande 4.00
75 Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84
76 | Sonesangavi Shirur 845 Urmila Rajaram Dherenge 2.00
77 Tardobachiwadi Shirur - 82171 Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 23065 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 2364/1 Dattatray Ganpat Lande 3.06
81 | Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 Dhoksangavi Shirur 828 Pandharinath Thamajt 1.04
Malgunde
35 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04
86 Uralgaon Shirur 511 ° | Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi Haveli 84 Pramod Babanrao Kande 2.00
89 | Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 2.43
91 | Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

4.
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92 | Ambegaon Haveli i 7971 Shivaji Raghunath Fengase 1.04
03| Bl?l\;ni | Haveli =i 899 | Shivaji Dattatray Chakankar 2.16
E
94 | Yevlewadi | Haveli E 1412 | Shirish R upchand 1.03
2 Dharmawat
95 | Lonikand | Haveli 603 Shantaram Sadashiv Sakore 1.31
9¢ | Lonikand Haveh 554/1 Satav M.Pandit .56
97 | Lonikand | Haveli 600 | Avinash Pandurang Sakore 2.00
98 | Lonikand Havel 590 Maruti Ramchandra 435 |
Bhumkar
99 | Lonikand | Haveli 564 Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 001 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 2.3
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
" 104 | Lonikand Haveli 392 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
580, 5391 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lomkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi ‘Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368, 369 | Jyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayari Havch 36/ | Balusaheb Yashwant Dangat 2.00
\
124 | Nai gw; T Haveli | 425 _r\!)[—)i:hLb Ramchandra Kale 2.00
125 | Yevlewadi Haveli 14/3/1 Anand D}féi—uégai Kamthe 101 |
126 | Dha \11—1 Haveli 80/4/3 | Sanjiv anm:ﬁ Kusalkar 3.00
127 | Bhavdi Haveli | 157/A | Sanjay Dattatray Dabhade 1.05
128 | Yevlewad Haveli 26/B Sadashiv Govind Darekar 1.0%
129 ! Bhavdi Haveli 71 Sachin Gulabrao Deshmukh 3.00
130 | Outade | Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00
Handewadi 7 B
131 | Ambegaon Haveli 5372 Ratnaprabha Mate 1.04
132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60
| 133 | Bhawdi Haveli 79 Ramchandra Ra ghu Tambe 1.60
134 | Yevlewadi Haveli 397211 Somnath Suresh Dhandekar 1.06
135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07
13 Bhavdi Haveli 208 Vithal Laxman Tambe 2.00
137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00
578, 579
138 | Sasthe | Haveli 47 Vilas Dinkar Bhosale 2.02
139 |Lonikand | Haveli 561/1, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli | 567,569, | Ujwala Vilas Palresha 4.00
576
141 ! Bhavdi Haveli 248 Tatyabmiﬁl' Sakharam Tambe 2.40
142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08
143 | Lonikand Haveli 4968 Surekha Ramchandra Jagtap 2.00
144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 233
145 | Bhavdi Haveli 215 Subhadra Devram Tambe 1.53
146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00
579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.01
Fulsundar
148 | Bhavdi Haveli 201, 202 | Sidharth Subhash Bhayani 4.00
149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16
150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60
Dhankawade




2328

151 ; “Gauddara L Haveli 314 Somnath Suresh Dhandekar | 1.60
152 | Charohi i Haveli 76/2 i Ashok Dnyanoba Khandave .60
153 | Charoli Haveli " 76/1 | Balkrishna Dnyanoba 120
Khandve
154 Charoli | Haveli | 76/5 | Rekba Balkrushana | 1.33
Khandave
155 1 Ambegaon Haveh 75/2/1, 1 Sumarth Stone Company 1.91
Khurd 75/17H/1,
| 75027212
156 | Bhavdi Haveli 209 Umecsh Ruliram Bansal 1.06
(Agrawal)
157 |Lonmikand | Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 381 Sangita Subhash Parathe o 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurunge 2.00
160 | Kham gaon | Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandame Junnar . 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7, | Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 72/2 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 7 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 327
Sachin Sambbhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3:17
1101,
1094,
1091,
1093,
1097,
1099

XN




2329

176 | Muguon Mulshi S1/1 | Lawasa Corporation Lid. 4.05
T 177 | Koloshi | Mulshi /1 Lawasa Corporation Ltd. 3
178 | Chimali Khed 250 }\l'jL-l-I;l:lellI";tl‘!] Jadhav 1.29
179 | Moi o “Khed 64> Sandesh Dattatray Gite 1.05
[S0 | Pimpri | Khed 349 | Sanjay Bajirao Vahile 1
IS1 | Moi Khed 455 Baban Bajirao Gawart 1.04
182 | Mot Kbed ! 484 Shantaram Dattoba Gawari .15
183 | Moi [ Khed 332 | Swapnil G.Karpe 1.08
184 | Moi Khed 570 | Vijay Bajirao Gavari 1.04
185 |Chas  » Khed 334 | Umesh N.Dhamale 1.21
186 Dhoksangavi Shirur 839 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 Mohit Sudam Dhamale 2.40
188 | Kolwadi ) Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vi(thal 2.00
n 32/7, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
194 | Bharatgaon Daltlmd 346 742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramat o1 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V.Khatn, Kartik V.Khatri
197 | Karhawaga] Baramati 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 9/1 ‘Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 17711 Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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207 | Lonikand ' Flaveh | 583 | Shivaji Sonba Shinde 1.94 |
208 | Lonikand Haveli | 313,314 | Milind Sopanrao Bhosale 2.00
209 | Lomkand Haveh : 579 Sudhakar Dattatray More 2.00
T30 I Bhavdi | Haveli | 190, 191, | Sudhir S Chougule 480
i 204, 205
211 | Lonikand Haveli : 596 Amar Javsing Tupe 1.08
212 | Bhavdi Haveli | 223 Yashwant Shivarkar 1.08
213 | Lonikand  Haveli 535 _\:ugcs_lfl)nynncshwnr Dalvi 2.00
214 . Fulgaon T Haveli 108 Siddh Ganesh Stone Crushcrvi 1.60
l
215 *I-Bha\'di Havdli 200 Sah_j ay Babanrao Paygude 1.20
216 | Lonikand Haveli | 582 Muhesh Vitthalrao Shinde 1.08
217 | Ful gaon Haveli 194 Sampat Mahadu Sakore - 1.61
218 | Yevlewad Haveli 39 Jalindar Ramdas Dhandckar 1.04
219 | Yevlewadi Haveli | 31/8/12 | Najir Gulab Inamdar 1.03
220 | Bhavdi | Haveli 169 [ Anish Ashok Kalbhor 1.08
221 | Wagholi 1 Haveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 Vijay Singh Jadhav 1.02
223 | Bhavdi Haveli | 35872 | Kishor Rajaram Vitkar 1.08
224 |Bhavdi Haveli 191,204 | Manoj Laxman Mane - 2.08
225 | Wadebolhai Haveli RE Nanasaheb D.Payeude 1.08
226 | Walti Haveli 368 | Prakash Jayvant Kunjir 1.45
" 227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 157B Kaluram Namdeo Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75
232 | Lonikand | Haveli | 609,610, | Z.M Bharucha | 4.00
614
233 | Charoli Haveli 78/2, 94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327724 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe
238 | Wadachiwadi Haveli 9/3A/2 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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241 | Bhavdi Haveli 75 Vithal Bhumkar 3.00
| Bl N e e ; -
232 | Lonikand Havel; 607 | Vivek Madhav Reddy 4.00
343 | Peme | Haveli REECD) Smita Chandrkant Kolte 2.00
244 _étqnzﬂih) Purandar 541 | Sumit Vasantrao Jagtap 1.08
245___§;Bdgnon | Bhor 843, 846 | Ajay Vijay Dhoot 2.78
AMEEZ;—__ﬁﬂiﬁzknvadi”_—_—- Haveli 306739, Devyani Santosh Morde 1.85
3614 l ,
36/47,
36/73,
36/72
247 | Kodewadi Haveli 5/1/2A/1 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 | Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli | 200 Shripad Stone Company 1.02
250 | Yevlewadi ~ Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusahcb‘Nhrayan'anbc 2.00
254 | Bhavdi Haveli 199 Balasaheb Bzipusahcb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 | Balu Keru Tambe 1.97
257 | Bhavdi Haveli a7 Bllﬂ?ﬂtﬁﬁ@fﬁ){ Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
N 1 B Ramchandra Bhumkar
259 | Wadgaon Shinde Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.00
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 23 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 2.32
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

-10-
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270 1 Nandoshi Haveh 4 - Milind Shankar Kiwale 1.20 '
271 | Lonikand © Haveli 5017172, | Pradip Bajirao Kand 2.00
562011 |
272 | Bhavdi CHaveli | 23| Pritam Prataprao Khandve 2.00
275 | Wagholi | Haveli | 1537 | Ramdas Banaji Gore s ]
274 | Bhavdi Haveli | 82, 83 | Shantaram Baban Ghule 1.80
275 | Charoli Bk U Haveli | 6077 Shantaram Kondiba 1.20
Sonawane
276 | Charoli Bk Flaveli 60/1/2/3 | Shashikunt Vishnupant 1.06
Khandve
277 | Yevlewadi Haveli 24/1B | Shivaji Mahadeorao Shelar 121
278 | Bhavdi Haveli 246 Somnath Lahanu Tambe 1.15
279 | Charoli Bk | Haveli 60/06, Somnath Raghunath Moze 1.20
L | 60/5, 60/4 -
280 | Bhavdi i Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi 7  Haveli 2513 Suraj Stone Supply Crushing 3.30
& Ca.
282 | Wadgaon Shinde | Haveli +15 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde Havch 414 Vilas Ankush Shinde 2.306
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z.M Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Havceli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B | Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 439/2 | Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 131
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary

e
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| 299 1 Maoshi | Haveli | 43971 Machhindra Eknath Mhaske 1.70
| | |
| L B S
| 300 | Moshi L Tavel | 327:28 | Tayappa Abu Pawar L 1.55
£ =l . o A cesadee D Sl e R
3. SEIAA in its 61™ & 64" meetings decided to accord environmental clearance to the

above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Asscssment
Notification, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

Specific conditions:

l. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining opcrations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where tlic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lcase area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

)

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

3. No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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Mining shall be limited to day hours tme only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surfuce water and groundwater), if required for
the project.

Wastewalter, it any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEE/CPCB.

No wildlife habitat will be infringed.

Environmental clearance 1s subject (o obtaining clearance under the Wildlite (Protection)
Act, 1972 from the competent authority, it applicable to any project.

. Green belt development shall be carried out considering CPCB guidelines including

sdutmn of plant species and in consultation with the local DFO/Horticulture O!iu,er
Parking of vehicles should not be made on public places.

4. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mecasures shall be taken to prevent any kind of pollution. [t shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying
the imineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby scttlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
1o be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site.

Occupational health surveillance program of the workers should be unc dertaken
periodically.

Provision shall bec made for housing the workers at site, if required, with all necessary
infrastructure and tacilities such as fuel for cooking, sate drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarest habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
- Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Enviromment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective

Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

. Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

in process and or mining technology, modernization and scope of working shall again

1T
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require prior Envirenmental Clearance as per provisions ol EIA Notilication, 2006 (as
amended).

28, Mining Officer shall submit the list of blocks satistfying conditions stipulated above to
SEIAA Enviromnent dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4, The environmental clearance is being issued without prejudice to the action mitiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Henee this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In casc ol submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 19306.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason alter consultation with SEIAA.

7.In case of any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a tresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, il any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendiments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

el ..
(R.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, [AS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

-14-
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Additnonal Sceretary. MOEF, “Paryavaran Bhawan” CGO Complex, Lodhi Roead,
New Delhi - 110510

Additonal Chict Seerctary. Revenue,Revenue & Forest Department.

Member Secrctary. Maharashtra Pollution Control Board,

The CCFE. Regional Office. Ministry of Environment and Forest (Regional Office,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-3, Ravi-Shankar
Nagar, Bhopal- 462 010). (MP).

Regional Otfice, MPCB, Pune

District Mining Officer, Pune.

IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

El

(EC Uploaded on - 2§ Javry 4.4)
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2000
2000,

Hori.Scale 1
Vert.Scale 1

Cutting: 658.410

Datum: 75.0

970

Cutting: 467.395

Datum ?4.0

NAME OF OWNER - MR.SANTOSH VASANT GHOLAP

CROSS SECTIONS OF STONE QUARRY IN GUT NO.118 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

Cutting: 127.855
Datum: 75.0

Datum: 78.0
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2000

Hori.Scale 1

2000

Vert.Scale 1

CROSS SECTIONS OF STONE QUARRY IN GUT NO.118 OF VILLAGE- AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.SANTOSH VASANT GHOLAP

Cutting: 1162.469

Datum: 76.0

Cutting: 937.144

Datum: 76.0
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NAME OF OWNER - MR.SANTOSH VASANT GHOLAP

Cutting: 1235.799

Datum: 75.0

ROSS SECTIONS OF STONE QUARRY IN GUT NO.118 OF VILLAGE- AMBALE, TAL-MAVAL, DiST-PUNE |HoOr.Scale 1:2000
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Volume Report of Stone Quarry of Mr.Santosh Vasant Gholap

Sl. |  Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sqg. Meters Area Sqg. Meters | Cubic Meters
1 920.000 2 0.000 20.000 0.000 0.000 0.000 0.000
2 930.000 920.000 10.000 65.578 127.855 0.000 63.928 639.275
3 940.000 930.000 10.000 110.000 467.395 127.855 297.625] 2976.250
4 950.000 940.000 10.000] - 150.000 658.410 467.395 562.903] 5629.025
5 960.000 950.000 10.000 185.682 580.346 658.410 619.378] 6183.780
6 970.000 960.000 10.000 220.000 594.294 580.346 587.320f 5873.200
7 980.000 970.000 10.000 244.342 937.144 594.294 765.719] 7657.190
8 990.000 980.000 10.000 280.000] 1162.469 937.144] 1049.807| 10498.065
9] 1000.000 890.000 10.000 270.000f 1451.095| 1162.469| 1306.782] 13067.820
10] 1010.000] 1000.000 10.000 230.000/ 1561.400] 1451.095| 1506.248] 15062.475
11 1020.000f 1010.000 10.000 190.000] 1235.799| 1561.400|{ 1398.600] 13985.995
12| 1030.000f{ 1020.000 10.000 130.000 643.469] 1235.799 939.634] 9396.340
13| 1040.000f 1030.000 10.000 10.000 0.000 643.469 321.735] 3217.345
Total 94196.760
Brass 33285.074
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